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Joint Committee to enquire into irregu
larities in securities and banking trans
actions.-

MR. SPEAKER: The question is: 

-That this House do extend upto the las 
day of the Budget Session, 1993, the 
time for presentation of report of the 
Joint Committee to enquire into irregu
larities in securities and banking trans
actions.-

The motion was adopted. 

12.35 hrs. 

CENSUS (AMENDMENT) BILL. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- . 
TRY OF HOME AFFAIRS (SHRI M.M 
JACOB): Sir, I beg to move for leave to 

, introduce a Bill further to amend the Census 
Act, 1948. 

MR. SPEAKER: The question is: 

"That leave b9 granted to introduce a 
Bill further to amend the Census Act, 
1948: 

The motion was adopted. 

SHRI M.M. JACOB: Sir, I introduce the 
Bill. 

(Translation] 

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, Sir, I rise on a 
point of information. I had given a notice and 
the point has been also discussed here. A 
ruling should be given by you that recogni
tion has been granted to non-B.J.P. party AS 

commented in the newspapers. 

MR. SPEAKER: Please. give an appli
cation. I will look intO' it. 

SHRI DEVENDRA PRASAD YADAV: I 
would like to submit that it should be regulated. 
(Interruptions) 

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker, Sir ... (Interruptions) 

MR. SPEAKER: If an uproar is created 
by you, action will be taken against you. 
Please sit down. 

(Interruptions) 

[English] 

MR. SPEAKER: You please sit down 
now. It is not necessary to behave like this in 
the House. 

(Interruptions) 

MR. SPEAKER: Matters under Rule 
377 will be taken up at the end. 

12.37hrs. 

MonON OF NO-CONFIDENCE IN THE 
COUNCIL OFMINISTERS-Contd 

(Translation] 

SHRI CHINMAYANAND SWAMI 
(Badaun): Mr. Speaker, Sir, yeste~y many 
hort. Members expressed their views on no
confidence motion moved by Shri Alai Bihari 
Vajpayee. The sequence of the opinions 
started from the point where Shri Vajpayee 
started his speech and vowed to speak the 
truth only and nothing else in the House. But 
when the discussion proceeded ahead it 
appeared that the truth was ceased to re
main truth and it turned into a concept. I do 
not wonder at it at all. 

I thought only this much that the mo
ment an hon. member enters this House, 
first of all he looks at the words -dharma 
chakra paravartanay' inscribed above your 
seat. Alongwith the saying "dharma chakra 
pravartanay-the term "dharma nirpeksha· is 
also used often. It is done so despite the 
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clarification made that the term "dharma 
nirpeksha· has nowhere been used in the 
Constitution. The term "panth nirpeksha· 
has been used instead. It is beyond my 
understanding as to how do the persons deal 
with the Constitutior and the House who use 
such faulty words in the House. But it is 
obvious that the "truth" becomes certainly 
doubtful here. The truth becomes a concept 
here. A truth becomes concept when it is 
presented by an individual's own imagina
tion and the trouble with the truth is that it 
depends not only alone on its speaker, but 
also on its interpreter. 

Acharya Shankar has said that truth 
never depends on creation alone, it depend 
on one's own outlook as well. A well known 
principle of Acharya Shankar is outlook and 
creativity. In this context, I would like to refer 
to the theory of Einstein in which he has also 
stated that truth is always relative. Perhaps 
truth was spoken to be relative only because 
there are the prerequisites of the truth of the 

• outlook of both the speaker and the inter
preter. When a person speaks, of course he 
tries to utter the tru~h from his own P9int of 
view, but the absolute truth should be pre
sented in the House. When both these par
ties remain, truth should not be presented in 
he light of a particular outlook alone. Truth 
emerges jU!i~ified from every angle of opin
ion and the complete truth alone should be 
come forward. 

Today Shri Chandra Shekharji is not 
present here ... 

(Interruptions) . 

I was working for him at the seat on 
which Shri Chandra Shekhar used to sit 
daily. Here also appeared the issue of out
look. In our opinion, today he is not sitting 
where he used to sit daily. Therefore, I 
committed a mistake lor which I beg your 
pardon. Thus I am stating a universal thing 
which requires your consent also. Einstein 

, and Acharya Shankar were not the mem
bers of any party. They were renowned 

philosopher and thinkers of the world. If I 
wantto tell anything regarding them, it need 
not any comment from you. Acharya .Sh
ankar and Einstein held the truth to be rela
tive. They told that truth depend upon out
look of a person and yesterday our hon. 
Minister of Human Resource Development 
considered Shri Vajpayee's truth as his opin
ion instead of accepting it as a truth. Perhaps 
today he trouble with the country is that we 
do not judge truth from the angle of truth. We 
judge truth from our own outlook, idiosyncra
sies an~ limits and prospects. Yesterday I 
witnessed the glimpse how these limits and 
prospects contradict the truth. 

I am not talking about speaking truth in 
that manner because the education and 
initiations I received, have embolden us to 
utter total truth by refuting individual out
looks. Therefore I have been a disciple of the 
schools of Acharya Shankar and Arbindo, 
and I have realised that the day a society, a 
religion or a cullure has no courage to speak 
and listen to the truth it loses its identity. 
Therefore, I want to say that a debate of 
ideologies has started today. It should have 
been star:ted long back soon after the Inde
pendence prior to drafting of the Constitu
tion. 

When the Constitution was drafted, the 
word 'secularism' (dharmanirpeksha) was 
not included in it. In the 42nd Amendment of 
the Constitution, brought in the year 1976 
the epithat."panth nirpeksha" was moved to 
be added and it was adopted on January 3, 
1977. We all know the conditionofthe House 
that day. Fundamental Right of all citizen of 
the country ~ere suspended and emergency 
was imposed in the country and the House is 
weH aware of the fact and it is needless to 
,remind the circumstances and states of mind 
under which all such things were being 
committed and followed. I understand that 
had the constitution-makers so sincere and 
intense feelings of 'secularism' they must 
had added this word in the Constitution. But 
it was added after 29 years. This time I have 
a copy thereof. I am not speaking any dubi
ous thing. It has been mentioned therein. It Is 
the 42nd Constitution Amendment Bills, 
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section 2, dated 3.1.n. It has been men
tioned that in place of "sovereign democratic 
republic" ·Sovereign, socialist, secular, 
democratic republic should be substituted." 
(Inteffuptions) 

SHRI CHANDRA JEET YADAV: This 
secularism existed earliertoo. (Interruptions) 

SHRI CHINMAVANANDSWAMI: I have 
a photo copy of the Constitution with me. I 
am stating on that veri basis. However, I 
wantto say only this much. I do not claim that 

, my information is final I stated as per the 
information, I possessed. I want to submit 
that the saints, hermits, the freedom fight
ers-be they PI. Madan Mohan Malaviya, Bal 
Gangadhar Tilak or persons authoring 
comments on Gita while living in the Man
dley prison, or the devotee of Lord Rama, 
Mahatma Gandhi, who associated religion 
with their own concepts, are reallY'guiding 
saints of our country, humanity and saints 
like us. I personally can assert that I worship 
them and regard them as my ideals. 

In that condition also I will continue to 
hold him in high easteem, but in regard to the 
order in which the hon. Minister of Human 
Resource Development mentioned his name 
yesterday, I would like to submit that two 
more Gandhis, other than him have been 
assassinated. You may try to get pOlitical 
benefit by accusing RSS for the assassina
tion of Mahatma Gandhi. I would like to know 
what were the circumstances that compelled 
the security guards to assassinate a very 
~ableand stiong leader, hon. Prime Min- . 
• ister Shrirftati Indira ·(3andhi. Is there any 
reply to it? The country still has not got the 
answer to it. You satisfied yourseH accusing 
the RSS that it was involved in the assassi
nation of Mahatma Gandhi. But I would like 
to know that where 'rom the ideology came 
which instigated the assassination of Shri
mati IndiraGjlndhi, who were the instigators, 
which forces were in ... olved in it and how th is 
mentality developed? those involved in this 
crime should also b9 identified. 

In the same context, I would also tike 
referto the assassination of Shri RajivGandhi. 

Council of Ministers 
Shri Rajiv Gandhi was also assassinated in 
this country only and his murder has also 
remained as a mystery and an unanswered 
question. I{ this series of political murders 
continues then this country political, people 
country would like to know the names of 
political parties and organisations involved 
in it. Mr. Speaker, Sir, what I would like to 
submit through you as a gentleman and not 
as a politician is that these assassination 
should not be associated with politics. As
sassinations are a matter of disgrace for the 
country whichever elements may be involved 
in it. We will. have to disassociate these 
killings from politics and have to seek the 
sympathy and cooperation of all to expose 
the criminals. 

Yesterday, allegations were being lev
elled in the House in regard to what hap
pened in Ayodhya. All of them wanted to 
evade the responsibility. I neither want to 
evade from the responsibility, nor I hold 
anyone else responsible forthis act. I neither 
blame BJP, RSS nor VHP which are being 
blamed forth is act rather I blame myseH only 
and the Sadhus and Saints of this county 
who inspired the feelings that Ram Janam 
Bhoomi was the place of their faith and that 
a temple should be built there. Ka:r Seva 
Committee was also presided over by the 
Shankaracharya of Jyotish Paeth, Shri Swami 
Vasudevanandji Paramhans Vamdev ji is 
the President of Jeernodhar Kram Samiti. I 
am talking about the faith, the country still 
has faith in Saints. Today, the situation has 
changed, your men went to Shankarachar
aya after the happening of 6th December 
and got a statement issued by his guru 
Swami Shantariand ji Maharaj for the resto
ration of Peace and 'harmony in the country. 
I do agree that these saints who symbolise 
the faith of the people, openely tried to get a 
temple built' at Ram Janam Shoomi. Ram 
Janam Shoomi Sang harsh Samiti was 
formed in 1984 and its members wer'e only 
saints and not the representatives of VPH, 
BJP or RSS. They had given an ultimatum in 
Lucknow to the then Govemment of Uttar 
Pradesh on January 19, 1986. At that time 
there was the Government of Shri Vir Ba
hadur Singh and hon.·Shri Arun Nehru was 



627 Motion of No·confidence 

[Sh. Chinmayanand Swami] 

DECEMBER 18,1992 in the Council of Ministers 628 

the State Minister of Internal Security at 
Centre. It was stated in the ultimatum that if 
the war of Ram Janam Bhoomi was not 
opened by Shivratri Festival on 8 March, 

, 1986, saints would themselves break open 
the lock. This was stated in clear words. You 
all knowthatthe no efforts were made before 
thatfor unlocking RamJanam Bhoomi Mandir 
but suddenly an advocate filed a case in Civil 
Court in Faizabad on January 23, 1986 and 
within a week the decision came and the 
locks were opened. My submission is that a 
date was fixed even at that time. 8th March 
was fixed forthat and the court had given its 
verdict much earlier to that date. This cre
ated a confidence in the saints that the 
Government could decide the matter within 
the given period. 

Look at another instance related to it. 
On February 1, 1989 which Shri Buta Singh 
referred to yesterday that when Kumbh Mela 
was going on, respected Devraha Baba ji, 
Bhrahmchari Prabhudutt Maharaj ji and all 
other saints were there iri Pryag. A decision 
was taken in the presence of all cif them that 
foundation stone of a grand temple would be 
laid at Ram Janam Bhoomi on November 9, 

• 1989. Had Shri Pawar and Shri Buta Singh 
referred to it in their speech yesterday I 
would not have had to refer to it. It was a 
disputed site till No". 7, 1989. But I don't 
know how it became undisputed after nego
tiations between the leaders of VHP and the 
then Minister of Home Affairs. The Court 
formally declared it an undisputed land. But 
after the FOilndation stone was laid on 9th 
November. the then Union Minister Shri Mufti 
Mohammad Syed again declared in the 
House that it was a disputed land. My sub
mission is that the confidence of the saints 
was further strengthened by this incident. 
Govemment had not fixed thEt date of 9th 
November. It was the Government which is 
no more in power. You were there in power. 
I would like to submit with confidence that 
both the times they set examples that on a 
date is fixed and judicial help is ponguls and 
it suggests the solution to it within the dura-

• Not recorded 

tion fixed by saints Kar Sevak went to partIci
pate and reutned peacefully Not only this, 
whenever these things happened, I don't 
want to name onymes efforts continued to be 
make in this direction. I am surprised that 
Supreme Court sat day and night, proceed
ings continued till 8 p.m. debate was held for 
5 hours. But on the other side, debate was 
over in Allahabad High Court on 4th Novem
ber and it did not meet from 4th Novemberto 
11th December. 

It was least bothered __ .(Inteffuptions) 
Delay can create difficulty. supreme court 
directed Allahabad High Court to give verdict 
immedi~tely. But Allahabad High Court made 
an in ordinate delay. Verdict could have 
been given before 6th December. 

[English} 

SHRI SOMNATH CHATTERJEE 
(Bolpur): It is unparliamentary. It should be 
deleted. 

MR. SPEAKER: It Is not going on rec
ord. 

(Interruptions) 

[Translation} 

SHRI CHINMAYANAND SWAMI: Itake 
my words "Rajai odh kar so gaya" back, my 
submission is that it did not have any sitting. 
Sometimes, my tongue slips, what should be 
the Parliamentary language, perhaps I 
commit mistake just as Shri Jagdish Tytler 
does. I have my own way to speaking. (Inter
ruptions) 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Pawar Sahib, you telrus 
the decorum. 

[English} 

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, what he has said Is not 
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unparliamentary. What is derogatory about 
the 'High Court'? There is nothing wrong in it. 

. The word 'sogaya', It Is his language. In 
English, he means to saythatthe Court went 
to sleep with cover on its head. I do not think 
there is anything wr:>ng in it. Please do not 

, split like this. 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: He 
has an objection to the question or the term 
'sleep' he used. 

MR. SPEAKER: He objects to the 
feeling behind it. 

SHRI ATAL BIHARI VAJPAYEE: But 
the High Court did not meet, it is a fact. 

[English] 

MR. SPEAKER: We are trying 0 respect 
these institutions. 

(Interruptions) 

(Translation] 

MR. SPEAKER: Shri Chandra Shekhar 
, ji is speaking, so it cannot be unparliamen
tary. We will, however, see in the record as 
to what are the sentiments behind that. 

(Interruptions) 

SHRI CHINMAYANAND SWAMI: The 
problem, is that the saints had been given 
assurances twice in the past. It was then only 
natural forthemthat they might have nolfore 
thought any such thing to happen. The Kar 
Sewaks were invited there on this very as
surance. I would like to repeat that the call 
given to the Kar Sewaks was the call not 
given by the Vishwa Hindu Parishad or the 
B.J.P. It was a call given by the saints 
.. . (lnterruptions) 

SHRI CHANDRA JEET YADAV: It is 
known to all that Shrl Murtl Manohar Joshi jl 
and Shri .Advani ji had come out for that 
purpose. The hon. Member should speak 

Council of Ministers 
the truth ... (/nterruptions). Shri Advani ji and 
Shri Joshi ji had come out. The hon. Member 
is a saint so he should not speak like that. 
What is the matter? (Interruptions) 

SHRI CHINMAYANAND SWAMI: Now 
I am ready to own the responsibility for 
whatever happened. Up till a little while ago 
I was not ready to own responsibility. Today 
I am coming forward to take the responsibil
ity for the entire episode. During that 
period ... (Interruptions). The Govemment of 
Uttar Pradesh contacted me and asked me 
to have a contact with the men of Kar Seva 
Samiti. Mr. Speaker, Sir, I would like to 
inform the House that all the members of the 
Kar Seva Samiti were none else but saints 
and I was asked to have a contact with them. 
As I told in the House yesterday that I had 
written a few lines to the hon. Supreme Court 
and I wrote that I was in contact with he men 
of Kar Seva Samiti. They are all saints and 
they promised thatthey would not violate the 
directives of the Allahabad High Court. Here 
I would also like to make one point more that 
the hon. Supreme Court had given a clear 
directive that no construction work can be 
undertaken on the 2.77 acres of land. It was 
in connection with the construction work that 
an observer was appOinted so that construc
tion materials could be prevented from being 
sent to the site. The whole thing centred on 
the point of construction. I would not have 
given anything in writing to the High Court 
arid the Supreme Court without the consent 
of the saints for I know the result of giving 
anything wrong in writing. Moreover, if I 
would not have had any faith in the assur
ances given by the saints, I would not have 
certainly writen the letterto get myself caught 
in troubles. I repeat that what I wrote to the 
High Court was written with full confidence 
that there was truth in what the saints are 
saying. I ca!'l say with confidence that when 
aU the saInts unanimously passed a resolu
tion that nothing would be done which 
amounts to the violation of the directives of 
the Allahabad High Court when the KarSeva 
is performed there on the 6th. 

I would like to make It clear that the 
saints did their best to abide by what they 
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have said. But what happens at times is that 
with the change in situations new problems 
crop up. If things would have been tackled 
properly as they were done in the past like 
the one that happened on the 9th November, 
1983 and like the one that happened on the 
8th March, 1986, when lock was opened 
earlier and Shilanyas was performed, some 
way out would have emerged for the Kar 
Sewaks. If the House and the Government 
would have cared to find some way out 
which would have allowed the Kar Sewaks to 
perform kar sewa without violating the direc
tives of the High Court, then the kar sewak as 
might have restricted themselves to perform 
kar sewa alone. Nothing wrong on their 
part ... (Interruptions) 

SHRI RAM NAIl': (Bombay North): Now 
we will not allow you tospeak ... {lnterruptions) 

SHRI ANNAJOSHI (Pune): Speak, what 
you want to speak .. (Interruptions) 

13.00 hrs. 

SHRI RAM NAIK: Sir, yesterday we 
have heard the choicest abuses. We have 
heard the choicest abuses from both the 
Communislleac;ers. We have heard it. Now, 
what is this? Shri Somnath Chatterjee is 
doing it. 

[Translation] 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Mr. Speaker, Sir, it is Friday, 
today we have to go t a offer Namaz. We want 
to listen to the speech of Swami ji so it is 
better if the speaks alter the lunch. I request 
you to speak after iunch. It is Friday today. 
This has been a tradition, a convention. I 
request Shri Swamiji to speak alter Namaz ... 
(/nt9«IJ.otions' 

/English} 

MR. SPEAKER: We are continuing the 
House upto 1.30 p.m. After 1.30 p.m., we are, 
adjourning the House. 

(Interruptions) 

SHRI SYED SHAHABUDDIN (Kishananj): 
The nama begins at 1.20 p.m. 

MR. SPEAKER: Well, I think, we can 
adjourn now and meet again at 2 p.m. 

13.02 hrs. 

The Lok Sabha then adjourned for Lunch 
. till Fourteen of the Clock. 

The Lok Sabha REassembled after lunch 
at three minutes past Fourteen of the 

clock 

[MR. SPEAKER in the Chair] 

MOTION OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS .. Contd. 

[Translation] 

MR. SPEAKER: Shri Chinmayanand ji 
you may cont:nue your speech. 

SHRI CHINMAYANAND SWAMI: Mr. 
Speaker, Sir, through your permission I would 
liKe to conclude my speech that did not 
conclude. I was saying that I had written a 
letter to the Government of Uttar Pradesh 
after contacting it. The Uttar Pradesh Gov
ernment has sought to know as to what 
would be the attitude of the saints and the 
members of the Kar Sewa Samiti to the Kar 
Sewa to be st3rted from 6th December. The 
Gover nment wanted that the particular order 
passed by the Allahabad High Court should 
be followed. On these points I contacted the 
saints particularly the main figures like the 
founder of Bharat Mata Mandir Reverend 
Shri Satyamitra Nand ji Maharaj and Rever
end Shri Vidya Nand ji Maharaj of Kailash 
Pith, Rishikesh. When I contaced these 
saints, they told that they are always loyal to 
the court of justice and to the Constitution 
and they further said that they never intend 
to do any such thing which may lower their 
dignity. They said that while performing Kar 
Sew a if any way out emerges, they'would 
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certainly Implement that and it is not their 
intention to violate the orders of the court. 

,When the saints tcld like this only then I 
wrote a letter to the Government of Uttar 
Pradesh. 

Mr. Speaker, Sir I would like to say that 
the only thing that was being said primarily at 
thattime was that no construction work should 
take place in the area of 2.77 acre of land. 
The hon. Supreme Court had appOinted an 

,observer to ensure that the construction 
work takes place there. He was appointed to 
monitorthat no construction material is taken 
to the site. This was the only job he had 
there. Everything centred on that point alone 
that no construction work should take place 
on the 2.77 acres of !and until the decision of 
the Allahabad High Court is known. Mr. 
Speaker, Sir; there was a discussion on this 
topic in the House on the 3rd December. I 
rushed to Ayodhya immediately after the 
discussion so that I cculd ask the saints not 
to take any such decision in their meeting. 
The meeting that was scheduled to be held 
on the 4th of December was ~ostponed to 
the 5th December. This was done only be
cause I was late in reaching there. In the 
meeting of the 5th December, all the saints 
unanimously passed a resolution that in the 
course of Kar Sewa to be performed on the 
6th December nothing would be done that 
violates the orders olthe court. Acopy of this 
resolution was also released to the Press. 
We did not at all imagine that any damage 

,couldbe done to the structure. I say this thing 
with full honesty and swear in the name of 
God. If this House can believe an innocent 
person then I say that I had not thought at all 
that such a thing could happen. I had nor 
thought of it even in dream. 

I do not want to say anything about 
those who had expressed such an appre
hension. I do not want to say anything. On 
the one hand, our hon. Prime Minister was . 
allowing us to perform Karseva under the 
supervision of observer and as perthe direc
tion of the Supreme Court, without violating 
the orders of the court and on the other hand, 
some people belon~lng to his party were 
trying to stop Karseva and organising peace 

Council of Ministers 
march for the purpose. It would have been 
more appropriate if peace marches were 
organised to prevent demolition and to avoid 
any damage to the Masjid. But I fail to under
stand the intention of people who went even 
upto F aizabad and organised peace marches 
and courted arrests to top Karseva. These 
people belonged to the party whose Govern
ment was not obstructing Karseva but only 
directing to ensure that orders of Allahabad 
High Court are not violated I would like to 
point out that this was the difference be
tween the party and the Government, when 
the chief of the Government and the party is 
the same. 

Mr. Speaker, Sir, it is not that situation 
goes out of control only from the hands of 
BJP, V.H.P. and saints and Mahatanas. It 
has occurred several times in the past when 
the situation went out of control and unex
pected things happened. We as well as the 
people did not want that but unexpected 
thing happened. In this context, if you do not 
get provoked, I would like to draw the atten
tion of Shri Jakhar Saheb. Yesterday, he 
was saying if we people had tried to stop the 
people from demolishing the mosque, some 
must have been injured, or died and then he 
would not have had any doubt on the integ
rity of BJP. I would like to ask as to when 
Shrimati Indira Gandhi was murdered, the 
entire Delhi was burning and thousands of 
people were being killed, how many persons 
among you had tried to stop the killings and 
how many of you were got injured in the 
attempt? We did not see any body getting 
injured. You might be knowing better, if any 
one of you was injured. How many persons 
had tried to ,check the via lance erupted at 
that time? That was the time when 5ituation, 
had gone out of control. How the things go 
out of control? When the then Prime Minister 
Shri Rajiv Gandhi was asked to comment 
upon the situation prevailing at that time he 
replied io one simple sentence. All this hap
pens when such a big tree falls.· He made 
this observation. In this regard I would like to 
say when the situation goes out of control, 
then generally there is no one to own the 
responsibility for that. 
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SHRI CHINMAYANAND SWAMI: I am 
not holding anybody responsible for that. I 
was iustteHlng as to what happens when the 
situation goes out of control. 10 this respect, 
I would like to add one thing more. In the 
same way by whom firing was ordered at 
AkaiTakhat?Thatwas a religious place and 
a place of worship and ·faith. That too had . 
hurt the feelings of the people. The extent to 
which feeings were hurt can be guessed 
frorn the fact that when Akal Takh~t was 
handed over to the people afte~ carrying out 
the repair at the cost of exchequer, they 
demoUshed It and constructed It again. 

Here again something is being said that 
the Government would construct Mandir and 
Masjld at Its own expenses. Han. Pawar 
Saheb has- said that expenditure to be in· 
curred on construction of Mandir and Masjid 
wiD be borne han byt"'e Central Government 
and han by the State Government. You have 
stated this thing, I would like to know as to 
which constitutional provision permits you to 
dO so. . 

Secondly, I would Uke to know from the 
House about the language used In.a resolu
tion brougtrt forward two days ago. The 
words' BabrlMasjicrhave been used openly 
forthat site. I would like to draw the attention 
01 the Govemment towards editorial ap- . 
pearedlnthe'OainIkJagaran'.lwouidll!<eto 
ask about the status of Ramjanam bhoomJ. 
Yesterday,ShrtPaWarSahJbreferredtot~ 
status quogranted by Allahabad High Court. 
What Is that status? I sh8J1 support the reso

·lutIon • the House Is apprised of the matter •. 
Court status should be maintained and the 
same language should be used In tIM 18$0-
1utIon. IS • the Sabri Masjld or Ranlaflam 
Bhoomi-Babri Masjid disputed site? I would 
Ike to Info,", you that ntIIglous puja Is not 
being performed there by the people at their 
own •. ft Is being performed as per the otders 
of the Cottlt. The Court has given the orders. 

there and puja was being performed and it 
would continue to be performed. The Gov· 

. ernment did not care forthe Court. One such 
resolution was passed by the House about 
which the Mernbers present In the House 
came to know only through the newspapers. 

I do not know the responsibility of speak· 
Ing what sort of truth you have taken upon 
yoursen. which you are trying to discharge 
sincerely. I would like to know the reason for 
the double standard adopted by you. It must 
be clearly explained in the house by the 

. Minister of Home Affairs as to what is a court 
status. liow has the Court given it a recogni
tion? On 6th December law was violated or 
continuously five long hours. The Constitu· 
ilon was ridiculed. The contempt of the Court 
was made. They did not hesitate In putting a 
blot on the name of the nation. 

Shri Kalyan Singh-as well as I should be 
hanged till death for this act. The construc· 
tion work went on there·fDr 36 hours. The 
walls were demoHshed. Thereafter, founda
tion of the temple was dug and constructed 

. and then the Idols of Ram Lala were installed 
there. Under whose regime It all took place. 
The Government has not taken this respon~ i 

sibDity. If It has the courage It would have 
accepted that It had paved the way for per· 
forming ShUanyas. I has got locks of the 
temple opened and the construction of the 
tef1l)le ~ared during its regime. If Govern
ment does nottak.the responsbiUtylet It not 
take •. The history wHI not be written at your 
dictated. It will take Into account an aspects 

. and include every minute detail of that 
partlqulartime.1 do agree with It that ..... nt· 
ment has Increased In the country. If It cah 
be brought under contrQt.,_1At 11'18 to ' 
death, I offer myself for II. Mr. Speaker, Sir, 
I have no children of my own. I am bringing 
up 10-12 deatlludlt children which I have 
taken Jrom the fwlles vn;ich became vic
tlms01 terrorlstl. Some woufddetlnltefytakl 
responsibility of 1hos8 chllchn;. Once the . 
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bones of Maharishi Oadhichl were used to 
save the country. To maintain the high tradi-
~n of sacrifice. I, the Sanyasl, offer 
myself ••• (/nterrupt/ons); But 0 the Central 
GOVernment wants to avoid the responsbll
Ity. The first case was register8d In 1885. 
The dispute had started with the very birth of 
the Congress. For the first time, the case 
was filed In the Court In 1885. Today, the 

o Minister of Human Resou~ Development 
is saying that the matter could have been 
kept pending for 10-20 years in the Courts. 

It seems that the Congress requires an 
'issue to create differences among the differ
ent factions so that differences continues 
among them and Congress may derive gain 
out of It. Had It been considered seriously 
right from 1949, ther9 would have no such 
situation today. late Prime Minister Shri 
Nehru used to talk about removal of Idols 
from there and no the contrary the then Chief 

, Minister of Uttar Pradesh Shri Govind Bal
labh Pant was in favour of placing Idols 
there. As a result of this conflict the District 
Magistrate ofthat area hadto resign. District 
Magistrate Shri K.K. Nair was D.M. there at 
that time. This double standard begins right 
from there. Perhaps it was the will of the 
destiny.' am saying this because keeping In 
view the seriousness of the 0 Issue If the 

~ ~ovemment had come out forward honestly 
'nspite of complicating this issue In by litiga- 0 

tlons this issue would have been resolved. I 
had requested to the hon. Prime Minister on 
9th May. That request too was not acceeded 
to directly as my being an M.P.J had to take 
help from other. Shrl Jltendra Prasad who 
belongs to Shahjahanpur is myfriend and an 
honest man. , requested him to make ar
rangement for a meeting of some saint with 0 

the han. Prime Minister. Only then we could 
get the permission to meet him. The saint 
met him an 9th May at night and had discus-
~slOn with him for an hour. At that time the 
han. Prl~ Minlstersaldthat he would liketo 

, separate this Issue from politics. It this Issue 
Is separated from politics there would be no 
dIfticuIIy in the constr\dlon of the t ••. 
Theulntstaldhimthatthey also do not have 
any intention to poIIiCIIe I. They .... figh1tng 
for the temple ~ they wI glve every pas-

CouncU of MinistsfS 
sble co-operation in reaolving this issue. 
T!'Iis discussion was held In the presence ot 

o Shrl Jltendra Prasad and nine saints were 
present there. No action was taken on that 
for two months. H any action had startsd on 
this issue at that time then Prime Minister 
would have got two more months time prior 
to 9th July. It is known that the Kar Sava was 
startsd torihe first time from 9th July 92, and 
perhaps that Government became active on 
this issue right from that time only. , would 
like to know as to why this Issue was not 
been given °high priority when It was raised 

o during the rule of Shri Vishwanath Pratap 
Singh and Shri Rajlv Gandhi's Government 
and caussd upheaval In the politics of the 
country and addressing the joint session of 
the Parliament the hon. President had given 
high priority to the issue of Ayodhya. Why the 
efforts were not made to resolve the issue. 

o What actions the Central Govemment has 
taken in regards to resolving the issue from' 
June 91 to June 92. In the negotiations on 
16th October the Vishwa Hindu Parishad 
had put the proposal that the archaeological 
study and excavation of the place should be 

o conductsd. Babri Mosque Action Committee 
had demanc:!sd to present the report of Shri 
B.B. Lal. At the time of Shrimati Indira Gandhi 
Shri B.B. Lal was asked to conduct an ar
chaeological study of all the historical places 
of Ramayana age. With the Govemment 
assistance he had conducted the excavation 
and-p'8pared an archeological report. that 
report was prepared because Indlrajl wanted 

o to conduct the archeological study of those 
places as this issue surfaced during her 

o regime. 

I would like to ask this House and to all 
o those Members, who are In favour of secu
larism as to why no Govemmenl-has dared 
to conduct an archeological study to resolve 
this issue. I would Ake to congratulate Shrf 

o Chandra Shekharforhls continueOus efforts 
to resolve the isSue. I the enorts would have 
been made at that time only andproposll of 
archeological study had been accept .. or 
thI8 thing had been accepted on 18th ~, 
bar 1992 and.thepraceslof~ 
. study hai:S been starttd-thtA CIIftanlIVtoday 
all Concerned would have aareedlO'll tAIl. 
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decision may be taken on It when the arche
ological report has already been submitted. 
But it was ignored. This archeological report 
Is with us and there are many proofs which 
have been found In the excavation there, still 
so many things are being found there. Will 
Pawar Sahib, who is also a worshipper of 
Maryada Puroshottam would say honestly 
that the eovernment will conduct an arche
ological study and if evidences of having a 
temple earlier will be found thE!re then they 
would like to given the benefit of the accep
tance expressed by Muslim bretherns to the 
country. It has beer. already said by them 
that If evidences of having a temple there will 
be found they will withdraw their claim. Could 
the benefit of this claim not be taken as an 
opportunity. But it has not been done. 

I would like to thank hon. Speaker as 
wen as the House because a new way has 
been opened to ali of us. H the House can be 
adjourned for offering Namaz then it can also 
be adjourned forthe iast of Santoshi Mata. It 
Is a favourable signal. It Is noteworthy how 
feelings are being raised today. Mr. Speaker, 
Sir, ruling party may say traitor to anyone or 
niay make responsible anybody but not Mr. 
Laldenga, wbo was from a banned organisa
tion when he was swom in as a Chief Minis
ter. Was he not a exiled leader from the 
country for a long period. Was he an elected 
I'8pI8S8ntaflve of the people whom they made 
the Chief Minister and gave protection for six 
months to muster the majority in the Assem
bly. At. that time Government ·never cared 
about these banned organisations. Through 
you, I would like to say that the country Is 
expecting honestly and morality. Thus politi
cal manipulations wHl have to be abandoned 
and political honesty have to be accepted. 

Why the people who were talking about 
the constructing of Mosque there have sud
danly become so evasive. l.am thankful to 
those people who very next day asked this 
question to them and they .. trying to avoid 
..... qIM8IIo.nI. TMy dof\,' have any reply 
to •• to ....... Mandlrand Mo~wII 
lie conIIrUcted. r would like to _the same 

question to him. Through the House I would 
like to know from the fonower of Maryada 

. Purushottamthatthey should remember that 
Maryada Purushottam had·a pledge ·PraQI 
Jaye Per Vachan Na Ja'·. You have to ad
here to that pledge. What will the Govern
ment construct within one year, temple or 
mosque? (Interruptions) 

SHRIVILAS MUTTEMWAR (Chlmur): 
It should be applied to all. That should be 
adhered. 

SHRI CHINMAYANAND SWAMI: I do 
not think you a supported of Maryada Pu
rushottam. You please sit down. 

SHRI RAJVEER SINGH (Aonla): You 
are the supporter of Shri Arjun Singh. 

SHRI CHINMAYANAND SWAMI: Ask 
him about the map for which you were asking 
us earlier. 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): They will not ask itfrom 

. you. 

SHRI CHINMAYANAND SWAMI: Now 
they will demand from you. Weill would like 
to clarify that unless the court does not 
decide It clearly whether It Is a temple or a 
mosque, Is It not a contempt of court if any 
bodyco~nts about it. As long as the court! 
has recognised it a temple, it Is the duty of the 
Govemment to make arrangements for It. 

The Government has stopped 'Pooja
Archana' there by Imposing curfew. The 
pilgrims are being stopped to go there for 
darshan. They are unable to go there and 
hurdles are being put in offering Pooja
Archana there.· Neither counch shell nor 
bells are ringing there. All activities have 

. been stopped. Such neWS_41,pornlng from 
the,. that offerings to Lord Rim hat "'SOI 
been stopped. Fundamental Right - rlght·to. 
worship - should be protected at any cost. 
Hon. Shri Chandra Shekhar has said that 
mountain has not fallen by arresting AlJVa
"Ijll do not talk about the falling of a moun
tan. I talc about. •• -. 
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SHRI CHANDRASHEKHAR: SanyaslJ, 
I did not say that. Don' say such things. I said 
that lis wrong to arrest Advanljl. I do not say 
~ things which create doubts. 

SHRI CHINMAYANAND 'SWAMI: Al
right whoever had said If but It Is not that by 
arresting Advanljl the mood has changed. 
About1he Incident of 6th December I would 
like to uy that every sensitive person of the 
country was shocked and sad by that inci
dent but what have you done on the moment 
of the sorrowl The Government at once 
announced the construction of a mosque 
there. The second thing Is the Government 
has Issued warrant against seven persons. 
They should have been arrested at thattime 
but even If they had to be arre*ted they would 
have been arrested according to the role 
they played then there would have been 
another situation. I don' want to repeat the 
allegations levelled against them. But can 
you honest,¥ say that the allegations were 
correct. C.B.I. Is conducting an Inquiry Into 
the matter and " the Government would . 
have Issued warrants after this Inquiry then 
this question would not have arlsed ••.. 

[Eng/Ish) 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Everybody should be arrested 
after conviction. 

SHRI RAJVEER SINGH (Aonla): After 
Inquiry. (interruptions) 

[Translation) 

SHRI CHINMAYANAND SWAMI: The 
allegations which you have just levelled have 
not been proved yet. You have levelled such 
false and 1ath charpes and have Issued 
warrants against them. Among them five are 
nonourabiememberaoflokSabhaandRajya 
Sabha. Thus the Government has started 
~olltlcat arrests. The Govemment should 
Ilave arresttkS those persons after banning 
the B.J.P. Vishwa HIndu Parlshad is baDned 
and the Members of B.J.P. are 8rrasted. n 
shoWs that the Government's sole aim Is 
B.J~P. Had the Governnwd acted honestly 

CouncH of Ministers 
and arrested those persons who should be, 
certainlY. there would not have been such 
resentment on this Issue. 

Mr. Speaker, Sir, I would like to say 
humbly that the structure ofte~mosque 
Is demolished today but this process Is going 
on for a long time In Pakistan and Kashmir. 
The Minister of Parliamentary Affairs is pres
ent in the House. 

In August, I had made a demand that 
. proper arrangements should be made for 
the pilgrims going to Amarnath and it should 
also be ensured that there may not be any 
hindrance during the course of their 'Yatra·. 
Amarnath is a decent example of Hindu
Muslim unity. The Hindus and the muslirns 
both get the equal share of the earnings of 
that place. The hon. Home Minister had also 
given an assurance in this regard. I would 
like to thank Shri Ghulam Nabi Azad for 
admitting. the importance of this 'Yatra' and 
assuring the House in this regard, but It Is 
surprising that despite his assurance this 
'Yatra' has not been recognised in Its tradi
tional form. 

This 'Yatra' was not conducted In Its 
. tradltlonalform. This yatra was given a shape 
of a tour and thus violated all the traditions. 
Gau-Raksha (ban on cowslaughter) Is a 
long-standing demand of this country. It has 
been going on since the time of Mahtma 
Gandhi. On the 7th of November, 1968; 
there was brutal firing on the saints who were 
demanding for a ban on cow slaughter and 
the hon. Karpatri ji Maharaj was whipped 
and was cruelytreated.TiII the end, of his life 
the great saint of Sarvodaya movement Shri 
Vinoba Shave Kept on demanding for a 
central law on cow-slaughter, but stating It as 
a religious demand It was all the time re

. jected. It is surprising that a new factory 
named 'AI-Kabir' has beeJ'I set up in Hydera
bad recently, where 9lakh animals will be 
slaughtered annually. Is all this going on in 
the name of Gauraksha? Shri Buta Singh 
also made. a reference about the sacred 
Importance of cows. The Govemment can
not challenge our regard andfallh which we 
have for &he cow. This faith has not been 
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created by you. The 'alth we have 'or the 
cow, whether It Is right or wrong, Is exclu
sively our '~Ith. Everybody is free to h'ave 
faith on anything and I don' want to go In this 
detaD; but It 1$ not In my nature to hurt the 
feelings of anyone. I only want to say that if 
we have faith In Idols, nobody can challenge 
It. We have worshipped stones as God and 
the Government cannot chal~ge it. What 
respect was shown by the Govemment 
towards our faith on the cow? That law was 
not enacted till today. Whenever any ques
tion relating to Hindus' feelings and self 
respect of Hindus was raised, various types 
of allegations were levelled against the people 
who raised these questions and they were 
called as traitors. The Hindus of this country 

• though they are in majority begging for their 
self respect and for their sentiments since 

· long, but they failed all the times in their 
attempts, but now they are not begging to
day. Now they are trying to find some other 
alternative to protect their sentiments. Ear
liertoo,l have said in this very House that no 
one should try to put any check on the 
sentiments. and faiths. It flows like the Ganges. 
This country has never fought on issue of 
temple and mosque. This struggle is for the . 
cause of janambhooml. Every member of 
this House Is aware of the importance of 

· Ram janambhoomi and his own mother 
~d. . 

Had you been not aware of the impor
tance of janambhoomi, the hon. Prime Min
ister would not have addressed a meeting 
held at Prayag on the 14th of November. 
Why had he gone there? He was fully aware 
of it. He had gone there to pay his tributes to 

• the birth place of Pt. Nehru. Respectfully, I 
woukUiketo say that the Prime Ministerwas 
perfectly right In doing so. H the birthplaces 
of Pt. Nehru, tndlrajl and Rajiv Ganclhljl can 
be regarded assacred places in this country, 
then certainly the Ram janambhoo!f1ll00 

can be a sacred place for us because we 
have a strong faith In it. Until! and unless Ihe 
Gov.emment proves that there was no temple 
at that place, the Government has to prot~ 

. our faith In this regard. Therefore, we fought 
for our fundamental right . 

I would like to submit one more point. 
Those who are talking of patriotism today, 
are ruling tl'lls country for the last 45 years, 
except for a period of three-four years. The 
economic crisiS' created in this country is an 
evident of their patriotism. The Government 
makes allegations against us that we are 
Inciting religious sentiments. I would like to 
ask Shri Rao Saheb when he had taken oath 
as Prime Ministerwhat was the debt position 
of India and how much amount of debt was 
to be paid by the country and what is the debt 
position at present? In the mime of patriot
Ism, the country has every right to ask from 
you about this also. SO,the patriotism cannot 
be the sole property of a Single person. The 
House knows how much respect this Gov
ernment is paying to the slogan of 'Vande
Matram' which was raised by the great 
martyrs Chandra Shekhar Azad, Ram Prasad 
Sismil and S. Bhagat Singh at the time of 
the.ir death. All these questions are linked 
and they create a strong feeling of resent
me!)t and it is the duty of the Government to 
control such sort of resentment. Through 
this House, I would only like to submit that I 
respect the sentiments of all the religious, 
sects and communities and want that other 
should also respect the sentiments of our 
religion, sect and community. 

In the end, I would like to request all 
those persons who talk about bowing their 
heads in the temples that the Ram janamb
hooml temple also Is an historical place, a 
religious and spiritual place and Is linked with 
our sentiments. Try to find the truth about It. 
I am not asking you what you should do, but 
untU the entire facts come to the light, this 
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cOUlltry will nevsr tolerate any comments 
about it and I do not know what will be its 
creation. 

the minister of parliamentary affairs (Shrl 
Ghulam Nabl Azad): Han. Speaker, Sir, the 
Opposition Leader of the House, 

Shrl Vajpayee .... (/nterruptions) 

An han. member: The Leader of the 
Opposition is in Jail. 

SHAI GHULAM NABI AZAD: At pres
ent, Shrl VaJpayee Is the leader. He has 
moved a No-Confidence Motio'n against the 
Govemment headed by Shri Narsimha Aao. 
It would have been much better If he had 
understood the feelings of crores of people 
of this country' and had brought this rio
confidence motion against the leadership of 
S.J.P. and Its office bearers Instead of the 
Congress. I am sure had you done so. It 
would have helped you to raise the image of 

, yOur Party which has already lowered to a 
great extent. .. ( Interruptions) 

SHAI RAJVEEA SINGH (aonla): The 
hon. Minister can see it by conducting the 
eJections. 

SHRI GHULAM NABI AZAD : Hon. 
Speaker, Sir, It will be wrong to say that only 
the minorities of this country are saddened 
over the incident happened on the 6th De
cemberin Ayodhaya. I have myself seen the 
sentiments and attitudes of the people of 
majority convnunity I.e. Hindus Inside lind 
outside this HouSe. I am proud of being an 
Indian. Moreover this mandir-masjld issue 
did not give rise to any bitterness in the 
House today. 

I believe that there was some tension 
between the Hindus and Muslims, exactly 
four years back, when the dispute took a 

. nasty tum, but today while on the one hand, 

CouncUof MlnistsfS 
there is anger, regret and disappointment 
overthe demolition of the disputed structure, 
on the other, I am proud of the fact, that the 
people of India have unitedly withstood this 
holocaust as well, it has demonstrated Its 
unity, the unity between the Hindus and 
Muslim commurities. Forthis,l would like to 
congratulate the people of India. especially 
those belonging to the majority community. 

Just now, It was stated that the B.J.P. 
leaders were unaware when some people, 
wh.ether they are of the B.J.P., V.H.P. or 
R.S.S. or even the saints were demolishing 
the dispuled Ram Janambhoomi-Babi'i 
Masjid structure. Many references to Ma
habharata were made here, yesterday. I 
would like to avail myself of this opportunity 
to express my gratitude to Doordarshan, for 
telecasting the Mahabharata serial alW in 
the process, providing some information 
about the great epic to people like me. who 
have had no knowledge about it, who have 
never ready the Magnum Opus. 

Hon'ble Mr. Speaker, Sir, when Oraupadi 
was being disrobed. King Dhritrashtra attrib
uted his helplessness to his blindness, but I 
would like to know why the Dhritrashtras of 

. 'BharatiyaJanata Party were silent, when the 
secular fabric of the country was being tom 
apart, when the modesty of secularism was 
being outraged In Ayodhya in broad daylight 
on December 6? Certainly, they were not 
blind. 

Our Swamijl wondered, as to how many 
congressmen risked their lives to check the 
1984 charge in Delhi, which took place dur
ing Rajiv Gandhrs tenure. Then, why didn't 
Advanljl come forward, to protect the Babri 
MasJid. when the structure was being demol
ished? I would like to mention here that the 
late RaJlv Gandhi, went to the streets and 
bylanes of the capital to extinguish the rag-
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ing fire that had engulted Deihl, unmindful of 
the fad thalthe mortal remains of his mother 
were lying in his house. He was more con
cerned about the safety of his people, than 
about performing the last rites of his mother. 
He felt that any delay in the funeral of his 
mother, won' make much difference and he 
went to every nook and comer of the capital 
to protect the unarmed, to defend the unity 
and integrity of Mother India. 

-_. So, our SWamiji says that Congress
men were not injured during the 1984 riots. 

• Mr. Speaker. Sir, I regret that such a com
parison is being made. So far as the 1984 
riots are concerned nobody knew that In
diraji would be assassinated. It was a spon
taneous readion. That people belonging to 
one community would attack members of 
another community was most unexpected, 
but here the plan to demolish the disputed 
strudure was going on since the past four 
years and everyone knew as to what would 
happen. Here, the leader of the Opposition 
himseH had gone to Uttar Pradesh and he 
knew very well, the reason for the assembly 
of such a large number of people. He was 
told repeatedly both within and outside the 
House including the National Integration 
Council meeting, that it could cause a seri
ous damage but he assured everyone, in
cluding this House, the people of India, the 
Supreme Court and the Union Home Minis
try that nothing untoward will happen. Now it 
is not proper on his part to say that he was in 

, the dark about the whole issue and to com
pare this incident with the 1984 riots. 

Han. Mr Speaker, Sir, we have heard 
and learnt from the annals of history that 
'Zamhom ne khata kI thl, Sadiyon ne saja 
payl •• (Moments made the mistakes, centu
ries were punished) Generations have to 
*n the brunt for the mistakes committed in 
moments. I never understood the meaning 

of this couplet, till th. December 6 InCident at 
Ayodhya and specially in the wake of Its 
aftermath. Only then and then I understood 
the meaning and sentiment behind this 
couplet. We could never Imagine as to how 
far, mistakes committed In few hours, can 
take the country to? 

Mr. Speaker, Sir, India's unity has a 
history of five thousand years and that was 
destroyed due to our carelessness in six 
hours. My dearfriend Swamiji said today that 
he is prepared to kiss the hangman's noose, 
if his death can provide the soothing balm to 
anyone's wounds. I would like to tell Swamiji 
that we are not murderers even if he is 
serious about what he says. We don't want 
to take anyone's life, nor do we want to 
pronounce death on anyone. We want a 
change of hearts, achange of minds. Unless 
a change & heart and mind is brought about, 
nothing can be done in future. Even if three 
persons co me forward and offerthemselves 
to be hanged, the wound is too deep to be 
healed." 

Shrl Chandra Shekharji had said yes
terday that hearts have broken like glasses 
due t6 the Deeember 6 incident. The latest 
available scientific and tech,Aological meth
ods have made it possible to puttogetherthe 
broken pieces but the patches or the scars 
remain. Temples and Mosques have been 
destroyed in the past, are being destroyed 
now and will continue to be destroyed in 
future as well. It is not unprecedented in 
Indian history. Many temples and mosques 
have been destroY9d in the past also, 

SHRI SHYAM BIHARI MISHRA (BiI
haur): Always temples and not mosques, 
have been demolished and destroyed. 

SHRI GHULAM NABI AZAO : Your ut
terenees are regrettable. I see both the 
templel! and the mosque, but you can s .. 
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only the temples. You don't see both of them 
being destroyed while I see both of them 
being destroyed. Temples and mosques are 
destroyed In riots. In India, Hlnuds, Muslims, 
Sikhs and Christians have got killed in riots, 
but one feels sad when people belonging to 
a particular community are singled out and 
slaughtered: as If In a state-sponsored 
manner. The mattertakes a serious tum and 
becomes shameful, when a Political Party, 
especially one which nurtures the ambition 
to administer the entire nation, which holds 
the reins of power in four majoc states of the 
country, whose leaders trot the globe telling 
around oftheirdream to capture power atthe 
Centre and be torch-bearers of India's fu
ture, singles out any particular community, 
especially the minorities and attempts to 
break their hearts. 

The country was partitioned in 1947. I 
was not bom at that time. Nevertheless, it is 
a fact that Indian Muslims refused to go out 
of India. Some people did leave, but the rest 
chose to hitch their destiny with that of India. 
They outrightly rejected the call given by 
Jinnah on religious lines. They rejected the 
two-nation theory, based on religious intoler
ance. They chose to live and die with their 
Hindu brethren. 

Kashmir, which is a Muslim-majority 
state also rejected the concept ~f Pakistan 
and acceded to India. Now, if the minorities 
of this country, Sikhs, Muslims and Chris
tians have made India their home and hearth, 
whose responsibility is it to guarantee them 
safety, security and respectability? Obvi
ously, the majority community, our Hindu 
t>rethren have to shoulder this enormous 
responsibility of protecting the lives and 
i)roperty of the minorities. It is their duty. 

SHRIMATI VIJAYARAJE SCINDIA 
[Guna): Why Kashmir's majority community 
lailed to protect their minority Hindu breth-
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ren? Why the honour of their womenfolk was 
not saved? (Interruption 

SHRI GHULAM NABI AZAD: I will talk 
about Kashmir. I will answer point by point 
and I challenge the B.J.P. leader, to provide 
even 1/10th of the facility and representa
tion, we have provided to the minority com
munity in Kashmir (Interruptions) let me 
give yo", the figures. Minorities constitute 

. two percent of Kashmlrls population. If 
Vajpayeeji remembers correctly, I had told 
him, two'years back, during an inter-Partia
mentaryUnion(I.P.U.)PartyatAshokaHotel. 
This Is discussed every now and then. Our 
Congress Party is responsible for not putting 
the facts across the table. In 1947, when 
rivers of blood flowed across the length and 
breadth of the sub-continent, not a single 
person belonging to the Mil')ority Community 
was even touched. It is a matter of record, 
not something to be beaten about. I am even 
prepared to quit the Cabinet, in defence of 
this fact. If you ar~ throwing a challenge, you 
should daring enough to listen to us as well. 
" you are courageous enough to challenge, 
be bold enough to listen also. Otherwise, it 
won't do. 

Until the advent of terrorism into the 
. valley 3-4 years ago not a Single Hindu was 
harmed, unmindful the fact that riots occured 
throughout the country, in Moradabad, In 
Hyderabad, In Bhlwandl, in Assam. Not a 
single state remained untouched by the 
Communalfrenzy.1 am prepared to resign If 
you cite me a single instance, where a Single 
Hindu was killed in Kashmir. (Interruptions) 
What are you talking about? I am talking 
about the representation. As per the 1981 
census, minorities constituted 2 per cent of 
the valley's population. Fotedarji is not pres
ent In the House. I would like to say that in the 
State Government, the minorities constituted 
45% of the Gazetted officers and 30% of the 
Non-Gazetted officers. Moreover, 92% of 
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telTOrists, 1900 Muslims were also the vic

the staff manning the Central Govemments 
offices In Kashmir, Including Radio, Tele
communications etc, belong to the minori
ties. Is the B.J.P. prepared to provide a • 
similar percentage in jobs to the minority 
community across the country? Can you 
pick up the gauntlet? H you can, then do it. H 
the Party can provide, even 1/10 of this 
percentage forthe minorities, throughout the 

• country, I will never challenge the credibility 
of your party. 

Hon. Vajpayee ji, I have a great regard 
for you. Please don't blame the Kashmiri 
Muslims for the misdeeds being committed 
by Pakistan in Kashmir. Pakistan is the enemy , 
of the entire country, the Muslims, the Mus-
lims of Kashmir. You associate the Muslims 
of Kashmirwlth those of Pakistan, it is a great 
Injustice on your part. So long as the Govem-

· ment of Congress party or the Government 
of Dr. Farooq Abdullah was .in power in 
Kashmir, not a single incident of discrimina
tion took place there, we crossed the heights 
of secularism ... ( Interruptions) 

Mr. Speaker, Sir, I know severaltemples 
were demolished during the last three years 
in Kashmir, and I regret for it. Terrorism has 
been prevailing there forthe last three years 

• and temples were demolished by militants. I 
would not have any grudge if BJP wants to . 
be equated itseH witltthe terrorists, I would 
not have any regret if BJP wants to move on 
the path on which the militants are moving. H 
you wish to make a comparison with us you 
should co"l>are the things ~ing done by the 
Govemment rather the activities of the ter
rorists. T srrorists have demolished temples 
and thus they are equally enemy for us. Do 
not say that only Hindus are killed. You can 
go through the records, Vajpayee jl, you 
have a lot 01 contacts, please g~ through the 
records. H 300 Hindus were killed by the 

tims. These Muslims were killed by militants 
· and not by security forces, I am talking ofthe 

militants. You will again say that only Hindus 
were killed. But you may get political benefit 
of this propaganda in elections but please 
don't mislead the House, don' divide the 
country. 

PROF. RASA SINGH RAWAT (Ajmer): 
What about two and a half lakh pandits who 
have migrated from the valley? 

SHRI GHULAM NABI f\Z.AD: Mr. 
· Speaker, Sir, I will repeat that it would not be 
proper to equate the terrorists with us. H the 
terrorists are the enemies of Hindus in the 
region, they are as much enemy to Ghulam 
Nabl Azad too; they are as much blood 
thirsty for my relatives, and thus do not spare 
me at all. I would I!ke to submit that BJP Is 
unaware of the disadvantage of our being an 
Indian, we .know how we raise slogans in 
favour of India in the shadow of bullets In 
Kashmir. It would not be an act of bravery If 
such a slogan is raised in Ayodhya. 

Our Kashmiri families whether Hindus 
of Muslims; our Kashmirl secular forces 
whether they are In Delhi, Maharashtra or 

. Karnataka have been going from place to 
place in search of shelter but still believe in 
India and its secularism. I would iike to 
submit that BJP should not take any step 
which may demoralise the re'maining patri-

· ots In Kashmir who are in a few number. 

Mr. Speaker, Sir, BJP has given a good 
material to Pakistan to defame India through 
the Ayodhya incident occurred on the 6th 
December. Pakistan attacked our Country 
thrice since 1947 and tried its bestto defame 
our country In the world, but I think It could 
not make harm to the prestige of our country 
.as much as BJP did on December 6. PakI
stan may have the capacity to prepare bomb 
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which can claim several thousand lives but 
BJP has given a Neutron bomb to Pakistan 
and with the l4elp of this bomb, it would spoil 
the image of the country in the world. 

Dear colleagues that is why I had said 
th~t -Lamhon ne khataa ki hai, sadiyon ne 
saza pai hal-. BJP misdeeds committed on 
6th Decemberforslx hours only has brought 
a great disgrace to us, to you, to the Mem
bers of all political ~artles, to 90 crore citi
zens of the country, to our culture, to the 
unity and the freedom of our country, and we 
cannot wash this blot for the 'centuries to 
come'. Whatever sermons, speeches we 
may deliver but this act cannot be undone. 
Yesterday Atalji, has said that lndia has the 
culture of Ganga and Yamuna. but I will 
emphasise that this Ganga-Yamunl culture 
can only continue and remain intact In true 
sense only when it absorbs the small springs 
or the rive is of minority communities in it. 

The Chief Minister gave an assurance 
In the National Integration Council. the lead-

, ers of opposition assured us and the Public 
Prosecutor of Uttar Pradesh also gave an 
affidavit to the Supreme Court to the effect 
that they would protect the structure. The 
Home Secretary of U.P. Govemment. also 
gave an affidavit and third is given by the 
Chief Ministe'r himself. In such a case. where 
U.P. Govemment gives three affidavits. the 
State Govemment writes 12 letters. gives 
assurance In this regard In National Integra
tion Council and the leader of opposition 
assures the highest place of Democracy~the 
House that they will protect the structure. Mr. 
Speaker. Sir, even I' any misctilevious per
son or a thief glvell an affidavit In the court, 
the court honours it and relea~es that per
son. But It Is a verysurprising'matterthat an 
elected Government betrayed us. despite 
writing 12 assurance letters. making prom
ises In the N.I.C. meetings and giving three 
affidavits. You may call it our mistake, fool-

Council of Ministers . 
ish ness. innocence or whatever you like. 
You may term it as our blind faith 

. also ..... (Interruptions) But H we had not be
lieved on the assurances of the State Gov
ernment and had dismissed the Govem
ment earlier then probably they would have 
been given these datas against us which i 
am giving against them ... ( Interruptions) 

SHRI SHARAD YADAV: All the powers 
were with you .... (lnterruptions) 

[Engnsh] 

SHRI CHANDRA SHEKHAR: Ghulam 
Nabi]i. after exposing the crime. do not de
fend the crlme ••. ( Interruptions) 

[Translation] 

SHRI GHULAM NABI AZAD: Mr. 
Speaker. Sir. I would like to state that H my 
BJP colleagues want to see the results of 
their mistake, committed on 6th December. 
then they may see as to what happened In 
Kanpur, Surat. Bombay and Seelampur? 
Who are after these riots? 

15.00hrs. 

It would'not be a Ganga-Yamuni culture 
if it pushes even one stream from it. It cannot 
be only of Ganga-Yamuni culture It cannot 
be separa~ed in to the culture of majority 
community or minority community. I remem
ber very'well. Pandlt ji had said -

[English] , 

-Communalism as such is very bad but 
the communalism by the majority is worse.-

[ Translation] 

That is why my submission is that even 
parents treat equally to their children. But if 
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remain safe. Therefore, I wQuld like to submit 

one child Is weak or physically handicapped 
the parents pay more anent ion to him. They 

, feel that their other child Is wise and strong 
enough to protect himself whereas their 
handicapped child needs their support to 
that he may no1. fall. Today, that weak child 
lacks education, wealth or means of earning. 
Are you not ready to spare even his Ufe? Are 
you not ready to protect him? 

I would eongratulate Shrl Chandra 
Shekhar. I had told Indira p ten years ago 
what Chandra Shekhar ji stated yesterday. 
The discrimination being done against the 
minorities In Central Government offices here 

'-would force the Kasllmiri youths to take up 
arms after 1 0-12 years. Because when Shrl 
Sheik)! Abdullah was In opposition he al
ways used to give the figures as to how the 
minorities were treated. I had told him that it 
might be pofsible after ten years when 
Kashmirl youths could take up arms due to 
the discrimination by majority community. 
May God not bring such time. I am very sorry 

, to state that my predictions came true sud
denly within a span of 10-12 years only. I do 
agree to the opinion of the former Prime 
Minister Shri Chandra Shek~ar ji that they 
should not go to that extent, they should 
reaUsetheir responsibility. May God not bring 
that unforluQate day when the people have 
to take up arms. It this Is the situation, neither 
majority nor minority communities, neither 
upperdasses norloVierdasses will bfthere. 
India has already been divided in Parliament 
and in Constitution. Firstly, we have been 
divided outside, later on In the Parliament 
and now In the Constitution too. We have 
been divided In the Supreme Court, In the 
name offorward and Backward. nthe people 
of minorities feel that there is none to protect 
them and their children and they have no 
future In this country ,.they may take up arms 
.in se. defence had then none of us would 

to you that we do not want killings. We do not 
. want any sort of violence, rather we want ~ 
change in hearts and minds. We want 
changes in the hearts and minds of all the 
sections of this House Including Shri Ram 
Vilas Paswan and Shri Somnath ji. I pray to 
God to bring this change so as to protect the 
unity and integrity of the country. 

Mr. Speaker, Sir, our target is not only 
the construction of mandir or masjid. In my 
opinion, If BJP wants to come to power, it 
should c:tlange Its aims. NQbody can prevent 
it from coming to power provided It changes 
Its path. The path it has chosen today is a 
negative orie. It is a path of distruction and 
confusion. BJP should choose the positive 
path which leads to creation and construc
tion. It should not try to gain power In the 
centl'9 as well as in the States through vio
lence. 

H you really wish to realise your mistake 
then you must visit these places. I would like 
to ask you as to who has visited these areas 
amongst you. I know that nobody has gone 
there; because you cannot go there. The 
Whole of India is suffering on account of your 

. mistake, many children have become or
phan and a number of women have become 
widows. Who can console these orphans 
and widows. Can B.J.P. orex-Chief Minister 
of U.P. or' .their colleagues can give them 
consolation? 

Therefore, today once again, I would 
request you to mend your ways, change your 

. way uf thinking and lead the country towards 
socialism and seculari'lm. 

SHRI NITISH KUMAR (BARH): Mr. 
Speaker, Sir, today, this House is discussing 
the no-confldence motion against the Gov

. emment, moved by Shrl Atal Bihar! Vajpayee . 
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Yesterday, when Shrl Vajpayee was speak
ing, I was expecting that he would being to 
fight something new which would expose the 
Govemment, but I could not understand the 
logic of this oO-confidence motion moved by 
him. He has given a long speech for about 
one hour but it was not at all effective. In a 
way, he defended the Prime Minister and 
tried to accuse Shrl Arjun Singh. I had been 
feeling all the time during his .speech that 
Instead of bringing a no-confldence motion 
against the Govemment as a whole, he 
should have brought a Censormotion against 
the Minister, He does not have any grudge 
against the Govemment as a whole. He had 
been talking about the various types of 
contradictions within the Govemment Itself. 
I could not understand that what sort of no-

• confidence motion Is it but it is almost clear 
as to when he wa~ speaking on this Motion, 
it appeared that he was seeking an apology 
from the House. 

15.13 hours. 

(SHRI TARA SINGH In tfIB Chair'j 

He was feeling sorry for the incident of 
6th December. Many hon. Members includ
ing hon. Sornnathji and Indrajit Gupta have 
said that he has not condemned it. I do not 
know whether he has condemned it or not 
but he has felt sorry, while making his speech 
and we may say In layman's language that 
he has apologised for the same. Mr. Chair
man, Sir, tbere are twe types of languages in 
this country. As our country is called Bharat 
as well as india. similarly there are two types 
of society In this coll'!try, there are two types 
of Hindus, one f~urlng Mandai and an
other favouring 'Kamandal'. I clearly feel it 
that he has apologised. But I am surprised to 
know Ihft they have two faces. they say 
somethlriG ... \_omethlng else. He was 
saying again and-ag_ before 6th Decem
ber that Advanl~ had gone the,... he would 
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. certainly manage the things and nothing 
untoward would take place there; why did 
they feel that he would instigate peoplethere; 
he would go there in order to control the 
situation. But when Advani~ set out to com
plete his Incomplete journey, at that time all 
the Ne~papers wrote that he was going to 
complete his incol'll>lete journey. 

He should have commenced his incom
plete Rathyatra, from Samastlpur. But for 
that he had to have courage. H Shri Advani 
had made up his mind to cOfllllete his Rath 
Yatra to Ayodhya he should have been bold 
enough to start from Samastipur ·where a 
valiant son of this country Shrl Laloo Prasad 
Yadav and intercepted his chariot and ar· 
rested him because It was the charlot of 
devastation. Hence. he should have started 
from Samastipur ... ( Interruptions) 

But instead Shri Advani started his in· 
complete Rath Yatra to Ayodhya from 
Banaras. I would like to know from Shri 
Vajpayee by when the missing Unk from 
Samastipur to Banaras will be COl'll>leted. 

SHRI SHARAD PAWAR: TIll Shrl Laloo 
Prasad Is in power, this joumey will not be 
completed between these two points. 

SHRI RAJVEERSINGH (Aonla):Please 
tell us also when is the Govemment going to 
dismiss the Laloo Prasad Yadav Govem
ment? 

SHRI NITISH KUMAR: At present it is 
yourtum to go. R~ntlythe Governments of 
Shrl Kalyan Si~h. Shri Sunderlal Patwa, 
Shri Shanta Kumar ans Shri Bhairon Singh 
Shekhawat have been dismissed. Mr. Chair
man, Sir, I would like to submit that if elec· 
tions are held today BJP will not be able to 

. retain even 19 of the 119 seats in this 
House •• (/nterruptions). Mr. Chairman, Sir, 
just now he admitted that whatever hap-
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[Sh. Nitish Kumar) Minister of Home Aftairs? .. (/nterruptions) 

pened was wrong. But after his arrest Shrl . 
Advani gave a statementto the press wherein 
he said:-

[English] 

"Demolition is part of the temple move
ment." 

[Translation] 

It appeared in 'The Statesman'. 'The 
Stateman'ls·the only national dally newspa
per which dared objective reporting even 
during the days of emergency when censor
Ship was at Its peak In the press. The 'Indian 
Express' had a great contribution those days 
also. I am speaking about 'The Statesman' 
today. The statement of Shri Advani which 
appeared in 'The Statesman' says that-

[English] 

"Demolition is part of the temple move
ment· 

[ Translation] 

I wantto submit that when it was alleged 
, in this august House that 'Kar Seva' meant 
something else forthe BJP Shri Advani gave 
a statement which appeared in all the news
papers that the "Kar Seva· did not imply 
merely prayers and congregational singing 
(Kirtan) anrj the 'Kar Sevaks' would go to 
AyOOhya with bricks and shovels aDd when 
we triad to raise this issue here, Shrl V,Jpayee 
wanted to giVe clarification, but It could not 
bf discussed. When this issue was raised in 
the Upper House i.e. Rajya Sabha, it was not 
defended. It is a matter Of shame. The hon. 
Minister of Home Affairs stated that Shrl 
AdVani did not speak in this manner. Every- . 
thing has appeared on the back page of 
tOOays'"The Times of Indla· ... (/ntenuptions) 

SHRI ·ATAL BIHARJ VAJPAYEE 
(Lucknow): There is nothing like dying of. 
shame. Why do you wish to drown the hon. 

SHRINmSH KUMAR: Nobodyean save 
the hon. Minister of Home Aftairs. He will 
drown and meet the same destiny as the 
B.J.P. He has drowned half deep and efforts 
~re being made by Shrl Sharad Pawar to 
drown him completely ..... (/nterruptions). 
Today an article was publishedin the "Times 
of India· along with name of the journalist 
who has contributed it. The Government did 
not pay any attention to what Shri Advanl 
stated and went on trusting him. Shrl Advanl 
stated that he was going there with certain 
number of 'Kar Sevaks'. I do not know how 
many 'Kar Sevaks' assembled there. But I 
pity the ruling plty ... (lnterruptions) Shrl 
Ghulam Nabi Azad and Shri Rangarajan 
Kumaramangalamsald that about one and a 
half lakh people assembled there. I believe 
that the number of persons assembled there 
was less tnan one and a half lakh. It was 
probably fifty thousand or about one lakh. 
Yesterday Shri Vajpayee said that it was an 
organised group. He also said that he had 
nothing to do with that group. A person from 
Biharwas crushedto death underthe debris. 
There Is authentic evidence of it and meet
ings are being help to commemorate his 
martyrdom. It is not being done by anony
mous Kar-sevaks or as Shri Indrajit Gupta 
pointed out by an anonymous lawyer who 
presented documents in Dewas. The meet
ings are being held by the B.J.P. party. 
Shrimati Krishna Sahi who is sitting here 

. repiesanted that constituency in the Bihar 
Legislative Assembly twice and therefore, 
she might be aware of the incident Just one .. 
day before December 6, a picture sowing the 
rehearsal of the Kar Seva to demolish the 
structure was published In the 'Indian Ex
press'. We too know that an unorganised 
force of Kar Sevaks could not have brought 
down the structure and had they done it 
hundreds of them might have been crushed 
to death under the debris. The deceased 

. Kar-Sevak might have been a fool and not 
part of the organlsedforce •.. _.(/nterruptlons) 

SHRI RAJVEER SINGH: This Is con
tempt of Bihar. It is not correct to say that 
the"! are foolsJn Bihar .•... (/nterruplions) 
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SHRI NITISH KUMAR: He does not 
understand .that there are some feols still in 
Bihar ... (/nterruptions) They had definite in
formation about the 'Kar Sevaks' and the 
organised groups behind them. I am sur
prised how five hundred persons could 
demolish. the mosque. According to Shri 
Kumaramangalam their number must have 

'been two and a half lakh. More than five 
hundred were praying and singing in congre
gation alongwith Shri Ashok Singhal. His 
photograph has appeared in the Press which 
is more than life size. In spite of that the 
mediamen were treated so badly. They did 
not spare even the person who was painted 
as a super human. They were loyal to none. 
What was aCtually being done by these Kar 
Sevaks? A little while earlier, Shri Vajpayee 
referred to the structure as a temple and we 
consider it Babri masjid. Which religion al
lows demolition of a place of worship. On 
that day the meaningless prayer and con
gregation~,slnglng was done,.whereas on 
the other hand, this black deed was being 
performed. Had there been real faith in the 
bhajan kin an, they would have come out and 
prevented the untoward incident. Even if the 
Kar Sevaks had resisted they would have 
stopped tHem. Today Shri Chinmayanand 
Swami said: -Raghukul reeti sada chali ali, 
pran jai par vachan na jai .• 

SHRI MOHAN SINGH (Deoria): Butthey 
did not belong to Reghukul. 

St-JRI NITISH KUMAR: Shri Mohan 
Singh, I cannot understand why everybody 
insits on constructing the temple of Lord 
Rama there. I have no knowledge of mythol
ogy. Wa are those Hindus who favoured the 
Mandai Commission. We have nothing to do 
with the Hindu scriptures. When all the kins- ' 
men of Lord Rama abandoned him and he ' 
was sent to exile and evil Ravanakldnapped 
his spouse wa downtroden and exploited 
class of monkeys' legion rushed for his help. 
Wa are remembered In the hoursof need 
alone. I do hava only this much knowledge of 
mythology. But I would Uke to poillt out one 
thing. Lord Rama. Is always worshipped 

,after HalQlman. That Is the sequence of 
worship. Mr; Cha~n. Sir. great theologl-
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ans have come to this august House. If they 
are given a free hand, they would convert the 
entire House into a monastery. Now a Oharma 
Sansad has emerged above the Paniament. 
I do not know what this Dharmasansad is. 
The writ of this Dharma Sansad need not be 
followed and this Dharma Sansad need not 
consider us religious. 

We heard that Lord Rama is worshipped 
through Hanuman because Hanuman was a 
monkey. It is symbolic of the backward. We 
are not treated as full human being. It is said 
that we have no merit. Whenever the issued 
of the Mandai Commission is raised. We are 
told that we have no merit. Thus we came 
into the category of monkey i.a. the back
ward and we became Hanuman and Lord 
Rama is being worshipped through Ha
numan. 'But when we raised the Mandai 
issue people abandoned Hanuman and 
started worshipping Lord Rama directly. 
(Interruptions) 

SHRI NITISH KUMAR: They talk about 
the Bajrang Oal and the Vishwa Hindu Par
ishad. When were election to these organi
sations held? Only those who bom in the 
Backward class could become Members of 
the Bajrang Dal. But Shri Katiyar was made 
its leader. When were the last elections 
held? The members of the Vishwa Hindu 
Parishadclaimto represent the Hindus. Then 
who are we? Eitherconsider us Hindu orsay 
that we are not Hindus because we are not 
allowed to enter the temple. We are untouch

. abies. the Sudras are debarred from enter
ing temples. (Interruptions) 

MR. CHAIRMAN: Order. please there 
should tie no interruptions. Let him speak. 

SHRI NITISH KUMAR: This has been 
happening since times Immemorial Trickery 
has always been played with us; It is men
tioned In our scripturas also. Do you know 
who are brOught to the front Une? 

Thaytalk oftha Vlshwa Hindu Parlshad. 
I chaUange. If they have the guts. let them 
face the electlon ... (/ntsnvplions) Let me 
finish. I challenge that If the elections to 
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people. The party then decided to bring the 
mandir issue to the fore ••• 

Vishwa Hindu Parishad are held and all 
, Hindus exercise their votes, either Shrl Ram 

Vilas Paswan or Shrl Sharad Yadav would 
be elected as the President of the Parishad. 
The result of the election would certainly go 
against those who are at the helm In the 
organisation. I therefore say that they should 
not speak like that. .. (/nte"uptions)· 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman, Sir, I am on a point of order. 
It is a convention that the names of those 
who are not present in the House are not 
mentioned; but contrary to this convention, 
the names of some persons have been 

• mentioned here. My submission is that their 
names should be removed from the pro
ceedings because they are not present... 

MR. CHAIRMAN: The names of the 
absentees will not be referred to. . 

SHRI NITISH KUMAR: Mr. Chairman, 
Sir, they raise bizarre Issues. I would like to 
ask, is lord Rama present here. We discuss 
him in the House almost everyday. This is 
really a peculiar situation. I would like to ask, 
how many things would be expunged from 
the proceedings of the House. The point is 
that 90 percent of Hindus have seen through 
their game. Shri Atal ji was very right when 
he said yesterday that It Is nolthe struggle for 
a mandlr, but clash of ideoiog'ies. I would 
also like to emphsise that it is a clash of 
ideologies and not a struggle for a mandir. 
He further said that there are different di
mensions of truth. He is very right. When the 
Government partially implemented the 
Mandai Commission report aimed to benefit 

, the suppressed and the oppressed people of 
the country that constitute 90 per cent of the 
total populatiOn, the leaders of their party 
launched the Rath Yatra. This .manifests 
their mentality. ,Shri Sharad ji could not 
complete his speech yesterday. He was 
telling that when Shri Khurana ji went to a 
gathering and he.. was humiliated by those . 

·Not recorded 

SHRI MADAN LAL KHURANA (South 
Delhi): His party was responsible for what
ever happened In Deihl. There were several 
cases of self-immolation by boys. They are 
responsible for that ... 

SHRI NITISH KUMAR: I want to em
phaSise that very point. They will now be 
exposed. I know that a few persons have 
indulged in self-immolation. Not only I, but 
every body else is shocked by it. Nobody 
should die. I WOUld, however, like to ask 
them that suppose someone is sitting on my 
chest while I am asleep and when I awake he 
threatens me to sleep silently otherwise he 
will immolate himself. This is the situation 
now. We want to make it clear that we can 
now no longer tolerate such things. That is 
the question of ideology. Which Ideology do 
you prefer? 'If some one immolates himself 
one is pained to see the suffering but they 
used to express grief after identifying the 
caste of the person who has Immolated 
himself. This is the difference between them 
and us. We are in pain when a man immo
lates himself but they are in pain only after 
knowing the caste and the religion of the 
man who has immolated himself. That is the 

, clash of ideologies. On the basis of this clash 
I dare say they will not be able to retain even 
19 of the existing 119 seats in the next 
elections. They should not therefore Indulge 
in clash of ideologies. Ours is a great coun
try. W do not want the disintegration of this 
country. Those who want to replace Indian 
nationalism by Hindu nationalism should think 
that It would be difficult to keep the country 
united and'if such thi,lgS continue the day is 
.not far when the Hindus will revolt. They 
should note that Wd are not going to abide I:>Y 
the provisions of their Manusnriti. I would 
therefore, like to warn them in this regard. 

, But, the question is what is the Government 
doing in this regard? At least the BJP does 
not hide the facts. Shri Vajpayee speaks 
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unequivocally. Some of his party Members 
mak8diffenantsta1tlmentsoutsldetbe House. 
IJs a fad that there are some Members In 
~who are clearhtlarttld •. They speak 

-out unequvlvocally. But the point Is what Is 
thtI Govemment doing? lis a valid question. 
I would like to ask, by whom was the Shilan
yas done? I heard Swami Chlnmayanand 
seriously. He said that a confidence was 
created? A threat was given on two occa
sions. the first threat was given at the time 

, of opening the lock of the temple; It was in 
1986 when this event took place and jUdge
ment was delivered under pressure by the 
High Court. A decision was taken In haste. 
Once again a threat was giveR and this time 
the Government had to allow Shilanyas in 
November 1989. The writing on the wall was 
clear that Rajlv Gandhi was going out of 
power and V.P. Singh would be the next 
PrIme Minister. Everybody was aware of this 
fact. Atthattlme BJPwas trying to exploit the 
popularity of Shrl V.P. Singh and following 
him 

SHRI MANI SHANKAR AIYAR 
(Maylladutural): And your party was follow
ingthem. 

SHRJ NITISH KUMAR: Mr. Manl Sh
(,n~ Aiyar, It is not like that. You can check 
the record and statements made during this 
period. You were a new entrant to pol_itics 

,after having left bl.!(eaucracy. You would 
recall that they took Shrl V.P. Singh to Va
narasl and conferred the title of 'Rajrishi' on 
him 

SHRI VIRENORA SINGH (Mirzapur): 
Shrl V.P. Singh had gone to the holy land of 
Kashl and there he applied chandan on his 
forehead from the temple of Baba Vlsh
.wanath. This he did with a view to become 
'Rajrlshr. He came to Deihl with the chandat. 
yet shining on his forehead. He wanted to 
show to the people that .he had used the 
chandan from the te"..,18 of Baba Vlsh
wanath and that he enjoyed the, blessings of 
Baba Vishwanath. Here I would like to say 
that now It amounts to misleading the House 

Councl of Minltlte,. 
to declare Shrl V.P. Singh be a socialist and 

· thereby devaluing thtIlrnportance of Saba 
Vishwanath. 

SHRI NITISH KUMAR: Whatever he Is 
saying Is true. We are, you know, the worshI
pers of Baba Vishwanath. Moreover, Baba 
Vishwanath is the God of downtroddens. 
Our leader Shri Vlshwanath Is also an Incar-

· nation of Baba Vlshwanath. There is no 
doubt about It. It Is a curious coincidence that 
he bears the same name. Anyway, these 
people conferred on him the title of 'Rajrishi'. 
But only a little later he said that 

[English] 

Leftists are my natural allies. 

[ Translation] 

~ was after this that the BJP went way
ward .. 

They g~t the lock opeiled and got Shl
lanyas performed in 1989. It was the part of 
their strategy to create chaos and incite such 
an Issue which would engulf aU those who 
were to assume power after 1989. It was the 
Congress party which set the things on fire 
and the situation went from bad to worse. 
This they did when they realised that the 
mandate of the people was clearly going 
against them. This act of theirs will be written 
in the annals of history not In golden letters 
but in black I~tters. 

Their faces wHi be smeared.with black
ness of coal which is the department of 

· Sangama jl. h was ttaey who alloWed Shllan
yas. Shrl Chinmayanand jl was just now 
telling that It was a matter of faith. Two of 
their things were aocepted by the Congress 
Govemment folldwing the two threats In the 
past and the third time a platform was con
structedth8re by the present Govemmenllt 
would not be proper to refer to the points 
mentioned by SWami Chinmayanand ji In the 
House. The then Chief Minister of Uttar 
Pradesh . Shrl Kalyan Singh )1 

.•••• (/ntBrrupI/ons) ••• .1 think I can at least 
mention his name. • 
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The then Chief Minister, Shri Kalyan 
Singh made a statement. One statement, 
wlllch appeared In t~e Times of India, waS 
that the Prime Minister had said that a temple 
existed at that site earlier. Again, seven days 
after that statement, it was repeated that the 
Defence· Minister Shri Sharad Pawar had 
said in the persence of the Prime Minister 

'that he should agree to referring it to the 
Supreme Court which may give a favourable 
decision. Both these statements were not 
refuted properly. I remember. Please listen 
to me patiently. Shri sharad Pawar rose and 
said, it is not a fact, it is not correct. However, 
he refuted it, though perfunctorily. 

SHRISflARADPAWAR: I had also said 
outside the House that it was wrong. It was 
not true. I refuted ~ in these words. 

SHRI NITISH KUMAR: Well, you said 
so but when the saints called on the Prime 
Minister, he touched their feet and bowed 
before them with respect. I don't have any 
objection to it if one bows before saints. But 
what is objectionable is that the Prime Min
Ister told the saints that Narsimha Rao as a 
man is of the opinion that a temple existed 
there but as Prime Minister, he is helpless. 
The saints believed him thinking him as a 
good souL ... (Interruptions) 

Mr. Chairman, Sir, today they have 
raised a question of breach of faith. h is not 
known what assurance the Prime Minister 
gave to saints. What did he say and what 
action he took but they thought that they 
would announce their plan of 6th Decem
ber ... The Government allowed the Shilan
yas to be performed and doors of the temple 
were thrown-open. It also permitted them to 
construct the platform. They also thought 
that the Government would allow them to 
carry out further construction. The Gove~ 
ment never announced to deal with it strictly. 
The entire NJ.C. has empowered the Prime 
Minlsterfully. The N.I.C. meeting concluded. 
But they did not have fuU faith in the N.I.C. 
people. They had full faith in these people. 
They had a comprehensive plan. H I mention 
a name, you will raise objection, though 
there is nothing wrong in mentioning a name 

in the House. The people are well aware of 
the method they have adopted and the work 
they have done. When the people Infor~ 
them that people are gathering at Ayodhya 
one by one and when they gather there in 
large number, you will say that you will have 
to resort to firing. So, check them before they 
gather there. But when the Prime Minister 
called a big leader of the country in his room 
and when he gave a suggestion to him to 
take action to and use Article 356, he replied, 
what you say outside is different but you are 
saying the same thing here inside. That 
leader had to feel ashamed. 

When discussion on Ayodhya was going 
on, and the former Prime Minister, Shri V.P. 
Singh asked as to what emergent plan the 
Govemment does have to tackle the situ
ation in case Shri Kalyan singh resigns in the 
nick of time. For the purpose of scoring a 
debating point, the Minister of Home Affairs 
said that the B.J.P. is capable enough to 
elect its another Chief Minister if Shri Kalyan 
Singh 'iesigns. Now the Minister of Home 
Affairs had disappeared from the House. He 
is hiding his face. Now"a-days, Shri Sharad 
Pawaris looking after his entire work. I would 
like to ask as to why the B.J.P. has not made 
Shri Kalraj Mishra as the Chief Ministerwhen 
Shri Kalyan Singh resigned. Not only this, 
when Shri Kalyan Singh resigned, at least he 
did have this much morality but we watch~ 
T.V. which telecast the news under caption 
- U.P. C.M. dismissed. I don't know whether 
the Chief Minister is a Government em
ployee whom the Government had dis
mis~d. Only the Government is dismissed. 
Had it been written-U.P. Government dis~ 
missed, then it would have been better 
expression. When we asked them to use 
Article 356, they said some other person will 
be elected' as Chief Minister. The Govem
ment is making propaganda by using work 
'dismissf!d" as though he was some 'Daroga~ 
who has been dismissed. He resigned. at 
least he did have this much morality. Shrl 
Chandra Shekharjl concedes that there Is 
some morality. We say that it was a pre-plan. 
Shri V.P. Singh was aware of that plan. He 
wamed the Government in the House. The 
Govemment which did not take his wamlng 



669 MOllon of No- AGRAHAYANA27, 1914 (SAKA) confkfenceinthe 670 

• seriously, replied that it had emergent plan to 
~ deal with the situation. The Govemment 
scored a debating point here and eamed 
applause amid clapping. 

The domes of the Masjid began to be 
pulled down at haH past twelve. (Interrup
tions) When you ask me to sit,l shall sit? Am 
I boring you? 

MR. CHAIRMAN: No, you are not bor
ing us. You are making a good speech. But 
there are many Members In the list. There
fore, please conclude at the earliest. 

SHRI NITISH KUMAR: That work be
gan at haH past twelve. What happened to 
that emergency plan about which the Minis
ter df Home Affairs made an announcement 
In the House. Why did you not implement it? 
The Government is rssponsible for it. When 
they speak of secularism, it does not con-
vince us. . 

We all were deeply shocked at the 
assassination of Indiraji. At that time we 
thought that a security guard has assassi
nated her. But what type of propagands you 
made during Lok Sabha elections in 1984. 
Have you forgotten all these things? All the 
newspapers and speeches made during 
electioneering are evident of the fact that the 
Congress (I) had played the Hindu card In 
1984 to achieve unprecedented success. 
Even in Jammu and Kashmir the traditional 
Hindu card playerB.J.P. had badly fared and 
YOLi reaped harvest. You had played Hindu 
card In 1984. 'n 1979 you had begun with the 
slogan of Ram Rajya froM AYodhya. You 
cannot escape this blame. You have spread 
communal virus In the co~ntry. 

Mr. Chairman, Sir, slP1C8 you have rung 
the beH, I shall not take much time as a 
disciplined Member. But I have an appre
hension that such Idnd of politics has been 
played in the country deliberately. Today, 
the people belonging to minority, particularly 
M~Hms are worried. They think whether 
their lives will be saved the next day or not. 
It Is their biggest concem. Who has brought 
them to such a situation? There is no ques-

Cpuncilof Ministers 
tion of unemployment and poverty before 
them. Their only concern Is protection of life. 
The Congress party has continuously been 
playing this politics since 1947. They have 
been kept under terror. They appeared be
fore them as saviour of their life, fetched 
votes and kept playing this politics. 

When Shrl Ghulam Nabi was speaking, 
he was overwhelmed with emotions. But 
sentiments of some people shcruld be re
spected; I would like to request the people 
belonging to this side. I got an opportunity to 
visit the Kashmir valley as a member of 
Parliamentary delegation with him when 
Khuranajl and Shrl Srikant Jena were also 
there. We observed the situation there. The 
Kashmir issue should not be taken lightly. 
Apart from Kashmiri Pandits, who have 
migrated from Kashmir to this place, five 
percent Kashmiri Pandlts, who are left there 
are safe. Nobody has ever attacked their 
lives. No riot is taking place in K.ashmir. In 
Kashmir the fight is between seceSSionists 
as well as terrorists and nationalists. There is 
no Hindu-Muslim conflict in Kashmir. Even 
today a small number of Hindus are left there 
but they are safe. No attack is being madeon 
them. 

( Interruptions) 

. The Hindus are in majority in Jammu. I 
am talking of Kashmir Valley. Don't tell me 
who reside there? . 

$0, this issue should not be raised. It is 
an altogether different issue. Whatever h~s 

. happened, is quite shameful. The measures 
they have taken and are trying to take are not 
the ways to save the country, rather they are 
the ways to ruin It. The Supreme Court gives 
its decision today In Mandai case and a fresh 
controversy begins. What happened to so
cial justice, and what happened to other 
scandals. What happened to Bank scam? 
All these scandals have been suppresSed 
today. Nobody is accountable today. The 
Supreme Court has heJdthatthe E.tR.1odged 
In the Bofor;s case was right. Then what soJ:t 
of decision the High COUll gave. today a 
proposal to impeach Shrl Ramaswaml has 
also come up. I want to remind that it was the 
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last proceedings ofthe Ninth Ldk Sabha and 
I have not forgot, when the hon. Speaker had 
made an announcement that an inquiry 
commlUee could be set up. I remember well 
as to who had gone thera. Today their iden
tity has been disclosed. Now the ~hree
Member Committee has given the decision 
and now only the formality is there; The 
proposalfor his impeachment may be passed 
here and the President may sign it. Today a 

• curtain has failen on aU these issues be
cause of the Ayodhya issue and they want 
that such issues that arouse sentiments may 
be raised all the times in the country and the 
long standing demands of people for food 
and their age-Old demands for ending dis
crimination is suppressed. This is a conspir
acy being hatched by the Bharatiya Janata ' 
Party and the members of the Congress (I) 
~ra party to it. Therefore. I want to point out 
that a way aut. otherthan the one adopted by 
them, wi. emerge In'thII country. Prosperity 
Wll dawn on the nation. There will be rule of 
Justice and honour and India will once again 
be able to guide the world. With these words, 
I Conclude. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): Mr. Chairman, Sir. aU have 
been exprassing their sentiments and aU 
have been making their own points since 
yesterday. )"his debate has been going on 
since yesterday. Shri VaJpayee initiated the 

, debate and all the Members gained some 
consolation. I was present In the House 
throughout the day. I heard all of them and 
became hopeful. It appeared that the 1deQ1-
ClOy in the country f9r which the countrymen 
had made numerous sacrific8s is still alive 
and will ramain so, though there was less 
_pectforll inthe recent past. The speeches 
made yesterday raised this hope. I listened 
to the opinions of all hon. Members In the 
momlng, both from this, side and that side. 
But today I find some change and something 
political appears to be coming to the fore. 
}1IIs HOuAorthecoUniryneed not to be told 
who haI~what. ThecountryknOws well. 
Who has done what. If you ask a common 

man today, he understands how all these 
things took'slace and who were the wrong
doers. Today thera are different questioll$ 
before the Parliament. Yesterday, Shri 
Vajpayee had ",ferred to It and today I am 
saying It with a heavy heart. Ataljl, I had told 
you on the 1 st of this month as your young~r 
brother that I suspect the intention of your 
party. That day I was staading there, today I 
am standing here. This is the only differance. 
That day I spoke very frankly and I said it not 
as politician. 'The Hon. Speaker asked me 
not to speak since I am a Minister. I submit· 
ted that it was my innerfeeUng as I had gone 
round several places of the country and the 
wind is blowing in the country that the inten· 
tion of the B.J.P. is not clear. I apprised Bhai 
Atal ji with great love and raspect of it. I was 
quite distressed on that day but both Atal JI 
and Advaniji kept sitting, they did not stand 
up and consoled me that I was Uke their 
younger brother so I should not worry about 
II because they would not allow any damage 
to done'to the Masjid. They did not speak 
anything about it on thatday nor I could get 
relies from, them forcibly and I sat down. 

, Today, I am reiterating honestly. I am not 
making speech to win your applause and 
clapplngs.1 am expressing rnyfsellngs. Even 
today we suspect their intentions. H they 
make their Intention clear even today, this 
country can be saved. If they don' make 
their intention clear, the nation cannot be 
saved. They should realise the truth. Atalji, 
you have, said that you did not have any 
information and it was not the intention of 
your party, but Shri Advani could not prevent 
it Shri Chandra Shekhar and Shri Ghulam 
Nabi Azad and everybody have. Said that If 
they ,had tried to avert It, they could have 

, averted it, there. The common people were 
also these. The number of the Kar Sevaks 
was less than that of the corrvoon people. I 
want to draw, your attention to one mora 
thing. From where did this plan for6 Decem
ber begln~ There is a Sarkhej viUage In 
Ahmedabad. The V.H.P., the R.S.S. and 
many other people organised cafl1)S thera. 
These camps lasted for one month. AU the 
camps were organised in the month of 

, September: A COmmission was organised 
, thera on the 6th October. A retired military 
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officer went there. and il'Jl)8rted training to 
them and top leaders of the V .H.P. and the 
R.S.S. reached there on the 6th October to 

~ felicitate them. These leaders guided them 
all about what they were supposed to do 
there and what was their aim. Soi1le mem
bers of your party were also among the 
leaderS. this neWS appeared in a magazine 
and if it Is wrong, it may be corrected. You 
had read out the newspaper on that day In 
which Shri Katiyarwas reported to have said 
that nobody would do any harm to the Masji<1 
It was said with great confidence. I can 
realise that he might have received informa
tion and he may claim also that he cannot 
charge one's mind. Yesterday also he said 
that he was equally distressed as we. I do not 
know from where he gets such information. 
When the Masjidwas being pulled down, two 
domes had already com down and attempts 
were being made to pull down the third 

, dome. Murfi Manohar Joshi ji and Uma Sharti 
were laughing and hugging. Which informa
tion should we believe and which not? Should 
be doubted? These photographs have ap
peared in all the newspapers. These photo
graphs were published at the time when the 
Masjid was coming down. How can we say 
and on what basis can we say. Atalji, I am 
expressing rny feelings and that too under 
compulsion. You may recall that I had said 
so on that day that it was not possible for . 
Advanljl to control the mob. You had the 
power of oration, so you should go there. We 
have confidence that If you requested the 
Kar Sevaks not to go there, they will not go 
there because effect of speech differs from 
man to man. Even tben you did not go there. 
The provocatlng speeches went on. I have 
got recorded tape, and many other might 
have received It. I am In the Govemment so, . 
it may be that they have reached me earlier. 
You may listen the tape. Speeches are being 
made. 25 men were moving, the SWClyam 
Sevaks of the R.S.S. were standing nobody 

• was Intercepting them, the P.~.C. personnel 
were also standing there but they too did not 
stop them. In the beginning there were 25 
Kar Sevaks. Then the number Increased to' 
50 and thereafter to 100. And the fact is 
that ..• (lnterruptlons) 

Council of Ministers 
SHRI RAJVEER SINGH: The C.R.P.F • 

. personnel were present there. Were they not 
stopping them? (Interruptions) 

SHRI RAJESH PILOT: When training In 
the Sarkhej village near Ahmedabad was 
over, 100 Kar Sevaks passed the training. 
What training was imparted, it is for you to 
find out. 'Some of your colleagues might be 
knowing It. Some. hon. Members of Parlia
ment were present there on the 6th Decem-

. ber and they were receiving the greetings of 
100 persons and staging a pass out. How to 
break the police guards, how to cutthe fence 
and hoW to pull down by tying huge stones to 
pull It down, 100 persons were trained for 
this purpose. It was said on that day that the 
Kar Seva will be held on the 6th December. 
It has been decided on the 6th October. 

SHRIATALBIHARIVAJPAYEE:When 
did you come to know about it? 

SHRI RAJESH PILOT: It is my mistake 
that even after being in the Government, I 
would not manage to find it out. Today I 
realiseit. Whatever we do on our own, the 
country will never forgive us. We could not 
protect it even after being in the Govem
ment. I feel it and I realise.it. Your party did 
not inform you. Vamdevji sat in a camp on 
the 2nd of the month. (Interruptions) 

Please let me speak. 

.16.00hrs. 

SHRt RAJVEER SINGH: It is a serious 
issue. You were the Minister, but When you 
came to know about this planning why did 
you not disclose It to the Government and 
now you are saying that you will have to face 
Its consequences. Shri Rajesh ji, was the 

. officeoftheMinistersodeartoyou?Whydid 
you not tender your reSignation, when your 
advice was not accepted. 

SHRt RAJESH PILOT:We have to give 
many replies. This country will also ask as to 

. why had we believe Shrl Atal Biharl Vajpayee 
and Shrl L.~ Advanl .. I have to say many 
things but now please Ilst~n attentively. 
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A meeting was held in the camp of 
Vamdev jl on 2nd December. The Karsevaks 
present in the meeting said to Vamdevji,l am 
quoting their exact words, ·Swamiji· 

[English] 

We have come to Ayodhya for the last 
time. We are determined to pull down the 
mosque.· 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: Who 
said? 

SHRI RAJESH PILOT: Karsevaks. On 
2nd December, when Vamdevji was sitting 

• in his tent Karsevaks told him that they would 
not come to Ayodhya time and again. They 
had come forthe last time and would go back 
only after pulling down the mosque. It was 
said on 2nd December. when such an agi
tated mood was there, they could have 
apprised us that the situation was not good 
and was likely to go out of their control but 
they avoided to do so. It is not that only you 
people are responsible for all this. We are 
equally responsible because we believed 
you. But I would like to say that when hectic 
activities were going on In their party and 
preparations were being made to pull down 
the mosque,l do not agree that nobody was 
aware that the mosque will be ·demolished. 
They kept the who'e country in the dark. 
Swami Chinmayanandji said in clear words 
as to how the saint promised to the Govern
ment and what discussion was held between 
the Government and the saints. Whosever 
will reply on behalf of the Government, per
haps hon. Prime Minister will reply to it, he 
would make, the position clear. Government 
has already said that they were bringing out 

• the white paper in which every thing will be 
made clear. I am speaking here in the House 
with two clear things in the mind. First I want 
to expose your intention. From the very 
begining your intention was not good. It is 
only because of that we are facing such a 

situation. Our generation perhaps would not 
be able to wasp up the stigma on the secular 
policy ofthe country only the next generation 
will do that. 

Atal Bihari Vajpayeeji, this situation has 
not reached this extent in one day. All this did 
not develop only between 6th October 1991 
and 6th-December, 1992. Please see the 
sequence of events. In 1984 B.J.P. won only 
two seats in Parliament. As my colleague 
Shri Nitish Kumar biamed us for all this. He 
alleged that we had played the Hindu card 
first and have now played another card. 
Today we are in a responsible position, we 
have to listen. How their number increased 
from two to 89? We cannot be blamed for 
increase in their number from 2 to 89. Their 
number increased to 89 when you people 
joined hands with them. Their number in
creased to 119 from 89 when they raisw the 
slogan of the temple. Bricks were collected 
from each village. It went on for three years. 
When Advaniji was going on in his rathyatra, 
we told him that it might give them a short 
gain but would not be good for the country. 
Each and evey activist of Congress was 
saying that it will disintegrate and weakened 
the country but nobody PClid heed to it. 

Atal ji, efforts have been made to take 
undue advantage of Article 370. Does it look 
nice that I should visit every nook and corner 
of the country to tell the people that a citizen 
of India can't build his house in Kashmir, he 
can't set up his business there and can't be 
employed there and Kashmir is like a foreign 
country for us. Every body would listen to it 
with great interest. Each and every person 01 
our villages and cities will listen attentively 
that Kashmir is the part of our country but we 
can't purchase house and land there. No
body would tell the people about the agree
ment reached in 1947. Despite these things 
we had brought the situation in Kashmir 
under control and made it an integral part of 
the country. The country can progress of 
these things are discussed with pure heart 
and pure intensions but until there is purity of 

_ intensions it cannol make progress. Atalji, I 
am younger than you, On that day also, I had 
told you all tliis in clearterms. Had intensions 
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been clear on that day all this would not have 
happened and such a situation would not 
have arisen. Well, I am also requesting you 
today that we should discuss everything by 
'&ing above political interests and with 
bonafide intention. We should. think in the 
Interest of the country. If I am prejudiced 
against Bhartiya Janata Party and criticise it 
purposely than I will not be doing any justice 
to the country. I will have also to explain here 
as to who Is guilty and how and what he did. 
If we work with these intentions only then we 
can make progress. 

Atalji, we politicians have started this 
, Mandir-Masjid issue and you have been the 
great pioneer in this regard. You have organ
ised puja, Ekta Yatra, collected bricks from 
each village and with that gave a form 
demanding Rs. 25 with each brick. Receipts 
books were also distributed alongwith that. 
we have been the sufferes and one can see 
it by visiting a village. I would like to tell you 
as to why this country !s not progressing. I 
had visited secuncerabad on 8th of this 
month. There is a village named Sethali, on 
way to Secunderabad. Some people who 
were ploughing the fields, stopped me. They. 
were known to me. There were two farmers, 
one was ploughing and the other was sowing 
wheat. They asked me as to 'where were 
temple mosque situated. Kindly tell us some
thing about it, they pleaded. It is daily being 
reported by radio and television that there 
'was some dispute over it and a mosque has 
been pulled down. I asked their names. One 
of them said his name was Karn Singh and 
the other.said his name was Sobrati Khan. 
Hindu was ploughing the field and the Mus
lim was sowing seed. Atalji, if we break these 

• ties the country can't exist. There is no rift 
between Hindu and Muslims in the villages. 

.Onlywe people talk in Hindu-Muslims terms. 

I have been listening the speeches of all 
the hon. Members since yesterday. Several 
things have been said about the hon. Prime 
Minister. SO(ll8 Merrbenl have said some
Ihlng and other Members other things. Yes
terday Shrl Chandra Shekhar was speaking 
In a verw. emotional way. He is elder to me 
and .... aenIor to me In the Parliament. 

Council of Ministers 
Today, I read in the newspaper that one of 
my friend yesterday suggested to the hon. 
Prime Ministerto join BharatiyaJanata Party 
and become its member. You can say any
thing to the han. Prime Minister because It Is 
democracy: But how can you suggest such 
a thing to a person who fought forthe country 
with the help of secular forces for last 50 
years only because he took ce.rtain steps by 
trusting some people. Shri Chandra Shekhar 
was the president of Janata Party In 1977. 

Shri Atal Bihari Vajpayee and Shri 
Advaniji were also elected on the ticket of 
this party then we had not branded Shri 
Chandra Shekhar as communal. Shri V.P. 
Singh was running a Government with the 
support of B.J.P. We did not brand B.J.P. a 
communal party. Today atleast stop this 
war. If you say such things about a person 
who had put in hardworkfor 50 years. then all 
the party and the people would definitely feel 
hurt. So please stop playing with sentiments. 
Today if we respect the feelings of otber 
people, we Would be able to unite the coun
try. We will accept our mistake and we will 
improve.where we have erred. The Govern
ment is ready to listen your points and to take 
you along with it. If Government intends to 
act firmly then it would require yourcoopera
tion. When the han. Prime Ministercame into 
power. he started to work with this very spirit. 

I do not know what is the matter. Frankly 
speaking, I had expressed my apprehension 
before the Hon. Prime Minister that any 
untoward thing can happen. I am really 
wonder·struck as to what spell.did Shri Atal 
ji cast and what did he actually 
speak ... (/nterruptions) I remember when I 
joined pOlitiCS, I was asked by a person as to 
how I was feeling. I could not reply in the 
beginning. But when he went on asking 

. repeatedly as to how I was feeling in politics 
and what difference was I feeling after join
ing pOlitics. I ultimately told. him that while I 
was in army we were given the tralning thai 
our face should bethe index of our mind. Our 
face should reflect o'llythat which Is there In 
our mind. But this damn politics has Its own 
rule. Here, what is there in your mind should 
never t>e reflected on your face. Your face 
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ahouId be like one of Alai jl and what you 
have to say-should be said In such a manner 
that nobody is able to uriderstand as to what 
Is being said or should also have-a face like 
our colleague Shri Arjun Singh, which it is 
very difficult to read. Now what is required Is 

, to realise that the country needs to be led In 
the rlghtdlredlon •••.. (lntenvptlons) 

ShriAtal JI gave a very good suggestion 
y,sterday. He said th.at those who were 
responsible for demolishing the masjld did 
not belong to his party. He also said that he 
was not aware as to who were those men 
who piJlled down the masjld. I just said that 
If something is spoken with a clean-heart, it . 
appeals. I am sure that it I am speaking 
something with a clear heart, it would cer
tainly appeal to you. On the contrary, If I talk 
like a hyPocrite, It wlY certainly not appeal 
yqu .•.. (lnt8n'Uptbns) H Atal JlIs prepared to 

, aecept the truth 8\l8n today, then I am sure, 
the people of the country would come to 
believe that his intention was really clear. It 
should be decldecf here In the Parliament 
now and then. Every Chief Minister is aware 
as to how many Kar Sewaks had gone to 
Ayodhya. They possess theaddress ofthose 
Kar-Sewaks. They did also provide then 
train tickets. H Shrl Atal Ji Is not aware of 

, thesethlngs,lassurehimthatwewouldhelp 
him in this regard ... (/nterruptlons) ..• .1 dare 
say that let the Government take action 
against them. Let us pass a resolution that 
action would be taken against an those Kar
Sewaks who had goneto demolish the strue
tUl1. Let I be proposed by Alai JI 
hlmself ••• (Jnterruptioi1s) Leave aside the 
qUestion of laking action against the Kar
Sewaks,laskwhetherAlalJlwouldagreeto 
take action even against those Membel'l of 
Parllamint who were wortdng with the Kar
Sewaks. He should do it, If he really has a 
open mind. I think he would nOt aQtae tot_ 
any action even against th08f!.MentJel'l of 
Parliament who engineered .a11 that hap
pened. J -.ould IJfe to draw his attention to 
the speeches made by the. MembeI'I of 
parliament who I&adId their jo~y to 
Ayodhya from DelhI RaIlway Slation. The 

news It's that were published In the newspa
pers during that period may be recalled. 
Swami Ji was absolutely right about what he 
was referring to. I have watched him ~ 
cassettee. He Is seen with folded handl. 

· May be he was requesting all with folded 
hands to stop what was going on. But, may 
I ask as to what others, whose name, I do not 
want to mention, were doing. When the 
masjld was pulled down they embraced one 
another out of joy. Their photographs have 
also been published which I have shown to 
you. I have shown the photograph of Kumar! 
Uma Bhartl rn that pose •... ( Interruptions) He 
can leave even this. AU the Members of his 
party,l would not like to mention their names, 
who won the election of 1989 and that of 
1991, had played the cassettes containing 
the speech of Smt. Ritambhra JI. I would like 
to subm~ that a tape of her speech should be 
played In this House and If the whole House 
comes to the conclusion that she Is a natlon-

· allst and not anti-natlona~ then In that case 
I am ready to beg pardon. This Is not all, Atal 
JI, when a discussion on Minority Commis
sion was going on, my colleague was then 
taking it ilL I prayed to them that it would only 
weaken the country, but nobody paid any 
attention. What was being said was convey
Ing a different message. These all things 

· acted as catalysts that day. I think I should 
not refer other things. They do like this" yet 
he says that their intention is clear, but how 
should I believe It. (/nterruptlqns) 

._ ..... 

[MR.-SPEAKER In the Chair] 

Mr. sPeaker, Sir, those who have spo
ken earl_have discussed all the .. things at 
length. But what I want to convey through 
this House to the people of this country Is 
something veiy brief and Is coming out of my 
heart. If the Intention Qf the B.J.P. is also 

, clear, then It should be ready to decide the, 
_ whole aue here In this House I .... Why 
the Issue should be left tor the court to be 
decided? AU the Merrmers' of -tI)is House 
ahould sit and decide whether the ItructuN 
In question was • masjId or. mancir .• Is a 
futile effQlt to seek the opinion of the ~ 
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or the country. We have come to the House 
. through election. W. ara all the representa
tives or the peopJe or the country. We are 
he ... to mouldtha opinion oftha public. Every 
question cannot be left for the public to 
decide. I ask, why can we not arrive at a 
decision In the House 1s8Jf. The Issue of 
mandIr, masPd should be decided here and 
here alone. Let us all put forth our points of 
view and let us arrive at a final decision which 
should be excepted by all the 
country •••• (lnterruptlons) I have given this 
suggestion because we know that all the 

, decisions on various Issues confronting the 
country are taken by the Parliament If the 
whole House agrees to my proposal then we 
can sit today and take a decision. I repeat, 
that aD the representatives of the public are 
sitting here so an announcement may be 
made tomorrow Itself that whateverdeclslon 
would be taken by the august House regard
Ing the mant1ir-masjld Issue wiD have to be 
accepted by all the countrymen ancHhat no 
citizen of the country would have a different . 
viewpoint But the point Is, ShrI AIaIJI should 
stand up and declare on his behaH and on 
behalf h'" party that the decision of the 
House, whatever It may be, wlUbe accepted 
by them. But the Irony Is that he does not 
possess that much large a heart. 

It Is all politics and things wiD not im
prove unless we rise abOve the p8rtypolltlcs. 
Shrl BUia Singh JI was saying correctly 
yesterday that unless the last target of poli
tics Is achieved one of my colleagues asked 
astowhattheC.R.P.F. was doing there. You 

• know. only the hon. Minister of Home Affairs 
or the Hon. Prime Minister can give a suit
abJe reply In this reg·ard. Whatever informa
tion Is with me, according to that the demo
lition of the dome started at around 11.40, 
11.45. The news came that damage has 
been caused to the dome and It·was stUi 
biting demolished so the C.R.P.F. should be 
called. The .TahsUdar said that he would 
passttteorderofdeployingtheC.R.P.F.oniy 
after having a consent from the hon. Chief . 
MinIItei'. The A.D.M. or the D.M. was also 

! praseidthere. The C.R.P.F. ware ready. The 
-:- ~-hOA. Chief Minister ultimately se,nt a mes
o ugethattheC.R.P.F.shouldn9tbeallowed 
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toentarthe premiSes. He saldthatther8 was 
no need to take arms there. So the arms 
should not be taken inside the premises. He 

· futher said In the message thatthe C.R.P.F. 
might be allowed to go In, but they should not 
carry arms with them H they ara ready for that 
then OK otherwise the .. C.R.P.C. should be 
sent back .••. (Intsrruptlons) 

It is a facio He should not adopt partial 
attitude. This issue does not pertain .only to 

· his party orto my party. We should try to find 
the correct solution. We are ready to accept 
our mistake but they should also be ready to 
accept their faults in clear terms. I say there 
is still time to\come forward with a clear heart 
If at all we want to generate an atmosphere 

· of mutual trust in the country. If it is not done, 
then I wam· Atal Ji that the pe.ople of 1he 
country are no longer going to depend upon 
us. People will start taking decision In the 
streets. h will then be a great problem. 

The C,R.P.F. was not allowed to enter 
the premises. He boasts that the Chief Min
ister resigned owning the respooslbUity. I 
ask, at wha~ time did he resign and at what 

. time the centre was apprised of It. Only when 
all the domes had been pulled down to the 
earth ... (/nt8rruptlons) 

You know, this was the reason why I did 
not want to refer to all these things. I knew 
that It would not be liked by you people. So 
I was avoiding to go Into this detail. I do not 

. want to create "a situation in which he should 
come forward to defend It. But it Is a fact, a 
f~ that is on record. I have risen to make an 
appeal. Today the heart of every responsible 
soul is filled with grief, irrespective of the 
party and organisation to which he belongs; 

· He has suffered a great shook. Shrl Somnath 
Ji was very right when he said yesterday that 
our policy of secularism has been called Into 
question. However, It Is slfl1)ly a question 
mark on our policy of secularism. But It has 
not yet been done away with. I appeal that if 
at all we want to remove this question-mark 
put on our policy of secularism, we should 
come forward with a clean Intention and we 
should reaffirm our faith In the policy of 
secularism: We should also clearty affirm 



683 Motion of No-confidence DECEMBER 18, 1992 in the Council of Ministers 684 

ISh. Rajesh Pilot] 

that we would follow our policy 0.' secularism, 
without any reservation. H they affirm like 
this, I assure the Government too will not lag 
behind, this House too will not lag behind. 
But, of course, some boldness has to be 
shown for It. 

SHRI RAM NAIK (Bombay North): 
Please speak something about the dismissal 
of the three State Assemblies. 

SHRI RAJESH PILOT: I will speak about 
that also. Intention becomes clearwhen one 
has boldness. (Interruptions) 

I know that all of them are agrieved, but 
what they are lacking is courage to speak it 
out. But unless they muster courage they 
cannot com~ to any concrete decision. 

Mr. Speaker, Sir, I had said at the very 
outset that we who are in the Govemment 
would also not be excused by the people of 
the country, they would ask as to why we 
could not protect the masjid. We have given 
an assurance in the beginning n'obodywould 
even be able to touch the structure, that 
Masjid would be protected but inspite of that 
it was demolished. So the Government too 
would have to give answer as to why it could 
not'save the structure. We cannot escape 
from this responsibility. I am again request
ing Atalji as a younger brother that today it is 
an opportunity, Chandra Shekhar Ji has 
asked you to join his party but I shall not ask 

'you to do so. You can bring reforms by 
remaining in that party only. Our all the 
Members are not the people who follow 
ideology. Ten-twelve members have goneto 
your side as they were not given Congress 
tickets. I am talking honestly. It depends 
upon you. If you wili fight honestly and with 
good intensions then the dignity 01 the coun
try can be safeguarded. Otherwise it will 
spread to every village. Don't spread it fur
ther? "you wantto come to power, there are 
many other ways. Don't capture power by 
breaking the country. 

·Not recorded 

AtalJl, I have said this thing because the 
military training, passing out of military offi
cers on 6th October if you wish, I can tell the 
name of that military officer, Retired Briga
dier •. ." 

He hails from Gujarat. We know his 
name. (Interruptions) 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, if the hon. Member will not be able to 
prove the allegation regarding military train
ing and about the name of the Brigadier, 
would he resign from the membership of the 
Lok Sabha? (Interruptions) 

[English] 

SHRI RAM NAIK: Sir, I am on a point of 
order. 

MR. SPEAKER: What is you': point of 
order? 

SHRI RAM NAIK: The hon. Minister is 
making the. wildest charges against a mili
tary person who had retired. Can he make 
such wildest charges in the House? 

SHRI RAJESH PILOT: Sir, let me clar-
ify. 

SHRI RAM NAIK: Have they got any 
protection? I can understand their political 
differences ... (Interruptions) 

SHRI RAJESH PILOT: Shri Naik,let me 
clarify. 

SHRI RAM NAIK: I am asking the hon. 
Speaker to rule on this. There should be 
some limit for making the wildest charges. 

SHRI RAJESH PILOT: I have read it. 
Let me be very frank. I have given it for you 
information. You verify it and if it is wrong, I 
will take it back. (Interruptions) 

SHRI RAM KAPSE (Thane): We are 
Governme~t by some rules. The facts wh ich 
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are not verHled should not go on record. 
(Interruptions). 

SHRI RAJESH PILOT: Let it not go on 
record. (Interruptions). 

MR. SPEAKER: The name will not go 
on record. (Interruptions) 

[Translation] 

SHRI RAJVEER SINGH: You have 
levelled this allegation. If this allegation is 
proved wrong, will Shri Pilot resign? (Inter
ruptions) A.C.B.1. inquiry should be con
ducted into this matter. The Prime Minister 
should give orders in this regard. (Interrup
tions) 

SHRI RAJESH PILOT: Mr. Speaker, 
Sir, I have given this information so that the 
House may share it. I am requesting Atalji to 
find out the facts. Training has been im
parted. I have mentioned the name of the 
village and the city. I have also referred to the 
date. After imparting training it was propa
gated that they would do this job on 6th 
December. That information has appeared 
in a magazine too. It would be wrong H I don't 
share it with the country. 

SHRI SHYAM BIHARI MISRA: What 
was your C.I.D. doing? 

SHRI RAJESH PILOT: Mr. Speaker, 
, Sir, with these words I would like to request 
my colleagues once again to proceed with 
honesty and gQod intention. Only then, we 
would be able to maintain the unity to the 
country. If we are ready to wor1( unitedly we 
can protect the secular image of the country. 
I request you to be honest and have good 
intention. 

[English] 

SHRI P.G. NARAYANAN (Gobichetti
palayam): Mr. Speaker, Sir, NO-Confidence 
Motion, in a democratic set up, is brought 
forward on a very big or major issl,les. In a 
democracy, It Is the last weapon in the ar
moury of opposition ""hen they totally differ 
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on economic, foreign or social policies of the 
Govemment. It is used only when the politi
cal and economic situation has reached such 
a "ltage that the opposition feels the Govem
ment should be recalled and asked to face 
the electorate. Normally, a case Is made out 
based on statistics and justification. But this 
No-Confidence Motion has come at a time 
when the COUlotry is facing after the 6th 
December incident at Ayodhya. 

What is the improvement during the last 
one and a half years? How h as the Govern
ment functioned? Has the Govemment func
tioned to the extent, where there is justifica
tion for such a Motion to even consider? I 
would like to touch briefly some of the seri
ous happenings in the country after 6th 
December, 1992. 

While. anger and anguish over this 
ghastly incident have overwhelmed millions 
In this country, there is no escape for certain 
elements in public life from being held re
sponsible forthis despicable act. The demo
lition olthe Sabri Masjid will remain a symbol 
of shame for the nation, particularly for the 
majority community. The Chief Minister of 
Uttar Pradesh was giving assurances to the 
Central Government which turned out to be 
thoroughly bogus. If Shrl Kalyan Singh had 
any idea about the importance of the com
mitments he had made to the Supreme Court, 
he should have anticipated the grave risk he 
was taking in handing an unmanagebly 
massive crowd, which by its very nature was 
beyond any discipline. 

Instead.of asking for more central force, 
the Chief Ministerwas protesting against the 
despatch of whatever force the Union Home 
Ministry had sent as a matter of precaution. 
The main point to note is that the B.J.P. 
Govemment in Uttar Pradesh were assuring 
the judiciary, Parliament and the public that 
the disputed areas would not be touched as 
perthe Supreme Court directive. It is not only 
that. During the critical days after the Na
tional Integration Council meeting on No
vember 23 , senior B.J.P. leaders were 
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working out some settlement terms wllh the 
Central Government. 

The unfortunatelncldent of 6th Decem
ber has threatened the secular fabric of our 
country. On behalf of the All. India Anna 
D.M.K. I condemn the demolition of the 
mosque. 

In Tamil Nadu, the Govemment of Tamil 
Nadu call8d a total bandh on 10th December 
to protestthe demolition ofthe mosque.lfeel 
the Government of India is Justified in dis
missing the 'Govemment of Uttar Pradesh 
on this ground. 

No doubt the U.P. 'Government is fully 
responsible for this happening. since it was 
as much the Centre's solemn duty to protect 
the Babri Masjid structure. It was all the time 
given out that the Centre was on the alert 
while the talks for a settiement were continu
ing. The hon. Prime Minister himseH had 
madethe solemn assurance on 15th August 
in his speech from the. ramparts of Red Fort 
that the mosque would be protected as much 
as the Government would like the proposed 
temple coming up. 'when there was suffi
cient time 10r the centre to come to a nego
tiated settlement on this' sensitive Issue, 
neither the Prime Minister nor'the Govern-

. ment utilized this opportunity fully to solve 
this Issue amicably. 

Thiscommunal approach can hardly be 
halted by mere seminars on secularism, but 
only by launching a nation-wide mass move
ment for Hindu-Muslim amity, which alone 
can provide the subrest guarantee for genu
Ine secularism in the country. 

'. 

After this incident of 6th December, the 
Govemment has banned the five organisa
tions. In a crackdown on the five o:ganisa
tIons, the State Govemments inchJ~ing those 
run by the B.J.P., have arrested many 
activists raided their offices and sealedtheir 
bank ~uOts. In my State-Tamil Nadu-
135 actlvl$ts have been arrested and prose- . 
cut ion launched. 

Eleven bank accounts of the banned 
organisations have been froleun and 34 
places have been declared as unlawful. Our 
hon. Chief Minister Dr. Puratchi Thalaivl 
strongly'and unequivocally condemned the 
demolition of the Babrl Masjid at Ayodhya 
and the forces which have caused the com
munal violence in the country. 

I, on behaH of the All India Anna D.M.K. 
Party express our anguish at the happening 
and wish to relterrate our resolove that the 
Party will ceaselessly endeavour to uphold 
the secular and democratic traditions of our 
coutry and for the maintenance of the Rule 

. of Law. 

We also convey our sympathies and 
condolences to all the victims of the tragic 
incidents which have been caused after the 
Ayodhya incident and demand from the 

. Govemment all necessary steps to rehabili
tate the affected pEtople. We also appeal to 
the people of the country to maintain peace 
and communal harmony. 

I would like to say a few words on the 
dismissal of the B.J.P. Governments in 
Madhya Pradesh, Rajasthan and Himachal 
Pradesh. I feel It is a political blunder on the 
part of the ~overnment. 

SHRI ANBARASU ERA (Madras cen
tral): Sir, I am on a point of order. The very 
same Govemment had wanted the dismissal 
of Karunanidhi Govemment. (Interruptions) 

MR. SPEAKER: There is no 'point of 
order. 

SHRI P.G. NARAYANAN: Sir, instead 
of weakening the sectarian forces this step is 
likely to strengthen them. Dismissal of duly 
elected Governments is certainly not the 
answer to the problems created by the 

. Ayodhya outrage. The grounds on which the 
President's ,Rule was imposed in'the three 
States can be questioned by all those who 
have concern for the smooth working of the 
Constitution. In Invoking Article 356, the 
Centre has chosen ,n easy but ineffective 
course to overcome the crisis It faces. Sir 
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Article 356 should not be used for taking 
political vengeance. Slr,l feel that there is no 
justification In the dismissal of Madhya 
Pradesh, Rajasthan and Himachal Pradesh 
Governments. The BJP Is not a banned 
organisation. In U.P. the question is differ
ent. The U.P. Government has violated the 
Court Order, but these three Government 
have not committed any violation of such 
Order. So, the Central Government used 
Article 356 in these cases arbitrarily. 

The law and order situation in those 
• three States Is relatively good when com
pared to Congress-ruled States like Mahar
ashtra. The Centre should have at . least 
followed the guidelines spelt out by the 
Sarkarla Commission In this respect. There 
was no breakdown of law and order in these 
States that could even remotely warrant any 
Central actiQn against their Governments. 
While more people died In Congress-ruled 
states, there were only a few deaths in those 
States under BJP control. On mere appre
hension about maintenance of law and order 
in these States, the President or the Prime 
Minister should not have acted and this will 
definitely go against the Constitutional' 
propriety. The Centre should have waited for 
concrete proof of the State Governments' 
refusal to enforce the ban before deciding to 
dismiss them. The Prime Minister thought It 
wise not to swim against the current. Now 
the three Governments have been dismissed 
and the Assemblies dissolved. Dismissing 
non-Congress Govemment is not enough 
for building future hopes. The Government 

, and Party has to develop Internal cohesive
ne&&-and work out a clear political strategy 
for Itself and the Government ensuring that 
the democratic values are not'violated fur
ther by any Party or group. 

So many things halte been happening 
within the country during the last few dec
ades In th .. "name of religion, secularism, 
protection of minority interests etc. The ca
lamity of December 6 was the logical end of 
a series of exercises In political expediency. 
The Ruling Party also must own up its own 
quota of failure: It Is now time for all to sit 
down and take stock of events. People must 
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be told bluntly that religion Is their private 
affair and the State stands committed fully to . 
secularis!'1l: We have already paid a heavy 
prtce In the name of religion. Ayodhya can
not be allowed to be repeated again. This 
must be the end of II. ' 

Sir, I would like to draw the attention of 
the hon. Prime Minister, to the following 
serious and urgent matter relating to the ' 
deployment of the Army personnel in Tamil 
Nadu, 

All of a sudden the Army has been sent 
to Tamil Nadu. Neither the Chief &ecretary 
was Informed nor the ahlef MinisterofT amil 
Nadu was consulted in this matter. On tbe 
15th moming, at about 1.00 a.m. 500 Army 
personnel landed at Tiruchy without any 
information and without any clearance by 
the Tamil Nadu Government. It Is learnt that 
they belong to 93 Shield Regiment, Hydera
bad. After their arrival, they have been con
tacting the Collectors of Tlruchy, Thanjavur 
and aualde Millet Districts without any infor
mation to the Government of Tamil Nadu. 

On 17th, Army persOnnel moved to 
Madural and they have also contacted the 
Collector of Madurai.1t appears that in these 
meetings they have been enquiring about 
the communal situation in these districts of 
the State. Tamil Nadu has been very peace
ful afterthe Ayodhya incident and compared 
to the rest of India, It Is practically trouble
free and fully under control. There had been 
only two deaths In Melapalayam in Tirunelveli 
district due to police firing and not due to any 
communal clash between Hindus and Mus
lims. It is surprising and shockir:ag why Army 
has,been sent to Tamil Nadu which is most 

, peaceful even after the Ayodhya incident. As 
a matter of fact, Tamil Nadu is an oasis Qf 
peace In the whole country. 

• Consequent on the arrival of Army, there 
has been much agitation and panic in the 
minds of the people. Army had never been 
called by any Tamil Nadu Government after 
1965 anti-HIndi agitation. It Is learnt that 
theIV had bften wide rumours that the Tamil 

, Nadu Government Is going to be dismissed 
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and newspapers seem to have prepared 
editorials. I, therefore, strongly condemn the 
deployment of Army personnel without the 
knowledge of the Tamil Nadu Government 
and their moving about in the State of Tamil 
Nadu without any approval by the Tamil 
Nadu Govemment and their contacting of 
the officlaisof the State Government without 
any permission. I would like to know from the 
hon. Prime Minister the motive behind de
ployment of Army in Tamil Nadu wh ich is the 
most peaceful State. 

Finally, I agree that the Nation is pass
ing through difficult days, butforthis, not only 
the ruling party but the opposition is qually 
responsible. At this critical juncture, there is 

, absolutely no justification of any No -Confi
dence Motion. The need of the hour is to 
restore normalcy, confidence and commual 
harmony. At this juncture, we do not want to 
destabilise the Govemment of India. I, there
fore, eamestly hope that the Govemment 
will notshlrk the responsibility entrusted by 
the people and make all out efforts to fully 
satisfy all demands, expectations and needs 
of the people so that an effective parliamen
tary democratic system is ushered in. 

With these words, I oppose the Motion 
of No-Confidence in the CouncU of Ministers 
and I request for its rejection. 

THE MINISTER OF PETROLEUM AND 
NATURAl GAS (Shri B. Shankaranand): 
Thank you, Mr. Speaker, Sir, I am sorry the 
moverofthe Motion is not here atthe moment, 
because I wanted to say something to 
him 

, MR. SPEAKER: He said he is not well 
and he sought my permission to leave the 
House. 

SHRI B. SHANKARANAND: I was all 
the while wondering as to why of all the 
people, the BJP has brought the No-Confi
dence Motion. They were not allowing t~ 
House to run-before they broughtthis Motion 

for a couple of days. H I can understand, 
perhaps after the calamity on the 6th, in the 
gullttheywerefinding themselves Isolated In 
the country. They had no face to show to the 
nation. They were finding the way as to in 

· what way they should enter this House and 
beg excuse of this House. There were 
demands that Mr. Advani should be let off; Jet 
him come to the House so that the entire 
House condemns him. That was the de
mand. May be, in the heart of hearts, they 
maybe happy that he Is not here. Otherwise, 
you could have seen the whole House con
demning him. That must be the reason why 
this difficult task had been assigned to 
Vajapyeeji. I could hear his speech entirely 
from the beginning to the end. He never said 
a word about his objections to the perform
ance of the Government or he has said as to 
why he is moving this Motion of NO-Confi
dence against the Government. As a matter 
of fact, he gave no reason though he said so 
many things in his long speech. This difficult 

· task would have been performed only by Mr. 
Vajpayee arid nobody else in the BJP sitting 
before us. I feel for a senior.leader like Mr. 
Vajpayee because he found it very difficultto 
express because he found this occasion 
only to beg excuse of this House for the guilt 
his Party has committed. That is how, we 
take it. But one thing he did intelligently, he 
did try over a long speech to cover up the 
mistakes, the blunders committed by the 
BJP both on and after 6th December, 1992. 
He tried it very intelligently. While trying so, 
he did try to crack a cleavage in the Cabinet 
by citing the examples of Duryodhana Dus
sashan and Dharitrashtra. Perhaps he was 
speaking about his own Party because he 
was finding many Durodhanas and Dus
sashans behind him and that made him to 
say so. Instead of saying to his P(lry, he just 
pointed the finger at us. 

Listening to Shri Vajpayee,l should say, 
the House should know, most of the BJI? 

· Members sitting on this side should know, 
Narashimha is at the helm of affairs and not 
Dharitrashtra. There Is no question of 
Duryodhana and Dussashan playing with 
him that much I can say. 
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[Translation) 

SHRI VIRENORA SINGH (Mirzapur): 
Leave aside the talk of Ouryodhan and 
Oussashan and tell us about the position of 
oil Industries. 

[English) 

MR. SPEAKER: It is not going on rec-
ord. . 

Interruptions 

MR. SPEAKER: Nothing is going on 
record. All these things are not going on 
record. 

( Interruptions)" 

MR. SPEAKER: Please take your seat. 
This is not correct. This matter will not go on 
record. 

( Interruptions) 

MR. SPEAKER: You follow your own 
line. You do ~ot have to respond. 

SHRI B. SHANKARANANO: When one 
is losing the battle, he tries to pick up a 
quarrel. The SUbject-matter of the no-confi
dence motion was not what the Members are 
raising today. I am prepared to answer this 
question if it is rais'3d. keeping the record 

. stralghL. 

MR. SPEAKER: N'Jthing is on record. It 
need not be replied to. 

[ Translation] 

SHRI B. SHANKARANANO: I am just 
telling you that who is conspireing to loot is 

, the country ........ ( Int'!lffuptions) 

[English) 

Mr Speaker, I have risen not to score a 
debating point on anybody" speech. The 

Council of Ministers 
nation is passing through a very serious 
crisis. I see today in the country, atmosphere 
which was existing at the time Of partition 
and before partition. All the leaders, all the 
parties here today are really aware of these 
things. What Is the need of the hour today: 
should there be communal harmony or not; 
should there be peace and tranquility in this 
country or not; should we not do what we 
should have done to keep this communal 
harmony, the tranquility which is the most 
fundamental basis forthe nation, for its unity 
and integrity?Shouldwe not do such things? 

What has been done on 6th December 
is not only a guill but a crime against the 
nation. The BJP ~embers who are sitting 
before me, I do not know, what labels they 
have under their garment. Above that, they 
have the cloth of BJP. How many belong to 
Vishwa Hindu Perisl)ed, how many belong 
to Bajrang Oal, how many belong to the 
R.S.S., of course, it is for you to see. Truth 
you have to speak and I will come to that 
pOin!. (Interruptions.) 

[Translation} 

SHRI VIRENORA SINGH: What do you 
mean by mentioning the name of R.S.S. We 
do not want protection from you. We have 

. already aeclared our affiliation with R.S.S. I 
am a member of R.S.S. which is a banned 
organisation. You may hang me for this 
affiliation. 

SHRI B. SHANKARANANO: H you have 
done any such thing you will definitely be 
hanged. 

SHRI VIRENORA SINGH: We are ready 
for that. We would celebrate it, if we are 
hanged for the sake of the nation. 

[English] 

SHRI B. SHANKARANANO: Mr. 
Speaker, Sir, today by these loudmouthed 

. speeches, they are trying to convince this 
country that they have not committed any 
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crime. The entire world is now 10Qking at 
India, whether India had the moral authority 
'to apeak to the world. Other leaders are 
looking at us for direction, help and assis
tance in solving world problems. That moral 
authority you have disturbed. you have 
destroyed the confidence that the nation had 
kept 

This is the situation today. Will this no
confidence help build up the atmosphere 
that we want to create? I have heard many 
people and many leaders asking where is 
the Government. The need of the hour is a 
strong Govemment. It is only when there Is 
a strong and stable Government that protec
tion can be given to the minorities, the back
ward classes and the Scheduled Castes. 
But you wantto destabilise the Govemment. 

Don' point finger to the Prime Minister. 
The nation is fortunate that we have Shrl 
P.V. Narasimha Rao as Prime Minister of 
India He had started on a plliiosophy of 
consensus. He wanted to carry the nation on 
progressive path carrying everybody with 
him. Is It a crime or mistake to trust you 
people? He expected help from you In this 
building activity. Who betrayed him? You are 
the betrayers in the entire atmosphere. You 
betrayed the Prime Minister. You betrayed 
the nation. You betrayed the Hindu society 
and the Hindu religion and its philosophy. 
Not only they attacked the disputed struc-

• ture. Not only they betrayed the people, 
They betrayed the judiciary is of this country 
also. . 

What the press had done? They. made 
an attack on the press. In the name of kar 
sevaks. I do not say gangeters, they at
tacked the p'ress people, who are very im
portant media persons. Many of them went 
and met the President of India also and they . 
submitted and I quote from the papers: 

-We as professional community feel 
betrayed. The experience of last ~nday 
was unique and hair-raising. Hundreds of 
media men and wornen were kicked, 
punched, knifed. terrorised and set upon by 

Naturally. the President was shocked. It 
is but natural for the Govemment that we 
have set up inquiry in these matters also. 

Do you want to weaken the Prime Min
Ister and the Govemment? What do you 

. expect at this hour of the nation? Naturally, 
the good of the nation is at our heart. We 
expect a strong Government and a strong 
nation. That is what the Prime Minister is 
doing. Is Jt his mistake to be a democrat? 
With the best intention of containing commu
nal harmony, he trusted you and you prom-

. !sed to keep peace and you promised him 
not to pull the mosque. But what have you 
done? You have not only betrayed him but 
you have betrayed the entire nation also. 

I do not wantto take much of the time of 
the House. It was done on 6th December. My 
friend just now said that 6th December was 
the Parinirvana day of Dr. Ambedkar. the 
great son otthis country, who gave Constitu
tion to this G:ountry. I am going to quote him 
at the Elnd of my speech here. 

Now. at the same time, on the moming 
of 6th. the Prime Minister came to garland 
the statue of Dr. Ambedkar. Do you know 
who were the people present there ? They 
were all the people who were the suppressed 

. and the oppressed lot of this country, who 
have their high expectations from the main
tainers of the Constitution and the Govem
ment maintains a Constitution. The Buddh 
Bikshugan was there near the statue. All the 
Buddhists of this country had gathered at the 
Boat Club and they were agitating there. 
What was the reason? .The reason was that 
they must be allowed to have their manage
ment in Bodh Gays. They have been dis
turbed by the so-called· Hindu religious 
people. No~, H this !s the case. H you wantto 
disturb every other religion and its function
ing in this country, perhaps you are doing 
injustice to this country. (Interruptions) 

(Translation] 

SHRI RAJVEER SINGH: You reply to 
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my allegations. You reply as to why three 
legislative Assemblies have been 
dissolved.{lnterruptions) 

SHRI K.P. REDDAIAH YADAV (Ma
chilipatanam): Mr. speaker, Sir, what is 
happening?Why are they disturbing us? Are 
we less in num~er? (Interruptions) 

[English] 

SHRI B. SHANKARANAND: I am com-
ing to that. 

SHRIK.P.REDDAIAHYADAV:Whatis 
it that you are talking? (Interrupations) 

[Translation] 

SHRI SHYAM B IHARI MISRA (Bilhaur): 
Mr. Speaker, Sir, all these people are diliver
ing such speeches which would incite com
munal feelings. Don't make such speeches 
which would hurt the feelings of the people. 
Sir. these people have disintegrated the 
contry by delivering such speeches. (Inter
ruptions) 

[English] 

SHRI B. SHANKARANAND: Whatthey 
have done-'they' mean the BJP in the name 
of God. I do not know whether it appeals the 
God; whether it appeals Lord Rama.1 do not 
think it so. You must have said that it is done 
in the name cf Lord Rama. Of course. I do not 
want to go into the history of Ramayana. 
That is a different matter. The Ramayana is 
being interpreted by many people in may 
ways. I do not want to go into those aspecs. 
I do not want to hurt the feelings of any 
religious community. Everyon~ should be 
proud of his religion. There should not be any 
objection to this. Everyone should be proud 
of his religion. 

Sir, at this moment, may I tell you one 
thing" I can go into the religous history of this 
country, during the last many centuries, there 
has been a Hind~ exodus to many other 

, religions right from Christianity to Jainism, 
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Buddhism etc. The Lingayats and other 
people have left this religion for Islam etc. 
Why have the people left this religion? Have 
you ever tried to examine this aspect? In the 
name of religion, you have been comitting 
insuls, atrocities and indignities on the large 
section of the society. Is it the Hindutvathat 
you are going to build up in this country? Is 
it the Hindu Rashtra that you want to build p 
in this country? Why are the people leaving 
this religion? Have you heared Dr. Ambedkar 
speaking on the Vijaya Dashmi day of 1956? 
(Interruptions) I am going to tell you. I am not 
going to yield. I am going to tell you now. 

( Interruptions) 

SHRI RAM NAIK : " you can yield for a 
moment, I will seek '3 clarification from you. 
There is likely to be a misunderstianding in 
our minds. You said that the lingayats have 
left the Hindu religion. Are lingayats not 
Hindus, according to you? 

SHRI B. SHANKAR ANAND: I am just 
telling you. If you know the history of 
Veerashaiva, it will be clear. Lord Bashava 
who established the Veerashaiva religion 
was a Brahmin. When he was a young chap, 
he was a Brahmin who founded the 
Veerashaiva religion. When he was a young 
boy, the religious function of given the sacred 
thread was to be conducted. The elders of 
the Brahmin community want and told the 
tender boy like this: " Now you have to get 
this sacred thread.· The Lord young Basava 
asked Why? Is it necessary? They said: • 
Yes, unless you wear the sacred thread, you 
will not be a Brahmin .• Three boy further 
asked: ·Who was my father? They said: • 
Your father was a Brahmin. "The boy asked: 
Did t,e have yajonpaveetam? They said : 
Yes" . then the boy asked: what about my 
mother? The elders said that itwas not given 
to her. Then, the boy said: "My mother is not 
a Brahmin. My father is a Brah"lin. Why do 
you want to give it to me?" . 

MR. SPEAKER: Let us, by words and 
deeds, try to unite; let us not divide. 

( Interruptions) 
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SHRI B. SHANKARANAND: You must out of the caste. They are called out caste. 
listen. (Interruptions) Have you done .•..• (Interruptions) 

[ Translation] 

SHRI SHYAM BIHARI MISRA: Mr 
Speaker, Sir, these people are making such 
speeches which will disintegrate the coun
try. These people have brought the country 
in such a position by making such communal 
speeches. (Interruptions) They are respon
sible for it as they have made such state
ments. (Interruptions) 

PROF. RASA SINGH RAWAT: It is not 
a part of the Hindu society. It is a social 
evil.(lnterruptions) 

[English] 

SHRI B. SHANKARANAND: Social 
atrocities are committed by the large sec
tions of people in the name of untouchables. 
Is there any religion in this world which 
treates its own brothers as untouchables
worst than even animals? Can you tell us? 
Are you not ashamed of it? Improve your 
religion. If you want to build up the Hindu 
Rashtra, you do not forget your religion. 

(Interruptions) 

SHRI CHETAN P.S. CHAUHAN (Am
roha): In Australia, the aborigine who are 
Crhristains are treated very shabbily, they 
are discriminated. In America also the black 
people who are Christians are being dis
criminated. (Interruptions) 

MR. SPEAKER: Mr Chauhan; please 
take your seat. 

( Interruptions) 

SHRI B. SHANKARANAND: Do you 
deny that in the field of Hinduism, indignities, 
atrocities, insults are not committed on the 
backward classes and untouchables? Do 
you want to deny that? Do not deny that. 
Harijans are not only kept outside, they are 

·Not recorded. 

SHRI SHYAMBIHARI MISRA: No cases 
of atrocities were registered during 17 months" 
regime of B.J.P. in Uttar Pradesh Atrocities 
were committed in your regime. (Interrup
tions) 

MR. SPEAKER: You are not supposed 
to reply to all the speeches made here. 

[English] 

MR. SPEAKER: It is not good for you. it 
is not necessary. I am not allowing you. 

( Interruptions) 

MR. SPEAKER: He is not yielding and I 
am not allowing. 

(Interruptions)[Sh. P.G. Narayanan]· 

MR. SPEAKER: This is not going on 
record. 

(Interruption)" 

SHRI B. SHANKARANAND: He- is dis
turbing me. I am not yielding. (Interruptions) 

MR SPEAKER: It is not going on record. 

(Interruptions) • 

SHRI B. SHANKARANAND: M~ 

Speakei, Sir, I want to tell the BJP MPs that 
I am not speaking anything against the relig
ion.1 am requesting you that instead of going 
to the Babri Masjid and Ram Mandir, go to 
the Harijan localities. Go to their hearts.and 
establish your Ram temple in their hearts. 
Have you ever done that? Please touch your 
hearts and tell me. Have you gone to these 
people? What happened in Rajasthan when 
the Harijans were burnt and killed in large 
acale? What happened when the temple 
was not opened in Madhya .pradesh for 
Harijans. the people who build the temple? 
( Interruptions) 
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[ Translation] 

, SHRI MADAN LAL KHURANA(South 
ee,hi): You should Jell that in which part of 
Madhya Pradesh it happened. Underwhose 
regime was it done? (Interruptions) 

MR. SPEAKER : Sir, I should be ex
punged from the proceedings of the House. 
I! would not be betterto keep it in the record. 
( Interruptions) 

MR. SPEAKER: I am saying that noth
ing will go on record who will speak without 
my permission. You need not speak without 
having any purpose . .. (lnterruptions) 

Virendraji, you please sit 
down .... (lnterruptions) 

17.00 hrs. 

[English] 

SHRI B. SHANKARANAND: It is a fact 
that a majority of the Lingayats in Karnataka, 
today, they belong to the backward class 
and scheduled castes. It is a fact that all 
those people who have joined other relig
ions, they were all Hindus before they joined 
them. That is also a fact. but, why are the 
people leaving this religion? Can you tell 
trne? . 

. (Interruptions) 

SHRI RAM KAPSE: Mr. Speaker, Sir, I 
am on a pOint of order. In spite of your 
directions to please utter such words which 
will combine that hearts together and not to 
utter anything else, it is being done. 

MR. SPEAKER: My decision on your 
point of order is that the Speaker is not 
entitled to direct-anybody to speak in any 
rmanner. It is for their judgment and wisdom 
to say anything which is proper. 

SHRI RAM KAPSE: But you have al
ready suggested that. 

SHRI B. SHANKARANAND: May I 
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appeal to the BJP Members to take up the 
cause of the weaker sections, to take up the 
cause of the Scheduled Castes, to take up 
the cause of the untouchables and other 
backward classes and not to demolish the 
structures, and to build temples in the hearts 
of the weaker sections. Your efforts should 
be direCted to reform religion about which 
you should be proud of. You should not be 
ashamed of admitting the guilt and the atroci
ties committed on the backward classes in 
the name of religion. 

Mr. ·Speaker, Sir, is it the crime of the 
people who were within the code of Hindu 
religion, who were denied all social opportu
nities and other opportunities for economic 
development? Is it their mistake? I! had all 
been done in the name of religion. I want to 
quote a paragraph from the judgement on 
the Mandai Commis·sion issue delivered by 
the Supreme Court. The leamedJudge said 
and I quote: 

"Though I am not inclined to ex
haustively elaborate the untold 
agony and immeasurable 
sufferings undergone by the 
people in the lower strata under 
the lable of their respective 
caste, I cannot avoid but citing a 
jarring piece of i nf 0 rma tio n 
appearing in the Report. The 
noted and renowned Sociolo
gistJ.R. Kamble in Rise & Awak-

. ening of Depressed Classes in 
India published by National 
Publishing House, New Delhi 
had quoted a passage from the 
issue of 'Hindu date 24.12.1932 
as an example of visual pollu
tion existing in Tinneverlli (Tamil 
Nadu) which the MandaI Com
mission has extracted in Chap
ter IV vide para 413 of its report: 

In this (Tinnevelly) district there is a 
class of unseeables called urada vannans. 
They are not allowed to come out during day 
time because their sight is considered to be 
pollution. Some of these people who wash 
the clothes of other exterior castes working 
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between midnight and daybreak. were with 
difficulty persuaded to leave thbir houses to 
interview.· ... (lnterruptions) 

SHRI M.R. KADAMBUR JANARTHA
NAN (Tirunnelveli): Tinnevelly comes under 
my constituency. It is not a fact and there is 
nothing like that. 

SHRI B. SHANKARANAND: I am quot-
• Ing from the judgement. (Interruptions) 

[Translation] 

PROF. PREM DHUMAL (Hamirpur): 
Please tell what happened right from Bofors 
to oil industry ....... (lnterruptions) 

[f;nglish] 

SHRI B. SHANKARANAND: Please do 
not defend the indefensible caste system. 
Are you going to defend the caste system? 

~ROF. PREM DHUMAL: Nobody is 
defending that caste system. . 

SHRI B. SHANKARANAND: What are 
you talking about? You cannot defend the 
caste system .... (Interruptions) 

SHRI B. SHANKARANAND: Without 
building fraternity. you cannot build a nation. 

I do not want to take the time of the 
• House. (Interruptions) 

[ Translation) 

PROF. PREM DHUMAL : You have 
sucked the blood of the exploited people. 
People like you have taken advantage of 
them in the name of the exploited people 
( Interruptioris) 

PROF. RASA SINGH RAWAT: People 
enjoying power are talking of disintegrating 
the society. the country .. (Interruptions) 

°Not recorded. 

MR. SPEAKER: Whatever Is said with
out permiSSion. will not go on record. 

(Interruptions)" 

[English) 

SHRI B. SHANKARANAND: I once 
again plead with the Members; let them not 
defend the indefensible case. Let them not 
do that. They will be doing tremendous harm 
to the religion to which we all belong. This 
country had lost independence; let us not 
lose it Clgain. in the words of Dr. Ambedkar. 
I want to quote Dr. Ambedkar when he 
presented the draft Constitution to the Con
stituE.nt Assembly. Dr. Ambedkar said: 

• My mind is so full of the future of our 
country that I feel I ought to take this oeca-' 
sion to give expression to some of my reflec
tions thereon. On 26th January 1950. India 
will be an independent country. What would 
happen .to her 
Independence?· ... (lnterruptions) 

[ Translation] 

MR. SPEAKER: Reddaiah Ji. you are 
disturbing ShankaranandJi. 

(Interruptions) 

[English] 

SHRI B. SHANKARANAND: I want to 
reite, ate the warning given by Dr. Am
bedkaF. Please. for God's sake listen to the 
reason ... (Interruptions) ... That shows the 
guilty mind. I want to continue with the quo
tation. 

·WiII she maintain herindepend
ence or will she lose it agaln?
This is the first thought t hat 
comes to my mind. It is not that 

. India was never an independe,,\ 
country. The point is that she 
once lost the independenCE! she 
had. Will she lose It a second 
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time? It is this thought which 
makes me most anxious for the 
future: 

Further he says that history has re
• peated itseH: 

"It is this thought which IiIls me 
with anxiety. This anxiety is 
deepened by the realisa
tion ofthefact that in addition to 
our old enemies in the form of 
castes and creeds, we are 
'going to have many political 
parties with diverse and op
posing political creeds.' 

This he says h 1949. 

"Will Inci:ans place the country 
above their creed or will they 
place creed above c 0 u n -
try?" 

This is the question Dr. Ambedkar posed. 
Ultimately he said: 

"let us not forget that this independ-
• ence has thrown on us great responsibilities. 
By indepen.dence, we have lost the excuse 
of blaming the British for anything going 
wrong. If hereafter things go wrong we will 
have nobody to blame except ourselves. 
There is g~eat danger of things going wrong. 
Times are fast changing. People including 
our own are being moved by new ideologies. 
They are getting tired of Government by the 
people. They are prepared to have Govem
ment for the peopia and are indifferent 
whether it is Government of the people and 
by the people. If we wish to preserve the 
Constitution in Which we have sought to 
enshrine the principle of Government of the 
people, for the people and by the people. let 
us resolve not to be tardy In the recognition 
of the evils that lie across. Our path and 
which induce people to prefer Government 
lor the people to Government by the people. 
nor to be weak in our initiative to remove 
them. That Ie the only way to serve the 
country.llcnow 01 no better." 

Council of Ministers 
I quote this because on 6th December, 

you have brought this country to the cross
roads. You are dividing the nation. You are 
dividing the people on the basis of religion. 
Please do not do crimes against the nation. 

By having brought this no-confidence 
motion, you have tried to wash your sins. 
You have expressed you guilt. You have 
admitted your guilt. Beg excused to the 
House. Beg excused to the nationed. The 
nation is willing to excuse you. In the interest 
of the nation, do not treat the people belong
ing to other religions as aliens. They have 
the right tolive in this country. They have the 
right to govern this country. They have the 
right to share political power in this country. 
let not religion divide all of us and weaken 
the nation. 

I once again say that BJP has really 
admitted its guilt. Punishment according to 
law should proceed. We will take all steps
firm steps-to punish the guilty. Let not our 
brothers, who are belonging to the sched
uled castes, weaker sections or minorities. 
feel that they are an unprotected lot. 1he 
country is with us. It belongs to us. We will in 
this country. We will die in this country. We 
will share the progress of this country and 
future of this country. It is not your monopoly 
to rule. We are awakened an6 we will rule 
this country. 

[ Translation) 

SHRI EBRAHIM SULAIMAN 
SAIT(Ponnai) Mr. Speaker, Sir. today our 
country is passing through a historic phase 
and 'No Confidence Motion" has been moved 
in the House. The people who have thrown 
secularism and the traditions ofthe contry to 
the winds, the people who have demolished 
a place of worship have come to plead their 
case. Idon'tknow how do they dare to do so. 
They brought dishonour to the country and 
how they defend it. It is hypoa1sy. whowlUbe 
impressed by It I fail to understand. Every
body is overwhelmed with grief. My feelings 
are hurt and I am in a terrible throe. Today I 
know that I am being attached. I am being 
m~"'Q the target for damaging the Integrity 



707 Motion of No-confidence DECEMBER 18, 1992 in the Council of Ministers 708 

ISh. Ebrahim Sulaiman Sa it] that I may express my views. 

and the secularism in the country. Whattheir 
intentions are, is yet to be understood. Their 
intention is not to demolish a mosque. There 

, is not a conspiracy to pull down a place of 
worship. The conspiracy is that a Hindu 
nation is established in my country after 
pulling down the mosque. These conspira
cies are being hatched. They cannot be 
ruled out. We have holy book like the Bible 
the Quran, the Guru Granth Sahib etc. What 
do they teach? People living here are not 
ready to acCept us the Muslims, our broth
ers, the untouchables. the backwards. 

[English] 

They are not prepared to accept us as 
citizens of this country. They want to make 
us second-rate citizens. 

I Translation] 

At the same time, they want that we lose 
our identity and are rendered not more than 
slaves. This would not be allowed to happen. 
So long as even a single secularist is there in 
the country, this would not happen. We, the 

, Muslimswillfavoursecularforces. We would 
fight for justice and secularism and maintain 
our identity, and il the God's blessings are 
with us, we would succeed. 

Sir, I am speaking with deep anguish 
today. I will have to make some harsh sub
missions. Truth is bitter: 

"Kar mujhe Ghalib is talakh navai se 
maal, Aaj dard mere dil mein siwa 
hotahai." 

Since my heart is filled with pain, I am 
speaking in this manner and! would urge 
upon my B.J.P.c:oDeagues to please forgive 
me. I stiD consider them as my friends be
cause IthlnkGodwiUtakethemto right path. 
They will again change and start loving their 
nation, they.wlll not ruin it, This is my belief 
and that Is why my· submission is that my 
B.J.P. colleagues may please bear with me. 
t may please be given a little time to speak so 

I am still hopeful, the calamity had come 
upon me. There is no such example in h~ 
tory 01 the last thousands 01 years. Islam is 
as old as one thousand and lour hundred 
years and no such incident ocurred during 
this long period. But still I am hopelul. Be
cause I observe that secular forces have 
stood up. My pure hearted Hindu brothern 
have raised their voice in every nook and 
comer of the country and condemned the act 
and t'1e entire has condemned it saying that 
they would not let injustice to be done. They 
condemned the demolition .of the mosque. 
You spoke not even a single word to con
demn this act, rather you pleaded for it. 
Today I am happy that secular forces are. 
with us. 

They are with us because they do real
ise that it is a big threat to the country. They 
are with us because they leel that the a 
mosque has not only come down but the 
hearts of people have been broken. Every 
citizen's heart has broken. They feel that 
secularism had been thrown to the winds 
and (Interruptions) law has been violated. Ii 
is due to their realisation of these factors that 
they are with us. 

Human unity is talked 01 . Is it the very 
human unity 01 India that blood is shed here i 
There many others here, should they all be 
lunished? A slogan should be given" Hindi, 
Hindu, Hindustan."1t may be that in a country 
where there is diversity of religious and 
languages. (Interruptions) Where all have to 
live unitedly with one another and where all 
have to maintain their respective identities. 
Today we talk of • Vande Matram" . Why do 
you oppose it. It is spoken only under com
pulsion. What is this, they say that if you have 
to live in India you will have to say 'Vande 
mataram·. Who has put this condition. It Is 
not in the Constitution. This sort of slogan Is' 
raised, it is wrong. At present also such 
slogans are being raised that in order to live 
in this nation. one has to say 'Vande 
Matram· .... (lnterruptions) This is the Kar 
Seva. This type of mentality is not proper. I 
have seen it in Maharashtra that people 
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there were saying that quit India, quit Hin
dustan and it is being said to us that even 
than if we wish to live here we would have to 
live under suppression: 

• Ae Sakht Jani ki Dad De, Ae Dost 
Jiyen Ham Tere Jamane Mein: 

We are living at your mercy, your such 
views need to be praised. Today o.ur image 
has been tarnished .... (Interruptions) Today 
you give your clarifications. Who has sown 
the seeds of hatred in this country. I am 
asking this question as to who has created 
an atmosphere of hatred against us? We 
muslims are as much patriots as you are but 
who sowed the seeds of hatred and misun
derstanding against us in the name of relig
ion and now you talk of shedding hatred. You 
say that Muslims have been fighting for the 
last 5.00 years but this is untrue. There has 
been no dispute forthe last 500 years it only 
started in 1949 when some fanatics intruded 
the mosque, till then there was no dispute, 
nobody had any claim en that mosque but it 
all started when some people surreptitiously 
came there. 

[English] 

The idols were placed surreptitiously by 
mischievous elements. 

[ Translation] 

It is clear that you placed idols there and 
the dispute started thereafter. Now they say 
thatthey did not want to demolish the mosque. 
Prior to this they were not even ready to 
accept the exiStence of mosque there. It is in 
the History that Muslims had been offering 
'Namaz' there forthe last 500 years but they 
were not ready to axept this fact and had 
been saying that this is not the mosque. 
Then they said that a structure is there and 
expressed their desi;e to built a temple there. 
This all happened before demolishing the 
mosque. Then you went on breaking your 
number of promises and the Government of 
Shri Narsimha Rao was so innocent that she 
kept on believing their promises. We knew 
their motives but our Prime Ministerbelieved 

Council of Ministers 
them like anything. Where Shri Narshimha 
Rao be.came the Prime Minister we knew 
that he is liberal, wise and intelligent person 
but I am sorry to say that he could not 
understand the whole conspiracy and prom
ises were broken. It always happens that 
Muslims are killed and mosques are demol
ished and we hang our head in shame but 
nobody comes with a solution. You have 
broken a number of promises, Shri Buta 
Singh also said that on 27th September, 
1989 some promises were made but they 
were all broken. Then in N.I.C. Mr. Advani 
promise~HhaUhe mosque will not be touched 
and peace will be maintained there and they 
will abide by the court ruling. The same thing 
was repeated by Shri Kalyan Singh that 
Mosque would not be touched and it would 
be protected, not only once buttens of times 
but thoses people are nowhere today. They 
tell here that they are not guilty. 

Our colleague Shri Gulam Nabi Azad 
gave a good speech. I support him. He said 
that an affidavit was filed and they believed 
it but they were cheated. Why did you not 
understand it. Always promises were made 
and alway they betrayed us. 

Why do they take out this Rath Yatra. 
What was its aim, its only aim was to demol
ish the Mosque and construct a temple. 
Then there are some other friends who pro
ceeded on Ekta-Yatra. Their only in tention 
was to unfurl the.nationalflag in the Kashmir. 
They said that till now the National flag has 
not been hoisted in the Kashmir, what is all 
this. Then, it was announced that Kar Seva 
would begin from 6th. Who did all this? It was 
a sudden unilateral declaration. Discussions 
are going on and they are making efforts to 
sort out the things. But what happened, an 
announcement was made on 6th and two 
valiant persons one Shri Advaniji and other 
Shri Murli Manohar Joshi proceeded from 
Bearas and Mathura for Ayodhy,fl. What was 
their intention? They were mobilising as well 
as provocating the people. They were insti
gating them. We were unaware of it. They 
provoked the feelings of Kar Sewaks and 
asked them to come to Ayodhya in lakhs and 
even then they are saying that they did not 
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know what was ha;>pening. If you did not 
know then who else knew it? These things 
are not meant for maintaining peace. You 
are responsible for it, you have hatched a 
conspiracy. you asked the Kar Sewaks to 
gather there. You made announcements to 
this effect. On the one hand, you say in the 
Supreme Court that you would not do any
thing against the law. You would only do 

, symbolic kar seva chant Bhajans and that is 
all. Then you make an announcement from 
there.That we would not chant bhajans but 
construct the temple 

ja." 

"Dorangi Chhorde Ekranga hoja, 
Sarasar Mom Ho ja Ya Saang ho 

Do not apply double standards. You 
cannot do this forever. This type of mentality 
should not be there. You say one thing in the 
Supreme Court anc the other before the 
people. how long will this go on? This cannot 
go on. This duplicity had been unearthed. 
The biggest tragedy in the history of the 
World had taken place and with that the 
traditions of India have been dishonoured, 
the Law of the land and the Supreme Court 
have been deceived. I would say: 

"Hni Na Badha Tangiye Daman Ki 
Hikayat, 

Daman koJara Dekh, Jara Range 
, Kuban Dekh." 

Vajpayeeji is not here. A" these are 
facts. We know about it. Our heart is burning 
and weeping. But with that we pity on the 
innocense of our Government. They do not 
learn a lesson even after being deceived 
number of times and in the last the dignity of 
india is dishonoured and even then your 
Government does not act. 

What Swami Chlnmayanand was doing 
there. Now the truth has surfaced. This is an 
eye-opener. He we.s saying that they had 
;\ven an u\\lmatum that II the locks were not 
opened by 6th they would break them be
cause Sabri Masjid was locked and prayers 

were not being offered there as well as 
'Oarshan' were not allowed. Who gave this 
ultimatum? The friends belonging to Sangh 
gave this ultimatum. Government came under 
pressure. The court also pressed for it. As a 
result of it the locks were broken on 1 st 
February, 1986. Then we said that we would 
go for Shilanyuas, the Government is free to 
take any action. The permission in this re
gard was not granted till 9th then we per
formed Shilanyas. The Government can 
under pressure. Then what happened that 
kar seva continued and the Government 
failed to take any action until the platform 
was constructed. Our heart weeps, I am 
saying it with heavy heart, it may pinch you. 
I said: 

·Chaman mein talakh navai meri 
gavara kar, 

Jaharbhi kart a hai kahin katon se 
yaari." 

this is a fact and one cannot deny it. 

You always believed them. You be
lieved them blindly. We had gone near Birla 
Mandir. It is not such a matter which should 
be concealed. We said that you have lostthe 
credebility. You said that you have been 
cheated, but why did you not understand it. 
You have been unable to recognise these 
people, we put this allegation on you. You 
did not take timely action. Had you not been 
ignorant, evasive then the law of the land, 
the mo!;que and the secularism could have 
been saved and this incident would not have 
happened. I intend to do some thing and 
then .hink about the pros and cons of it and 
then leave that idea, this has been the ten
dency of the Govenment. She did not take 
any action. When we went to meet the Pri
meMinisterand expressed ourcontidence in 
him that he would save the Mosque, the 
nation and the traditions. We were given full 
asurance. Then what happened in N.I.C. All 
the parties jointly supported him In order to 
save the Mosque, the traditions and the 
nation. But you did not do anything •• ruined 
everthing and the image of the country waa 
tarnished. You did not take any timely action. 
You could do it on 26th or 5th Dec. but why 
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you did not do so. you could even do it on 6th 
at 120'clock.lagreethat your central forces 
could not take any action unless the State 

'Government had asked to do so. But ulti
mately you were the authority but you could 
not take a decision. A magistrate was sent 
there but he was obstructed to go further. 
Kalyan Singh said that if you wish to go 
ahead then take arms and do so. The Gov-
ernmentcontinuedto remain a mute specta
tor and the entire force also remained a mute 
spectator. Ai 11.30 O'\Clock, the demolition 
of the Masjid begins and the dome collapses 
and the entire game is over. At 6 p.m. the 
Cabinet holds its meeting and the Uttar 
Pardesh Government is dismissed, when 
Shri Kalyan Singh has already tendered his 
resignation. These are mind-boggling hap
penings. Yesterday Shri Vajpayee said that 
why does the Government say that it will' 
reconstruct the Masjid. This is the promise of 
the Government and to what extent its image 
will improve in the world is known to all very 
well. The image of the Government has been 
tarnished, the country has been ruined and 
the Masjid has been demolished, secularism 
hascometonaughtandthe justice has been 

, murdered. Vajpayee ji says why does it talk 
of Masjid. Masjid was there and it has to be 
reconstructed. How csn it be said that Masjid 
was not there ... (lnterruptions) The Prime 
Minister had annou,lced from the ramparts 
of the Red Fort on 15th August that masjid 
would be protected. It was said in the Parlia
ment also that the masjid will be protected. 
When it is said, my colleagues get angry. 
Masjid was there it must be re~onstructed 
there and the confidence which Muslims 
have lost should be restored. It may probably 
take some time. It will necessitate dialogue. 
People will have to be convinced. All sorts of 
efforts will have to be made. But everthing is 
happening In contrary to it. A platform was 
raised there and some idols were kept and 
reports are appearing in newspapers that 
'darshan' will also be allowed. The Masjid 
had been pulled down., platform has been 
raised and idols kept there which is illegal 
and is against the directives of the Supreme 
Court. Ttierefore, the Government will have 
to think over It and consult the Supreme 

, Court in this regard. 

Council of Ministers 
What is happening today? Babarism 

reigned supreme continuously for eight days~ 
Why should we talk of far off places. Even 
what continued to happen in Seelarnpur is 
known well to all. H anyone does not know, 
he may visit Seelampur and see what hap
pened there. Killings continued, houses 
continued to be blazed, and blood continued 
to flow In the lanes. Man was killing man and 
the monster was sucking the blooQ of the 
innocent. 

The same situation was there in Bom
bay, Jaipur, Surat, Kanpur, Varanasi, Gul
barga, Calcutta, Bidar and ether parts of the 
country. Everywhere there was the reign of 
the police. J want to say that it was not a 
Hindu-Muslim riot, it was atrocity by police. It 
is quite clear. One may go there and see. 
Houses were burnt, bullets were fired at 
foreheads, and chest of people and not at 
their legs. Houses were looted. burnt and 
destroyed. The children, who have been 
orphaned, cannot get back their parents who 
were kilied in riots. The sisters, who have lost 
their marital bliss, cannot get back the same. 
The Government should realise all these 
things. It is the duty of the Government to 
protect the life and property of every urbanite 
and the Centre should have controlled the 
situation immediately which deteriorated in 
various States ruled by the Opposition which 
failed to do so. In orderto win the confidence 
of the people once more and restore and 
maintain peace and harmony, the recon
struction of the rnasjid is essential. The lost 
confidence of muslims must be restored. 

Moreover, the plice officials who are 
guilty of dereliction of duty and who did net 
discharge their duties properly and were 
involved in 'killings and lootings, should be 
suspended, prosecuted and punished, At 
the same time, riot victims must be given 
compensation. Besides, the dependents of 
those killed and shot dead must be paid 
compensation. It is lor the Government to 
decide whether the compensation amount is 
Rs. one lakh or two lakh. At the same time, 
the injured should also be given compensa
tion and he should be completely rehabili
tated. If the Government does so, we will 
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think that the.Government believes in justice 
and it ca-n there by frustrate communal and 
secessionist politics. If such des is ions are 
made and implemented by the Government, 
peace and harmony can be restored in the 
country to a great extent. 

Now the question is as to What arrange
ments were made by the Government after 
the 6th December. The Government banned 
few organisations. I realise that the Govern
ment has done the right thing. These are the 
organisations which have played with law 
and conventions, these are the organisa
tions which have impinged the secularism in 
the country, these are the organisations which 
have set rule of law at naught, and these are 

, the organisations w~ich have pulled down 
Masjid. It was quite necessary to put a ban 
on such organisations. Since these organi
sations are hostile to country's interests, 
they cannot be allowed to go scot free. The 
highest casuaities were there in Bombay, 
because the Shiv Sena enjoys full freedom 
there. The Government should understand 
this fact and-it shouid not turn a blind eye to 
this fact. Rather, it is necessary to take 
remedial steps. So, these are the organisa
tions which have done a heavy damage to 
the nation and it was quite desirable to 
impose ban on them. 

So far as justice Is concerned, the 
murderer is hanged, The act of murder will 
be treated as crime. but what sort of justice 
Is this that the Jamal-e-Islami was banned 
just to strike a balance? I have made a 
submission to the hon. Prime Minister who 
has assured me to look Into the maUer. It is 
necessary to unmderstand all these things. 
Moreover, there are two orthree more points 

, that need to be understood. Shri VaJpayee 
has deHvered a long speech here ... 

-" MR. SPEAKER: Shri Sulaiman how 
muctI time do you want now you have al
ready spoken for 50 minutes .... 

SHRI EBRAHIM SULAIMAN SAlT: So, 
far as divine laws are concerned, they are 

not just common laws Governing marriages. 
Our hon. Prime Minister understands it very 
well because he is a very learned man. He 
knows Urdu, Persian and perhaps Arabic as 
well. He knows what 'Shariat'is. it is a divine 
law and ,every Muslim is supposed to abide 
by it. It cannot be taken as just a marriage 
law. it is personal law. So far as Sarjah was 
referred, millions of Hindus and Muslims live 
together in Gulf countries happily. They earn 
their livelihood there; bring money with t:'em 
here and support their famil ies. A drama was 
staged there. A statement was made in india 
which 'Io!as interpreted to the effect that a 
contempt was made to the prophet of Mus
lims. Tiley wi" have to safeguard the country 
in which they are living. I am telling a" these 
things because today the no-confidence 
motitln is there before the Government. it is 
very surprising that on lhe one hand, there 
are people, who are responsible for a" the 
killings and lootings and violation of all laws 
and conventions and who took the lives of 
Muslims, and on the other hand, there is the 
Congress Government, dedicated to secu
larism, which showed laxity in making ar
rangements to avert these happenings. In 
such a sitution, one lands in trouble. but I can 
understand that even today there are secu
lar-minded people who love justice. I would 
like to say that it should not be taken for 
granted that if the Government does not 
provide us lair deal and if such unfair treat
ments continued to be meted out to us, our 
places of worship continued to be dese
crated we will have to review our stand to 
extend support to the Government. We want 
to live with secular organisations. The C.P .1., 
the C.P.M., the Janata, the Congress and we 
all have to fight communal forces collec
tively. The Government may tackle this prob
lem judiciously. If the Government does not 
tackle the problem judiciously and does not 
take concrete steps with various other par
ties collectively, then, the history, the poIter
Ity, and the country will not forgive II. I am 
hopeful that the Government will realise its 
duties -and try to make all necessary ar
rangements to provide justice to all 

SHRI ARVIND TRIVEDI (Sabrarkan
tha): Mr. Speaker, Sir, with referetlce to what 
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the hon. Member has said, I would like to 
submit that .... (Interruptions)· 

[English) 

MR. SPEAKER: I am not allowing you. 
h is not going on record. 

(Interruptions)· 

MR. SPEAKER: Shrimati Pratibha Devi 
,Singh Patil. 

• Not recorded. 

[ Translation) 

SHRIMATI PRATIBHA DEVISINGH 
PATll (Amravati): Mr. Speaker, Sir, just now 
we have heard the speech of Shri Sait Sahab 
an hon Member of the House. He said that 
his heart was bleeding forthe nation whereas 
there were people in the country whose eyes 
were overflowed with tears out of joy. If a 
situation like this continues then it would be 
impossible to maintain peace Clnd harmony 
in the country. I would like to remind that we 
have taken the oath of allegiance to uphold 
the constitution before entering this House. 
If at all we are sincere and honest to our oath 
of allegiance, we should not demolish any 
temple or any mosque. We should rather try 
to bring peace and ha,"ffiony in the country. 

Shri Atal Bihari Vajpayee has said 
something important in the course of his 
speech. it is very nice on his part that he did 
not support that incident rather eJ(pre~sed 
his concern. He also said that the country is 
passing throgh a critical phase. Neverthe
less, he said that he would speak the truth 
and nothing else Mr. Speaker, Sir, while 
talking of the. 1ruth'I am Incidently reminded 
of an anecdote. A disciple asked his Guru 
Gurudev, what is the difference between 
Ram and the truth?' The Guru replied that 
the eternal truth is Ram and Ram is the 
eternal truth. the disciple further asked as to 
what was the Interrelation among the truth, 
the Maya and the Brahm. At ttiis the Guruji 

·Not recorded. 

Councl7 of Ministers 
explained that during the period when lord 
Ram was on exile, he was once passing 
though a dense jungle. There was a narrow 
path along which lord Rama was walking 
being closely followed by Sitaji who had 
behind her Sri lakshamanji. lakshman did 
not want to lose sight of lord Ram even for 
a second, but the problem was that Sita ji 
was walking in between Ramand lakshman 
whichobstructed lakshman Irom having a 
continuous view 01 Shri Ram lakshman 
requested mother Sita to walk bit aside so 
that he could have a glimpse of Ram whicle 
walking. He said that he was feeling restive 
without the durshanof Ram. When the mother 
Sita heard it, she started bit walking aside. 
lakshman was now able to ave a continuous 
darshan or glimpse of Shri Ram. The same 
is position of the truth, Maya and Brahmnow. 
It means to say that when Maya comes in 
between the truth and the Brahm then the 
Brahm is not able to see the truth. Suppose 
the party of honourable Vajpayee ji is the 
Brahm andthe demolished mosque is the 
truth i.e. lord Ram, whose idols were placed 
or installed'in the mosque which has been 
deomlished. His party could not see the truth 
or lord Ram. because of the allurement of 
power that came in between them in the for 
of Maya. The structure was a mosque, but it 
was the abode 01 Ram .Namaj was not being 
offered there, but the Arti 01 lord Ram was of 
course being performed. No Ajan was used 
to be given Irom there rether the bell 01 the 
temple used to ring there. Did anyone think 
whether it could be acceptable to Ram, lor 
whom the mosque was demolished? was it 
not a temple? What does the structure make 
the difference? The structure was an excel· 
lent example 01 the amity in the country as 
both a templ.e and a mosque were stituated 
on the same site. It was an excellent ex
ample which India should have preserved as 
a national monument But the people who 
have a blind faith in a particular religion 
cannot provide proper guidance to the people 
of our c.ountry. This was the reason why 
Baba Saheb Ambedkar had to part with 
Hindu religion with lakhs of his followers and 
to joined Buddhism. This is a fact which we 
should realise and accept. 
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The urgent need of the hour is to create 
an atmosphere of mutual trust and amity. 
The whole of the nation is shocked at the 
Incident of 6tt"! December. The situation that 
developed in Ayodhya was watched not only 
by the whole countrl but by the whole world 
with great anxiety and concern . The sad 
incident has no doubt caused a set back to 
the prestige of our country and farnished its 
image. This Parliament is the highest institu
tion of the people of this country. It is sover
eign. The Parliament does not belong to only 
one Political Party or to the Government, 
rather it represents the will of the people of 
the country. It reflects the will of the people at 
large. h symbolises the hopes and aspira
tions of all the Indians, whetherthey are poor 
or rich, or balong to any caste, creed and 
religion, or they are Hindus, Muslims, Sikhs 
or Christians Buddh, Jains orthey are tribals, 
down troddens or they are men or women. 
This is the best and highest welfare assem
bly which thinks for the prosperity of the 
country and where discussion~ are held to 
decide as to which programmes being car
ried out by the Government in the interest of 
the people are to be continued or discontin
ued on the basis of their merits and demer
its. This Parliament is thus a temple, a 
mosque, a Gl:Irudwara or say a vihar for our 
democracy. In these moments of crisis, I 
would like to appeal to all to look after the 
interestrs of not only their own parties but of 
the interest of the country as well and try to 
find some solution to this problem. None of 
us should hesitate in moving a bit backward 
or a bit forward if it contributes to the unity 
and integrity of the c:luntry and if it ensures 
peace and unity in the country. To create 
stability, unity and intergrity in the country is 
now a matter of paramount importance and 
essentialtoCl. The country will survive when 
there is stability. And our religion will survive 
when the country survives. If there Is no 
stability no religion can survive. 

The atmosphere of instability and inse
curity that has been created in the coutry is 
dangerous to one and all. It serVes the inter
est of none. We have all to think with a cool 

mind. We need not go into the minute details 
as to who is guilty and who is not. We have 
not to think as to what has happened, why 
has it happened, how has it happened and 
who has done it. This we have not to do 
because people are in an agitated mood at 
present. 

I once again appeal to all the hon. 
Members and leaders of this House to be 
united in this hour of crisis. The future of the 
country seems to be dark, 'our democracy is 
in peril, our Judicary is iIIusioned. There is a 
threat to public life. We all are equally 
affected by the crisis. To day the situation is 
not such that it should be made a prestige 
issue. If some one thinks that they can form 
a Government by mobilising Muslims and 
Dalit brethern then he is under awrong im
pression. If anyone thinks that elections can 
be wor. 3nd they can come to power by 
arousing the feelings of Hindus, they are 
also under the false impression because 
one can win elections and come to the power 
but merely gaining power is not enough, it is 
very liffiult t6 run a Governmentwhich comes 
to power on the basis of communal violence, 
hatred crime and murder, and it will not last 
long. 

This phase of dishamony and violence 
is temporary in Indian Cultlure and in the 
minds of Indian masses. Indian people 
always believe in mutual understanding, love, 
amity and non-violence and that is why 
Mahatma Gandhi could get sucess in getting 
India free from the clutches of British rule 
without using any violent weapon. He ousted 
the Britishers from the country after mobilis· 
ing tAe people of all castes and religions on 
the ba~i~ of n'on-violence and secularism. 
The principle of non-violence and secular
ism has become the great source of inspira
tion lorthe country. It has ousted the poweful 
Britisheres which had enslaved us. 

It is. my humble request that we should 
not cut this root I don't say that we should not 
follow religion. If we follow religion, it should 
be in our hearts keeping the interests 01 the 
country In our mind. Only then the country 
can be run. We should not convert every 
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street, lane, by -lane, village ~r city into a 
battle field in the name of religion. We should 
not shed blood. Don1 do evil in the name of 

, religion. Today it is the greatest need of the 
hour. . 

Mr. Speaker, Sir, I would like to ask as 
to why this no-confidence motion has been 
moved against Narasimt.a RaoGovemment? 
It is because he trusted somebody. They 
say it was unfortunate and the tragedy hap
pened. The people who assured the House, 
they only have deceived and have crated 
this situation. Now these people are asking 
us as to why did the Government trust them? 
Mr. Speaker, Sir, what can be the reply? I try 
to reply to it. The representatives of the 
prople are present in the house. They should 
t.hink about the future of the country. I would 
like to conclude after saying two lines only. I 
have to say that: 

"Dash ke Hit ke Liye, 
hal Nikaliye Jaldi, 
Band Kijaye Yeh khichav, 
Atalji, Raoji, Shahbuddinji Baithiy 

Ek Sath Aur Pichhhe Ujiye yeh 
Avishwash Prastav.· 

'18.00h!"'S. 

[English] 

MR. SPEAKER: It is decided in the 
B.A.C. meeting that we may sit late. We have 
many hon. Members wishing to speak on 
this Motion. We are going to sit late in the 
night and all,?w the hon. Members to speak. 

SHRJ BASU DEB ACHARJA (Bankura): 
Sir, how long should we sit? 

MR. SPEAKER: We may sit at least 
upto 9 p.m. I think the House agrees Shri 
Mohan Rawale may continue. 

18.02 hrs. 

[SHRIMATI MAlINI BHATIACHAR
A Y A In the Chair] 

[Translation] 

Council of Ministers 
support the No Confidence Motion moved by 
Sri Atal Behari Vajpayeeji on he half of Shiv 
Sena Party. Recently in Ayodhya, the so 
called Babri Masjid was attacked. It was the 
result olthe poliCies indulged in by Congress 
Party for last 45 year to appease Muslims for 
remaining in Power. The attack on Babari 
MaSjid was a retaliation of that· policies. 
Congress party pla~ed this polities without 
caring !~r the entiments of the majority 
community and just for pleasing the minority. 
Though this was purely religious issue, yet 
Congress Party indulged pOlicies in it and 
that is why it has resulted in such a tragedy. 
When this issue was before the Courts, the 
Govemment was telling time and again both 
in Parliament and outside that Babri Moque 
will not be demolished. When the matter was 
before the Courts, the Govemment had no 
right to say that Babari Masjid would not be 
demolished. Supposing the Courts had given 
a verdict? to pull down the Mosque, would 
the GoVl. have accepted such a verdict? In 
fact, the GoVl. has always incited the feel
ings of Muslims. 

[Eng/ish] 

MR. CHAIRMAN: It is decided in the 
Business Advisory Committee that we have 
many members wHling to speak on this 
motion. So we are going to sit late in the night 
and allow the members to speake. We may 
continue at least upto nine o' clock. 

[ Translation] 

SHRI MOHAN RAWAlE: In fact, in a 
way GoVl. was pressurising the Court togive 
decision prohibiting demoliting of the 
mosque. In fact,m the GoVl. should have 
said that it would abide by the decision olthe . 
Court e",en if ithe decision was to demolish ' 
the mosque. SIr, when the Supreme Court 
had given decision in Shah Bano Case ... 

[Eng/ish] 

SHRI SOMNATH CHATIERJEE: 
Madam, I am on a point of order. This is 
nothing but spreading disaffection among 
the people of this country, following different 
religions, following different beliefs. This 
House cannot be misl!tilised forthe purpose 

'SHRI MOI1AN RAWAlE (Bombay- of spreading disaffection among the people 
South Central )! Mr Chairman Sir I rise to ofthiscountry. (Inteffuptions) No derogatory 

'Translation of speech originally delivered in Marathi. 
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things can be said. Nothing can be said 
which will affect the sentiments of any sec
tion of the people of this country. therefore, 
he should not be allowed to proceed further. 

[ Translation] 

·SHRI MOHAN RAWALE: Sir, I need 
your protection. 

[English) 

SHRI RAM NAIK: Madam, I want to 
speak on this point of order. In this House, 
every Member has a right to express his 
views. We have patiently heard the wildest 
abuses given by Somnathji and Suimain
man Saitji. But, he has not abused anybody. 

MR. CHAIRMAN: Mr. Rawale,l ask you 
to keep yourself confined to the NoConfi
dence Motion and not to say anything on 
which you have no cotlcrete evidence. Please 
conclude quickly. 

SHRI RAM NAIK: Why are they disturb
ing him? (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Madam, please look into the records later 
and decide what is to be done. 

( Trans/ation) 

the same Congress Party changed the ver
diet of the Supreme Court. At that time where 
was your respect for the Supreme Court. At 
that time where was your respect for the 
Supreme Court? I can count the misdeeds 
which have peen committeed by the Con
gress Party. When Smt. Gandhi was dis
qualified by the High Court, later on She 
imposed Emergency in the Country. Where 
was your respect for the Courts at lhattime? 
There were many such verdicts which were 
not followed. Many orders which were is
sued by the Govt. in connection with Kar 
Seva were not implemented by the Mulayam 
Singh Govt. A District Magistrate in Kerala 
had issued orderto detain Maulana Bukhari. 
But those orders were not implemented by 
either Central Gov!. or State Govt. because 
the Gov!. needed muslim votes. They wanted 
to come to power and they knew fully well 
that they could gain power if they get muslim 
votes. 

Madam, with your permission I want to 
present some factual evidence. I want to 
quote some extracts fram the interview of 
Shri Madhu Limaye who was the great Par
liamentarian. This is what he has said in his 
interview to 'Bombay Sakal'. He said that if 
digging is done at the Central portion of the 
mosque, it can be ascertained whether 
Temple existed there or not. When the dis
puted structure was intact. it was not pos
sible to carry on digging. But now it is pos
sible to carry out excavation. Hon. Prime 
Minister is present in the House. So, I would 
like to request him not to hurry up in con-

. , SHRI MOHAN RAWALE: Madam Chair- structing the mosque. But, the Govt. should 
person, when the Supreme Court had given take this opportunity to carryon excavation 
decision in Shah Bano Case regarding main- there and if it is proved that Temple did not 
tenance allowance, which is given in Muslim exist there, then you can construct the 
countries, I remember a morclla was organ- mosque there. Hindu community should also 
ised in Bombay by Mullahas and Maulavis give willing co-operation in constructing the 
and they were supported by Congress Party mosque. But if it is proved that Temple was 

, for getting their votes and they pressurised there, then that piece of land should be 
the Gove. Rajiv Gandhi who wanted to take handed over to Hindu community for con-
the country to 21 st Gentury was saying that structing Ram Temple and mosque should 
hewoulddo justice to muslims in this matter. be builty at some distance from the Temple. 
But, he could not do it. In Parliament, this .But now there whould be no doubt in the 
issuewaspoliticised. For pleasing Muslims, minds of people about the status of this 

·Translation of speech originally delivered in Marathi. . 
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disputedstucture. In no circumstances Hin
dus should feel that their deelings are not 
cared and injustice is done to tt19m. There is 

. an opportunity available to you and I request 
the Hon. Prime Minister to use this opportu
nity. 

Madam, Shri Limaye has also suggested 
thatthe excavation at the disputed site shoud 
be done under the supervision of the Su
preme Court and T.V. netwerks all over the 
world should be allowed to shoot the excava-

,tion and televise that film on Doordashan 
and T.V. networks all over the world. The 
court also should take a film of the excava-
tion. Some Muslim leaders also have agreed 
to this suggestion. I request the Hon. Prime 
Minister to consider this suggestion with all 
seriousness. 

Demolition of the mosque was result of 
outburst of emotions. Hundreds of temples 
have been destroyed in this country in past 
centuries. But is there a single instance 
when a mosque has been pulled down by 
Hindus? More than 3000 temples have been 
demolished In this country. But we are 
asking for only threes temples in the country. 
i.e. Ayodhya, Mathura and Kashi Tamples. 
We demand that we want to get back these 
temples. 

[English] 

MR. CHAIRMAN: Mr. Rawale, I have 
asked you to keep yourself confined to the 
No-Confidence Motion. 

( Translation) 

·SHRI MOHAN RAWALE: I am coming 

Councilo( Ministers 
Forthe sake of Ram Temple. nearly two 

lakh people have sacrificed their lives since 
15thcentu,y. Babarwhowasbornin Ujbeki
stan had expressed his desire that his tomb 
should be built in Kabul. In Kabul there is only 
a tomb of Babar and nothing else exists 
there to show his memory. He was driven 
away from Ujbekistan. Finally he came to 
India where he fought with Rana Sanga. 
Rana Sanga was defeated because of lack 
of unity. And in 1528 he demolished the 
Temple which existed there and built a 
mosque. I had earlier pointed out in the 
House that a British officer had written in 
Lucknow Gazette that in 1528 Babar built the 
mosque by demolishing the temple. This 
evidence is by available in Lucknow Ga
zette.lf one looks around the disputed struc
ture one cim find that it is surrounded by 
Laxmanan Temple. Hanuman Temple and 
Sita Temple. All these evidences must be 
considered and justice should be done to the 
people. . 

As it was the outburst of emotion, this 
incident took place. This was an out burst of 
angerby Hindu community. They wanted to 
avenge the insult which they suffered. In the 
Second World War when Germany captured 
Paris, th., first thing that the Germany did 
was to destroy a mounument in Paris which 
was a symbol of insult for them. Babar who 
was a foreigner here in this country builts 
mosques here, where our temple existed. It 
is a question of our faith. I do not want to hurt 
the feelings of any community. But If I tell 
muslims who believe that prophet Moham
med got the gospel in Mecca and so also 
Jesus Christ got gospel truth that it was not 
true then will their feelings not get hurt? 

to the point. I am speaking on their policy. So, it is our faith that Ram Temple 
existed there. That is why lakhs of peole 

Madam,' want to point out that in Babri sacrified their lives. Hindu religion Is one 
Masjld 'Nam,af was not offered in several which preaches tolerance, We do not want 
years, According to prophet Mohammand if masjid of any body. But we want our Mandir 
nama] Is not offered at a place for 60 days, it and this is our demand. Kar Sevaks hadgone 
cannot be called a mosque. Similarly, a to fulfil this demand. But during Janata Dal 
disputed structure cannot be called a mosque. regime, kar Sevaks were brutally killed, their 
This is being mentioned in 'Kuran'. dead bodies were packed in a lorry and later 

·Translation of speech originally delivered in Marathi. 
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on thrown into Saryu river. An~ all this hap
pened in the country which boasts of democ
racy.ln Pakistan also Hindu Temples have 
been dempolished . 

A lawyer called Pandey had approached 
the Court in 1986 and pleaded that this 
disputed structure was RamJanambhoomi. 
And after the Court gave the decision there 
was violence in our country and also in 

,Pakistan. In India more than 40 temples 
were demolished. Those who call them
selves secular should tell us why they kept 
quiet when 40 temples were demolsished. 
How many of you had protested at that time 
against this? I want to know this from you. 
The total population of Muslims in India 
today is more than the population of Paki
stan. At the .time of partition. there were 1 
crore muslims and 1 crore Hindus in Paki
stan. but today, there are only 21akh Hindus 
in Pakistan. While in India, there were only 2 
crore muslims at the time of partition but 
today there are 17 erore muslims in India. 
The largest population of muslims in the 
whole world today exists in India. 

Shri Sulaiman Sait, Member of this 
House today spoken on secularism. I want to 
tell him that Hindu, muslim, sikhs, Christains 
:lre all brothers in this country. Then why do 
we have separate iaws for Hindus, Chris
tains and Muslims? A~un Singh said that he 
is proudt be Hindu. llutlfeel that one should 
be Indian first and then a Hindu; Muslim or 

, Ch.ristaian. But when we say that we are 
Indians first, then trere should be a com
mon law for everybody. Why there is no 
common Civil Code in this country? 

When Pakistani Extemal Affair Minister 
Begum Ziz.a had come to India, she ex
pressed her views and said 
'Shariyat' ... ( Interruptions) 

-
Madam, family planning is opposed in 

this country in the name of religion. But 

[English] 

MR. CHAIRMAN: I have asked you to 
keep yourseH confined to the No-Confi
dence Motion. 

[ Translation] 

SHRI SHYAM BIHAR! MISHRA: 
Madam, Shankranand ji will be allowed t 
speak on Scheduled Castes and Nitish 
Kumar ji on Mandai issue. Then why he is 
not being an owed to speak? 

*SHRI MOHAN RAWALE: Madam when 
Begum Ziza had come to india, She had 
said the 'Shariyat' is not the last word of 
Allah. But for tetting the votes of muslims, 
Congress has played this polities and it has 
also opposed family planning. Those who 
call us observantists, fundamentalists and 
traitors, I want to ask them how is it that they 
oppose family planning in the name of 
religion when it is follwed in muslim coun
tries. We are fundamentalists. But you are 
sec'Jlar and still you are deing it. 

[English] 

MR. CHAIRMAN: It wil notgo,on record. 
These things would not be recorded. 

SHRI GHULAM NABI AZAD: Let me tell 
you. I am correcting yourself. Neither the 
Congress Party northe Muslims are against 
the Family Planning. We are lor the family 
planning. (Interruptions) 

MR. CHAIRMAN: You go by the factual 
statement where you are sure of that. 

[ Translation] 

SHRI MOHAN RAWALE: I am sure. I 
ean give the proof. 

(Interruptions) 

"Translation of speech originally delivered.in Marathi. 
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Vande Mataram means that we bow 
before our mother. They had said that they 
would not sing Vande Mataram. Vande 

'1'1tIataram symbolises Sacrifice and valour 
of thousands of people which include 
muslims also. At that time, there was no 
opposition to Vande mataram. Now this 
opposition is only by Congress Party. 

[English] 

Just non Sait Saheb was opposing sing
ing of Vande Mataram. He was speaking 
about worshipping of idols.(/nterruptions) 

SHRI EBRAHIM SULAIMAN SAlT: It 
should not be forced. You cannot force 
anybody. 

[ Translation). 

SHRI MOHAN RAWALE: Now a word 
about violence, which took place in Bombay. 
As this issue was referred to by Saitji and 
Indrajeet Guptaji. I Vlould like to clarify the 
position. Since there was reference to Shiv 
Sana. Since the violence started in Bombay 
from 7th Dec. I was present in Bombay and 
toured all the areas. {Interruptions) 

I want to point out that Police force was 
inadequate and the Police did not have rifles 
and other arms. That is why the Police could 
flOt protect the placqs of worship. After the 
demolition of the mosque the Police force 
should have been sent.Maharashtra Govt. 
should have taken care to deploy the Police 
force. but the State Govt. did not take care to 
protect places of worships. The Police force 
ought have been deployed in every area and 
near all places of worShip. But this precau
tion was not taken. I had taken up this matter 
with Hon. Mlnisterearlier and requested him 
that Police fQrce should be supplied neces
sary arms like high speed revolvers, AK-47 
rifles, high speed jeeps etc. But the State 
Govt. did not take steps which I had sug
gested. I have seen that Police did not have 
rifles and they could not give protection. 

Those members who are making alle-

Council of Ministers 
gations against Shiv Sen a should go and 
see the situation. There are manyareas Like 
Bhivandi where Police cannot go. I toured 
man~ places in my constituency like 
Nagpada. I met Muslims as well as Hindus 
and i tried to restore peace there. In certain 
places. Police personnel were also killed. 
There dead bodies are missing. I suggest 
that all places of worships should be 
searched. let those places be mosues or 
temples. Six police personnel were killed. 
Who killed them! There should be judicial 
enquiry into the killing of Policemen. We 
demand that judicial enquiry should be con
ducted into killing of Policemen. The Govt. 
should announce as to who are the criminal
sand which community they belong to. The 
Govt. should announce this first and then 
taken action (fgainst them. 

I would like to tell Hon. Prime Minister 
that today there is a news item in • Indian 
Express." wh ich says that 12 boxes of arms 
wort!". 50 lakh of rupees have been sent from 
China to kill Kar Sevaks. I want to appeal to 
the Prime Ministerto be very cautious about 
this. Otherwise, there will be retaliatory out 
burst again. The name of Dr. Babasahib 
Ambedkar is chanted so of ten here. He was 
the framer of the Constitiution. But you dis
missed foru State Govts. which were consti
tutionally elected. Of course. Kalyan Singh 
resigned as Chief Minister. But three State 
Govts. were dismissed without any consu
lalition with them. Our law is such that it can 
let off hundred criminals but it does not 
punish a single innocent person. -Even a 
criminal is given an opportunity to defend 
himself. But why this opportunity was not 
given to these State Govts. I would like to tel 
the Hon. Prime Minister that even now we 
have respect for him because you took care 
to see thatthere was no firing on KarSevaks. 
I app~eciate your feelings. But at the same 
time I wantto say that Arjun Singh is bringing 
you in trouble. His name is Arjun and he is 
like Arjun in Mahabharata. Though he has 
shot an· arrow towards BJP everybody is 
aware that it is dircted towards the chair of 
the Prime Minister. (Interruptions) To day 
Mamta Banerjee, communist MP has said 

·Translation of speech originally delivered in Marathi. 
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that the Govt. is not in a post it ion to control 
the situation. There army should be sent. 
That is why Communists are siding with 
Congress Govt. so that it does not fall. 

(Interruptions) 

Unfortunately, there is ban on RSS. But 
, the same RSS had heloed Congress in form
ing Govt in Jammu 8. Kashmir. Just now 
Gulam Nabl Azad said that young persons 
have taken to guns in Kashmir. I want to tell 
himthat it is because ofthe Congress Policy. 
Independence Day is not celebrated there. 
Our Nationa Flag is burnt there. 14th August 
which is the Independence Day of Pakistan 
is observed ihere. If somebody celebrateds 
15th August by lighting lamps terrorists enter 
their house and kill them. When thousnads 
of people were rendered homeless their 
property was looted or they were killed, 
where were you at that time? Their condition 
was also like the refuges. Who came to India 
from Pakistan at the time of Partition? What 
have you done for them? You could not do 
anything to protect them. Nearly 2 crore 
muslims came from Bangia Desh to India 
after Bangia Desh war. why did you not send 
them back to their country? You did not do it 
because you did not want to lose their votes 
and you did not want to displease muslims in 
this country. All this is the result of the policy 
pursued by the Congress the culmination of 
which was the Ayodhya tragedy. Hindu
Muslim riots are very unfortunate. We al
ways have sympathy 10r the victims 01 
communal riots. Bu: these victims are the 
victims of the policies of Congress Party. 
With these words, I thank you for giving me 
an oppoertunity to speak. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCESANDPENSIONS (SHRIMATI 
MARGARET ALVA): Madam Vice-Chairper
son, events of the 6th of December, 1992 
have shocked the conscience Of this nation. 
For long we have come to believe that in 
spite of all our differences overthis issue that 
the promises which had been made that the 

Masjid would be protected, wou!d be kept by 
the Bhartiya Janata Party. Unfortunately In 
spite of all their promises all their commit
ments, it is they who have betrayed the fai~ 
of the people, betrayed the Prime Minster's 
confidence that they would stick to their 
words and betrayed, if I may say, the nation 
itself. What followed after the 6th December 
is now a sad chapter in the history of our 
innocent people have died, blood has been 
shed and untold destruction has taken place. 
But more than anything else, I think, it is the 
commitment of this nation to secularism 
which is now being questioned all over the 
world. 

Madam, when I heard Shri AtalBehariji 
speak yesterday, I believed that there had 
been a kind of a change of heart somewhere. 
He seemed apologetic for what had hap
pened though he never apologised. But he 
did say that none of them wanted it happen 
and it was, perhaps, an act of vandalism. He 
even went to the extent of saying that those 
who are responsible should come forward 
and identify themselves as if the BJP and the 
RSS did not know who they were. Unfortu
nately, by this evening, even that seems to 
have disappeared and the same of old 
speeches have come. There were some 
Members who objected to what the hon. 
Member was just saying. I do believe that 
this speech should be on record. It should be 
seen by posterity what they stand for. I think, 
this country needs to know that in spite of ali 
that has happened, they are stili wanting in to 
stick to what they have been dOing over the 
last few years. There can be no change with 
people like this, whether in Parliament or 
outside. 

Madam, it is a strange this that thing 
party which has been responsible for what 
has happened should come to this House 
with a vote of no-confidence against the 
Prime Minister and the Govemment. It is 
they who repeatedly promised that they would 
abide by all the promises that they had 
made. Their leaders, both inside and outside 
Parliament, were saying that the Mosque 
would not be touched. They gave assurance 
even up to the 6th that they were going there 
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for cleaning up operation, for Bhajans, for 
religious practices and so on. And what 

~hEtppened. Tod::y we are told that they were 
not able to control their own people. You 
were there. The leaders were there. You 
were sitting right there. How is it that you 
who were there were not bale to stop your 
own people from what.they did? If you really 
believed yourpromisas that you had made to 
the Supreme. Court, to Parliament, to the N IC 
as well as to the Prime Minister then you 
should have acted. It is obvious that you 
have no control over :he BJP, over the VHP 
or the Bajarang Dal or the others who were 
involved in this whole incident at Ayodhya. 
You used them and today you are trying to 
say that you were helpless, they did it, we 
were not part of this whole thing. It is your 
refrain: It is now coming to light gradually that 
you had decided that you would fool every
body and get what you wanted. 

I would like to say that after that what 
has happened. Today around the country, 
among Hindus themselves, there is a sense 
not only of sadness but also a sense of 
shame that a thing liKe :his could happen in 
this country, There are those in the BJP and 
maybe in some other parties who said that 
the majority's sentiments have to be re
spected, thatthe majority sentiments cannot 
be hurt. Madam, we do agree that the major
ity community has its own traditions, has got 
its rights and its sentiments. But I would like 
to say that among them, the overwheliming 
majority is secular. The common Hindu in 
this country is the most secular individual. , 
see no reason why the BJP should believe 
that they represent 311 sections of the Hindu 
people in this country. The majority of them 
are against what they are doing. They be
lieve in exploiting religious sentiments which 
they have dome since independence. In the 
1950s, it was Hindu Hindi-Hindustani, in the 
1960s, it was "Gorakshaa,· it was the Ganga 
Jhal movement, and in the 1980s it became 
Ram Mandir. Each decade, they come out 
with a new slogan, with a new programme 
and believe that they can keep fooling this 
country permanently. 

I think the time has come whenwe have 
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to, once and for all, get our directions clear. 
What does secularism means? Different. 
people are interpreting it differently, may be 
to suit their own interests. Today, in India, 
secularism means, as has always been to 
us, that every religion has a place and has a 
right to exist. We have never said that there 
is no place for anyone in this country 

I am quote just one slogan which the 
BJP had raised during the last election 
campaign. 

• Musalmano Ke Liye Do Hi Sthan
Pakistan Ya Kabistan" 

These were the slogans which were 
raised by the BJP cadres during the last 
elections. 

I would like to ask Shri Advani, who is 
not here toady, as to what were his intentions 
when he said" Why are there no Hindu 
Muslims and Hindu Christians· as if to be 
Christians and Muslims, was not to be patri
otic or not to be Indian. We are born and bred 
in this country. Today, though I have never 
claimed to be a minority. 

(Interruptions) 

SHRI ANNA JOSHI (Pune): Nowhere 
that slogan was there. Would you please tell 
us where it was mentioned? 

SHRIMATI MARGARET ALVA: I have 
seen the slogans written on the posters and 
pasted on the walls. I have seen them in 
Rajasthan. 

SHR I ANNA JOSH I: I request you to cite 
them out. 

[Translation] 

Where has the B.J>P. raised this slo
gan? 

[English] 

MR. CHAIRMAN: Please do not inter
rupt her. 



735 Motion of No-confidence DECEMBER 18, 1992 in the Council of Ministers 736 

[Translation] MR. CHAIRMAN: You please sit down .... 

SHRIMATI MARGARET ALVA: I have 
myself seen it ... (Interruptions) 

SHRI V. DHANANJA YA KUMAR 
(Mangalore): The B.J.P. has not said it. It is 
the creation of your mind ... ('nterruptions) 

SHRIMATI MARGARET ALVA: If it was 
not the slogan of the B.J.P., it might be of the 
Bajrang Dal or any organisation associated 
with you. All these organisations belong to 
your party. (Interruptions) 

SHRI VIRENDRA SINGH (Mirzapur): It 
is not proper to associate Shri Ad_vaniji with 
the slogan- • Hindu Hit Ki Bat Kargea Wahi 
Desh Per Raj Karega '. But Advaniji had said 
that he was not talking in the interest of 
Hindus only but he talked about the interest 
of all the people of the 
country .... (Interruptions) 

[English] 

MR. CHAIRMAN: Please allow her to 
have her turn. She has not yielded. Please 
sit down. 

(Interruptions) 

[ Translation] 

SHRIMATI MARGARET ALVA: We 
have also gone on election campaign. We 
have also observed all that what you have 
written on the walls there. I also know it and 
I have also seen it. Don't talk much? I have 
seen it in Rajasthan.(lnterruptions) 

You should also admitthat you too have 
seen it.. (Interruptions) 

AN. HON. MEMBER: Don't make a 
wrong statement?( 1.1terruptions) 

SHRIMATI MARGARET ALVA: Yester
day you were talking about speaking truth 
and today no one is supporting me ... (Inter
ruptions) 

[English] 

SHRIMATI MARGARET ALVA: I will 
talk about everything. I have listened for two 
days witt,out disturbing anyone. I never dis
turbed anyone of you when you spoke, even 
when you said worst things. 

Madam, the court judgements have been 
ignoied, constitutional guarantees have been 
ignored and I must also say that the commit
ments which were made by them have been 
betrayed. Atal ji is not here today. He spoke 
yesterday. I believe he is not well. I do 
appreciate that I must say that when he 
spoke yesterday, he said that he was was 
also betrayed. We do realise that Atal Bihari 
ji and men, perhaps, like Jaswant Singh ji, 
many of them do not really know as to what 
is happening though in Parliament, they are 
saying the things which have to be said. But 
there are others somewhere else about 
whose activities perhaps half the time they 
do not know and yet they are here to apolo
gise or: that behalf. Yesterday-he said that" 
I seem to be the only liberal on this side". We 
do realise that men like him who are perhaps 
liberal on that side are one or two. But the 
rest of them seem to think that what they 
believe in has to bec~me national policy. But 
I would like to say that this slogan 01 the Ram 
Mandir may have brought them more seats 
lasttime. I was listening to the speeches this 
afternoon. It was rightly said to them do not 
think that you are going to multiply yourseats 
by slogans like this. What you have done 
today will never be forgotten by public be
cause as I have said, the common Indian is 
secular .. I am a Christian. I do not have to 
apologise to you for being a minority'; nor do 
I require a certificate from you for my patri
otism. I am what I am and I will be what I am. 
But I want to tell you that if you believe that 
there is no place for others in this country and 
that or.ly you have <>. right to live and do what 
you want, then you are destroying this coun· 
try. I can tell you that what you have done in 
Ayodhya is an assault on the secularfounda
tions of this country. Never before 9id we 
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believe that this could happen in independ
ent India. 

You are talking about re-writing history. 
How many years are yo u going to go back to 
re-write that history? How many centuries 
back are you going to go back? You will have 
to go right back to the Aryans who came from 
Central Asia and settled in this country. That 
is where your roots go back to. Do not forget 
where they came from. How many centuries 
are you going to go back to? We know who 
came when and where they settled, what 

, they brought with them, what they built and 
what they constructed. 

SHRI MANI SHANKAR AIYAR (Mailad
umturi) Send these Aryans back .. (Interrup
tions) 

PROF. RASA SINGH RAW AT: You are 
also an Aryan. 

SHRI MANI SHANKAR AIYAR: Send 
people like me. (Interruptions) 

[English] 

SHRIMATI MARGARET ALVA: Madam, 
I seek your protection. (/nterruptions) 

Do not ask today's generation either of 
Muslim or of anybody t:> apologise for what 
happened five hundred years ago. Do not 
hold them responsible for what happened 
five hundred years ago. You cannotgo back 
to that extent. 

I would like to ask them, il somebody 
tells them that the Taj Mahal was built on a 
temple two thousand years ago, are they 
going to go and demolish it? Are they going 
to demolish the Red Fort if they find that 
something was there long before? Are they 
going to demolish the Parliament House 
tomorrow if some archaeologists say that 
there was some temple here two thousand 
years ago? What are they talking about? 

Let us not go mad in our pursuit for 
religion. It has been rightly said that those 
whom the Gods wOl.;ld destroy, He first makes 
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mad. I believe that this religious madness 
hasg,·ippedtheBJPtoday. Youwanttocash 
in on religious feelings of the common, inno
cent people of this country. You think that 
you can win your elections and your politics 
by exploiting the religious sentiments of this 
nation. Everyone of us are religious people 
in this country. Do not think that only you 
believe in something and nobody else has a 
right to believe. 

. What may have happened in the past is 
no fault of those who are living in this country 
today. If you try to put that blame on them, 
history is never going to forgive you. Do not 
repeat the mistakes of the past and remem
ber that we are in a secular free country 
where we have to live together and we have 
to work together. 

The challenge before us is what is the 
soluton to what has happened in Ayodhya. 
Various people are saying various things. 
May be, there is no readymade answer to
day. But I can tell you one thing that we sit 
together discuss and find answers; all ihose 
of us who are committed to a united India, to 
a secular India and to an India committed to 
certain basic ideals; there can be no solution 
to Ayodhya. You can take another fifty thou
sand people or another fifty lakhs of people. 
That is not going to heal the wounds and not 
going to find a solution. We will have to 
dedicate ourselves and perhaps dedicate 
Ayodhya itself to this great commitment of 
the nation to secularism. Do not think that by 
building one temple at one time in history you 
are going to be made heroes for eternity. 
Rememberthat your hands today are soiled. 
Your credentials today as citizens of a secu
lar country are in question. 

The very intentions of your party today 
are being questioned by people who had 
believed that you were capable of doing 
something for this country. You today are 
looked upon as those who cannot be trusted, 
who betrayed the faith of the Prime Minister, 
who betrayed the faith of Parliament and 
betrayed the faith of the secularforces in this 
country that you would stand by the commit
ments you had made. H anything, you should 
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[Shrimati Margaret Alva] repeated twice in the House that: 

have come to this house and apologized. 
Instead you come and you pOi.ot a finger at 
the Prime Minister and say:-

·You have committed a crime and there
fore you must resign." How is that possible? 
That is not the way. If there was anything 
wrong that the Govemment did, it was our 
misplaced trust you we believed that you 
would stand by what you had said. 

The dismissal of the Government has 
, been talked about. Yes, we are not apologis
ing for the dismissal of those four Govern
ments. Those who claimed that they were 
openly from RSS, that they belonged to this 
organisations, had roo right to run the Gov
ernments. They have no right to continue to 

. run democratic Governments in a secular 
State. 

[ Translation] 

SHRI VIREND~A SINGH: We are the 
members of RSS, you get us expelled from 
the House. 

SHRIMATI MARGARET ALVA: Please 
leave the House. 

SHRI MANI SHANKAR AIYAR: He 
should be arrested. 

[English] 

SHRIMATI MARGARET ALVA: I want 
, to say one thing. Governments have been 

dismissed by different Governments sitting 
here at different times for different reasons. 
You held up Parliament for eight days be
cause Mr. Advani wa.s arrested. In this very 
House, you sat as Members of the Janata 
Party in 1977-78 and watched Shrimati In
dira Gandhi expelled from this House and 
sent to jail. Forwhatcrime? You sat here and 
did this yourself. 

lTtanllation) 

SHRI CHOTEY SINGH YADAV (Kan
nauj): It is a point of order. Our colleague has 

[English] . 

• I belong to RSS". 

[ Translation) 

He is giving a threat. 

[English] 

It should come in the record. 

[ Translation] 

SHRIMATI MARGARET ALVA: It has 
been recorded. 

SHRI CHOTEY SINGH YADAV: It a 
person daringly says that he has been be
hind the demolition ofthe mosqueorhurtthe 
sentiments of people in the country (lnter
ruptionsj 

Those who make laws are silently watch-
ing. 

MR. CHAIRMAN: You please sit down, 
it has been recorded. 

SHRI VIRENDRA SINGH: Nobody can 
question the nationalism of R.S.S. 

[English] 

SHRIMATI MARGARET AL VA: The fact 
that your Chief Minister resigned, the fact 
that Shri Advani resigned - that you took 
responsibility and said, yes, something has 
happened for which we have to pay the 
price", means, you had accepted that some
thing had gone wrong and that you had to 
step down. So, those State Government 
which were also a part of the entire conspir
acy, had to go down. (Interruptions) 

( Translation) 

SHRI MANI SHANKAR AIYAR: n I am 
appointed as the Minister of Home Affairs I 
will arrest you. 
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MR. CHAIRMAN: Mani Shankarji, how 
, will the proceedings of the House be con

')I(iiJcted in this manner, you please sit down. 

SHRI VIRENDRA SINGH: Lei the Hon. 
Prime Minister appoint him as a Minister. He 
wants to arrest us. (I'lterruptions) 

MR. CHAIRMAN: Let him speak, you 
please sit down. 

[English] 

SHRIMATI MARGARET ALVA: If what 
Mr. Atal Bihari Vajpayee said yest~rday that 
they did not know who they were, that they 
were sorry for what the kar setiaks did, that 
they had no control over them, that they had 
nothing to do with them. I would like to ask: 
Why were the big receptions arranged and 
organised by your party and by your leaders 
forthekarsevaksreturning home?Whywas 
your party so involved in taking them in 
processions and In making such bing heroes 
out of them after they had come back from 
Ayodhya, after this act of ' vandalism', as 

'Mr., Atal Bihari Vajpayee called it yester
day? And yet you say: 

[ Translation) 

We were not aware of anything. We 
were busy in singing Bhajans. A group in
dulged in thi.~ Act. We are not aware of it. 

[English] 

How can you say that when today you 
show openly that you are taking them back 
as if they are coming back from a war front 
having fought a battleforthis country and its 
security? Madam, I would only say this that 
today there is a sense of insecurity in this 
country. Those in different parts of the coun
try who have suffered and who have paid a 
price for this act of betrayal of yours are 
asking what their future is. Mr. Ghulam Nabi 
Azad spoke about tho great challenge which 
faces the Muslimcornmunity. Yesterday, Mr. 
Indrajit Gupta asked, • How is it that none of 

• the Christians have spoken in this House? 
Why are they quiet?" Perhaps, they have not 
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been heard because we are a very disci
plined community who have never gone to 
the streets and have never protested. I have 
got reports here with me. No debate took 
place in the House during the last so many 
mont'ls of your rule on what was happening 
in Madhya Pradesh. Our convents have been 
attacked. If I mention names then you will 
say not to mention names of people who are 
not in the House. Members of your party 
have been mentioned in national newspa
pers, the names of Members who entered 
the convents and who dragged women by 
their hair and who had molested nuns and 
destroyed furniture .... (Interruptions) 

[ Translation] 

DR. LAXMINARAYAN PANDEYA: 
(Mandsaur): What did your party workers do 
in Madhya Pradesh? 

SHRIMATI MARGARET ALVA: Army was 
deployed in Nagalaild and Mizoram to tackle 
them .... 

[English] 

Did your elected Governments in 
Madhya Pradesh ever apologize fer this? 
Did you ever pay any price for all these acts"? 
Here are the petitions from Christian asso
ciations of MP .. (lnterruptions) 

[ Translation] 

PROF. RASA SINGH RAWAT: Poor 
people have been exploited and forced to 
change their religion .... 

SHRIMATI MARGARET ALVA: Madam, 
they do not have sole right to propogate 
religion and faith. People of all religion are 
there ... 

[English] 

Convents have been attacked and I am 
very sorry to say that in two BJP- ruled 
States, nuns have been raped .... 
(Interruptions) If it were to happen to your 
sanyasins would you have remained 
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[Shrimatl Margaret Alva] 

quiet? .. (lnterruptions) ... H has happened in 
Mabarashtra and I am concfemning that 
also.( Interruptions) 

[Translation) 

DR. ANNA. JOSHI: What happened in 
Maharashtra? 

DR. LAXMINARA YAN PANDEYA: What 
did the Union Ministers say in Madhya 

• Pradesh? I would point out here that commu
nal riots broke out because the feelings of 
people were incited ... 

SHRIMATI MARGARET ALVA: I would 
like to ask you whether you have gone through 
the Press reports on this issue. A petition 
was filed in this regard, have you ever gone 
through it? Did the Government of Madhya 
Pradesh do anything? Didthey apologise for 
it? Nothing of the sol'! took place., It is on 
records. Even police complaint was not filed. 

[English] 

They are refusing to file the cases. You 
are refUSing becau~e the BJP youth wing is 
involved., (Interruptions) 

[ Translationl 

The names of BJP youth activities have 
b&en published in the newspapers, but no 
FIR has been filed till today ... 

[English] 

Therefore, I am telling you not to justify 
it saying that they are individual cases. For 
that matter, even the mosque is an individual 
case. What are you talking about? Please 
remember that for all that you do, there is a 
reaction also among the common people. 
They cannot go and create riots and they 
cannot go and attack like some others might 
but there is a sense of hurt and a sense. of 
insecurity which you have created in this 

coun:ry. Therefore, I am saying that today 
perhaps even more than what happened on 
the 6th December, what hurts many manY 
people in the country is the fact that Parlia:-l' 
ment failed to discuss this issue. For almost 
ten days, you were stalling the Parliament 
not allowing a debate or a discussion or even 
a condemnation of what happened in 
Ayodhya. What were you trying to hide and 
what were you trying to stop in this House? 
You were speaking as if an individual of your 
party was more important than the debate 
which was to give a message to this nation 
that this Parliament, this nation and this 
Government headed by our Prime Minister 
is committed to secularism and to keeping 
protecting the interests of the minorities. I 
would therefore say that the time has come 
that there has got to be a movement of not 
only political parties but also secular political 
like minded people in this country to protect 
the rights and give a sense of security to all 
people. I am not saying only for minorities. I 
say once again that the common people of 
this country are secular and committed and 
they are not going to tolerate these acts of 
vandalis. Do not equate yourselves with the 
terrorists in Jammu and Kashmir or any
where else! If you are a terrorist, then say 
you are a terrorist party. Otherwise, accept 
the secular demands of this country and 
learn to be a part and parcel of it by respect· 
ing the constitutional commitments which 
have been made to the 
people .... (Interruptions) 

[ Translation] 

SHRI MADAN,LAL KHURANA: (South 
Delh'): Hon. Speaker, had announced that 
the next turn was of BJP. Only one person 
from our side spoke yesterday as we were 
told that it was now the turn of 
BJP .. (Interruptions) 

[English) 

MR. CHAIRMAN: I am only following 
the list which has been left by the hon. 
Speaker: , 
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[ Translation] 

SHRI MADAN LAL KHURANA: You 
should give at least this much justice to us. 
You are in the chair. The Debates continued 
for eight hours yesterday and seven hours 
tody but only two speakers from our side 

• have spoken so far. What is tliis? Are we 
sitting here just to be condemned? Will we 
not be listened sit down. 

MR. CHAIRMAN: Alright, please sit 
down. 

SHIR MADAN LAL KHURANA: If you 
do not allow Os,. we would walk out. Only one 
member from our party has spoken since 
moming today. Yesterd3Y only ShriAtal Bihari 
Vajpayee spoke. He had moved the motion. 
The hon. Speaker had af1nounced in the 
morning that 5-6 members will be given 
chance to speak. We have been sitting here 
since morning waiting for our 
turn ... (lnterruptions) 

. MR. CHAIRMAN: Khuranaji, you please 
sit down. Let Shri Satya Pal Singh speak 
first. (Interruptions) 

[English] 

MR. CHAIRMAN: You are a very senior 
Member. Please sit down. 

( Interruptions) 

[ Translation) 

SHRI RAJ VEER SINGH: We are also 
not being hoard. This Is not the way. you 
want to suppress our voice ••.. (Interruptions] 

MR. CHAIRMAN: I have told you that 
VOU wlU also given a chance after him. 

(Interruptions) 

[MR. SPEAKER in the Chair] 

18.54 hrs 

SHRI MADAN LAL KHURANA: Mr. 

Council of Ministers 
Speaker, Sir, only today in the morning you 
said that four members of our party will be 
given chance to speak. 

MR. SPEAKER: Khurana ji, your mem
bers are our members. All will be given a 
chance to speak. (Interruptions) 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, permission to speak should be given in 
accordence with the ratio. 

[English] 

tAR. SPEAKER: Let there not be any 
misunderstanding. 

(Interruptions) 

MR. SPEAKER: No member should 
have any misunderstanding. Two members 
of your party have already spoken. 

SHRI MADAN LAL KHURANA: No one 
of them were a mover. 

[English] 

MR. SPEAKER: He is a member of the 
Party. He would be replaying also, I sup
pose. I have already told some of the hon. 
Members that we will try to adjust as many 
Members as we can and at least one Mem
berfromeach affected Stale will certainly be 
given and something more also. But, there 
are so many Members who want to speak. 
Please don't get agitated. We will give you 
time. 

[ Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, two members of the Party which has a 
strength of 20 members In the House have 
spoken whereas only one member 01 our 
Party having 119 members in the House has 
been given the opportunity to speak ... 

MR. SPEAKER: No, this is not the case. 
Please sit down. 

( Interruptions) 
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[ English] that how many BJP Members have spoken. 

MR. SPEAKER: Let us understand this 
thing that in this House, the time given to the 
Members is in proportion to their number in 
the House. As far as possible, we try to stick 
to it you will be finding that the parties having 

, less number of Membe"rs generally get more 
time than they should get. We will see to that 
and you request assured that we will give 
you time. 

[ Translation] 

SHRI ~ADAN LAL KHURANA: I had 
gone with your permission. 

MR. SPEAKER: Listen to me, I was 
going to call you, although Mr. Jaswant 
Singhji's name was also there but I had been 
informed that you were 10 be called. You had 
gone out for some work. I could not find you 
here so I asked Mr. Jaswant Singh. I shall 
give you time, you had gone with my permis
sion for half an hour and had told me that you 
would come here but when I could give you 
time I asked Mr. Jaswant Singh but he said 
that Mr. Khurana would speak. Therefore do 
not get agitated. I would give you time. 
( Interruptions) 

MR. SPEAKER: I had enquired about 
you from your party colleagues. Mr. Jaswant 
Singh ji said that Mr. Khurana would speak. 

( Interruptions) 

MR. SPEAKER: First of all Shri Yadav 
would speak thereafter Shri Mani Shanakar 
and then I would give you time to speak. 

( Interruptions) 

MR. SPEAKER: All right, Shri Khurana 
would speak after Shri Yadav and then Shri 
Mani Shankar would speak. 

[English] 

SHRI RAM NAIK: We are not disputing. 
You kindly see how many Congress Mem
bers have spoken today and in proportion to' 

MR. SPEAKER: I will give you the ac
count of the time tomorrow. 

[ Translation] 

SHRI SATYA PAL SINGH YADAV ( 
Shahjahanur) : Yesterday Shri Atal Biliari 
Vajpayee initiated the discussion on this no
confirjence motion. He had said at that time 
that if Shri Advani ji would have been called 
here and had given a speech here then it 
would not have unleashed a storm .... 

MR. SPEAKER: Do not waste yourtime 
on it today; come to your pOint. 

SHRI SATYA PAL SINGH YADAV: I 
a.m talking about my point only. I intend to 
say that if Mr. Advani could not come and 
make a speak here .... 

MR. SPEAKER: I cannot give you time 
for such things, considering th paucity of 
time, come to your point. I know that you are 
a good orator and last time also you spoke 
very well, therefore do not mention irrelevent 
things and come to the point. 

SHRI SATYA PAL SINGH YADAV: I 
know Sir, and I am coming to my point Sir, if 
he did not come ..... 

MR. SPEAKER: If you go on repeating 
this point then I will not allow it to go on record 
and also not give you time. you come to the 
point. 

SHRI SATYA PAL SINGH YADAV: I 
want to submit that the B.J.P. Members 
wanted to show that how much worried was 
their leadership due to happenings' in 
Ayodhya on 6th December. Many Members 
from ruling side including Ghulam, Nabi Azad 
and Rajesh Pilot Saheb gave emotional 
speeches and reiterated that they are having 
many video cassettes which shows that what 
they did there on 6th December. We neither 
belong to ruling nor we have any cassette 
but we have seen only one photograph of 6th 
December. which shows that the way san-
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yaslni Uma Bharti is sitting on .the shoulders 
of President of B.J.P. ShriJoshi and they are 
expressing their happiness on demolition of 
the Mosque and their happiness overit shows 
that how they planned all these things and 

, acted in a destructive manner. I would like to 
subm~ that they have not only demolished a 
Mosque there Sir. It was not only a mosque 
or a structure. Sr, it has hurt the feelings of 
crores of people. Ar. atmosphere of tension 
Is prevailing among them. 

Sir, Mr. ,Advani was arrested and there 
was nothing new in it. Many others were 
arrested before this, Kalyan Singh Ji ar
rested Mulayam Singh Yadav, V.P. Singh 
was also arrested by Kalyan Singj. Even 
Mrs. Indira Gandhi was arrested. It is not a 
big thing to be arrested. It is not a strange 
thing. Sir, when one does any crime then one 
is bound to get punishement for that. With 
that a ban has been put on the communal 
organisations, this also has been put on the 
communal organisations, this also has been 
a practise in the past also. this is also not a 
strange thing if the Governments have fallen 
or have been dismissed or have not com
pleted their full term. his has not happened 
first time, it has happened in the pat also on 

• number of occassio·1S. What is special in it? 
B.J.P. people cannot say that something 
strange has happened, or they have been 
attacked but I want ~o subm~ that today the 
Central Government and V.P. Government 
both the Government malig ned the image of 
our country. Both the Government remained 
as silent spectators when the structure was 
demolished.' 

Sir, you might rememberthat in order to 
avert this national tragedy there was a dis
cussion In the HOUSEl on 3rd of this rT1Qnth. I 
had submitted that by issuing order in this 
regard the Supreme Court was dOing Its duty 
and the people of R.S.S. B.J.P and Kar 
Sevaks were reaching Ayodhya and the 
setting out from Kashi and Mathura Shri 
Advanl and Shri Joshi were doing their du
ties but our Central Government was sitting 
idle. That day hon. Prime Minisfer was not 
here but hon. l;iome Minister was present 
here, I had asked the Home Minister that as 
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per the statement of Shri V.P. Singh if 
Kalyan Singh gives resignation then what 
would he do? Hon. Sir, I had raised this 
question that suppose lakhs of Kar Sevks 
arrive in Ayodhya and if the U.P. Govern
ment tenders ~s resignation then what would 
you do? Sir, when in order to protect the 
constitution Mulayam Singh ordered firing, 
then 16 persons were killed but today 1600 
persons have been killed. At that time I had 
asked hon.· Home Minister that what ar
rangement would you make for 6th Decem
ber and it is in the records that Home Minister 
had said-

[English) 

I have made all the arrangement. At 
this state, I do not want to open my cards. 

[ Translation] 

I do not want te open my card. I have 
made all the arrangements and I also asked 
that who would give orders, directions to the 
200 odd companies of C.R.P .F. despatched 
by you as it was under the control of U.P. 
Government but you did not answer to it. I 
wish to submit that the Government of Shri 
Kalyan Sing h had presented 5 affidavits and 
as Prime Minister has told, he wrote 12 
letters. It is allright that it is the responsibility 
of the Prime Minister and he may believe 
those affidavits and letters but with that it 
was their utmost duty to make alternative 
arrangements to control the situation. But 
Sir, by remaining in active the Govemment 
has created such an atmosphere in the 
country that it has not only hurt the secular 
forces but also forced the minorities to live in 
atmosphere of fear. The Government should 
have made some a;rangements in this re
gard which .she did 1'10t do and on this some 
of our colleagues are talking aboutthe reSig
nation of the Prime Minister. I would like to 
say that this is not the time to ask the Prime 
Ministerto tender his resignation. At this time 
we should let this Government to be stable. 
We should not intervene in its working. If we 
try to create any unstability then the whole of 
the Nation would come under its grip. I would 
like to ask the people who frequently quote 
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, Maryada Purushottam Ram's name and even 
clam to be his follcwers but they must 
remember that Lord Rama, was such a great 
person who went into exile for 14 years 
leaving his throne j!';st to fulfil the wish of his 
brother but these are the people who are 
instigating brothers to cut each other's throat 
forthe last of the power. Is it the diginity of the 
nation. These B.J.P. people today say here 
as our younger brother Virendra Singh says 
that we belong to R.S.S. you may hang us. 
lIeel that the law of any country do not permit 
to hang us. I feel that the law of may country 
do not permit to hang somebody to death. It 
may be you facism that you may hang any
body without trying him legally,. You have 
said twice here ..... (Interruptions) 

SHRI VIRENDPA SINGH: I have said 
that R.S.S. is a nationalist organisation and 
I am proud to be a member of it. I still say it 
in the House. (Interruptions) 

SHRISATYAPALSINGHYADAV: It is 
, nota matter of pride. I am telling this because 

he said that he should be 
hanged .... (Interruptions) 

SHRI VIRENDRA SINGH: If it is baned 
and if the Government permits me to hang, 
I am ready ..... (Interruptions) 

SHRI SATYA PAL SINGH YADAV: 
There is no such provision of hanging a man 
of R.S.S. under our law. The question of 
hanging, therefore, does not arise .. (Inter
ruptions) 

SHRI SATY A SINGH YAQAV: There in 
only one big mistake that the Government 
has committed. As It is said: • Raghukul Rit 
Sada Chali Aaayee, PranJayee PerVachan 
Na Jayee ". On the one hand, Dashrath 
made a promise of Kekayee. It was an oral 
promise. In orderto keep that very promise, 
he asked Ram to go in exile and he did so, On 
the other hand, we had a written promise 
and that too was made to the Supreme Court 

, that they will not allow the disputed structure 
to be demolished under any circumstances. 

But those who appeal in the name of Ram all 
thE! time could not protect the structure. 

They committed at the N.I.C. meeting 
that they would never allow the demolition of 
the disputed structure under any circum
stances. Such a situation developed be
cause the hon. Prime Minister said that all 
the issues relating to it would be referred to 
the Supreme Court. At that time their leader 
who is also the leader of the Opposition said 
that the issues of Kashi and Mathura should 
also be referred to the Supreme Court. Was 
it a way to solve the disputed? 

I would like to make only one point. The 
hon. Prime Minister declared that the Gov
ernment would reconstruct the Masjid at the 
disputed site. Here I would like to submit that 
no decision in this regard to be taken under 
article 138 or 143 of the Constitution or by 
the Supreme Court. Blood-shed also does 
not serve any purpose. I say, no action 
should be taken in haste. If actions are taken 
in haste, then it would again be dangerous 
forthe country. Through this House I WOUld, 
thel'S fore like to submit that for the sake of 
our secularism, there should not be any 
blood shed and whatever we have to do, we 
should do it density. 

I would also like to submit one more 
thing. The leaders the B.J.P. throw a chal
lenge again and again to fight a battle of 
ballot. So, they claim to misguide some 
people .. 

[English] 

They can befool some persons for 
sometime but they cannot befool all the 
persons all the time. 

[ Translation] 

This just can't materialise. We have 
been fighting the battle of ballots earlier and 
we will do so even in future. We have had a 
long history of elections being fought in 
Constituencies. I would at least like to appeal 
to the hon. Prime Minister and this Govern
ment that the Government may not ban the 
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B.J.P. or the Muslim league or any other 
Communal Party like them that fan commu-

, nalism but the Government should make 
certain laws preventing those parties from 
playing vote-politics out of religious issues. 
They have used religion for catching votes 
and they have got the benefit thereof. They 
have become used to such politics and that 
is why they are bent upon exploiting religion 
to the best of their capacity. It is, therefore 
very essential to bar, it. 

SHRI MADAN lAl KHURANA: (South 
Delhi): Mr. Speaker, Sir,l am thankful to you 
for providing me an opportunity to express 
my views. Yesterday when our leader moved 
the No-Confidence Motion in the House and 
the language and manner in which he ex
pressed his views about the incident of the 
6th of December gave me an impression that 
he had given a new direction to this House 
and ther<:l would be, I thought, a purposive 
discussion to solve the issue. But what I see 
during these discussions is that this House 
has been made a platform; the B.J.P. has 
been put into dock being declared the great-

, est offender. We have been declared com
munalist and traitor. 

I would not like to repeat what Vajpayee 
ji has said. He, Advani ji and all other 
members of our party have already said that 
whatever has happened was unfortunate. 
We are sorry for that. I would, however, like 
to remind that the hon. Chief Minister of Uttar 
Pradesh immediately resigned following the 
incident as an act of rp.pentance. He took no 
time in tendering his resignation and the 
dismissal of the State Government followed 
only thereafter. More:)Ver, Shri Advaniji also 
resigned as the leader of the Opposition in 
the House and this is how he expressed his 
repentance. At this juncture when allega
tions were made against used and a discus
sion aboutthat is going on. I would like to ask 
as to why double standards is maintained. 
I would like to ask as to why there was no 
discussion here when a damage was done 
to the Akal Takhat in Amritsar and when 

. more than three tho:.Jsand innocent people 
• were killed in Delhi itself. Why the leaders of 
the Congress Party who were three in the 
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Government were silentthen? The hon Prime 
Minister was the Home Minister at that time. 
Why did the question of resignanon not come 
up then? The Indian history is replete with 
incidents when outsiders massacred the 
Indian people but the Government of India 
never massacred its people. Why did the 
Government keep mum in 1984 for rthe 
incidents that occured at that a period? I ask, 
did anyone come forward for repentance? 
Was any motion brought? On that day V.P. 
Singhji slood to shed crocodile tears. But 
why did he not take any action while he was 
in power 16 months back from now? He was 
in power at that time he had the Speaker'of 
his own choice he could therefore, have 
done something at that time. No action was 
taken against any Minister. It is already 8 
yeaTS since a commission was set up to 
investigate into the matter. A committee was 
also set up. The inquiry Commission submit
ted its report giving a a list of guilt persons. 
F.I.R. was also lodged against those per
sons. But 8 years have passed without any 
action being taken against anybody. The 
Congress Party is in power, it can take action 
but why this double standard? I am not 
saying that what happened in Ayodhya is 
good. What I want to say is that when a 
disputed structure is demolished in Ayodhya 
there is a hue and cry in the country and 
abroad a3 well, but when the Akal Takhat is 
pulled down ... (/nterruptions) 

SHRI GURUCHARAN SINGH GAllS 
(ludhiana); Is the hon. Member aware as to 
how men had assembled inside the Akal 
Takhat. 'Arms were collected there. (Inter
ruptions) 

SHRl MADAN lAl KHURANA: Who 
declared that terrorist to be a great Saint of 
the country? Who gave chance to the terror
ist to go inside the Akal Takhat? 

When every p9(son was shocked at the 
incident of the 6th of December, the hon. 
Prime Minister, being the leader of country, 
could have given a call to all to find out a 
possible solution to face the 
situation ... (Interruptions) 
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Rajasthan Government. 

It Is an irony that the party like Muslim 
League dare say that We are communalists. 
If It had been said by some other party, well, 
it could then be understandable, but the 
Irony Is that the Muslim League is saying like 
those. \ agree that a mistake, a blunder was 
committed on the 6th December but the 
Govemment, Instead of sensibly controlling 
the situation, is committing one mistake after 
the other. The way Shri Advimiji was ar
rested, the way the R.S.S. and other Hindu 
organisations were banned and the way the 
three State Governments, ruled by the B.J.P., 
were dismissed are some of the mistakes 
that the Government has committed. This 
has, however, gone only in our newspapers, 
who had all condemned our party on the 7th 
of December have now put the Congress 
Government into the dock. How the three 
State Governments were dismissed. An hon. 
Minister Shri Arjun Singh makes a statement 
in the morning on the 15th. the meeting of the 
congress working committee is heldthe same 
day. Reports from the Govemor is obtained 
the same day and in the evening it is dis
missed. I read an interview of the Governor 
of Himachal Pradesh in the issue of the 
Hindustan Times of the next day. He says:-

(English] 

"Mr. Verma said that the Centre 
had not asked him for any report 
and that he was nowhere in the 
picture". 

[ Translation] 

He said it, he admitted it after some 
time. 

MR. SPEAKER: Refer it. 

SHRI MADAN LAL KHURANA: It is 
clear in his interview !)ublished in this news
paper that the Government of Himachal 
Pradesh was functioning very well. What I 
want to say is that allegations were made 
against the Madhya Pradesh Govemment 

SHRI KRISHAN DUTT SUL TANPURI: 
(Shimla): They also resorted to firing. There 
was the Government of RSS in Himachal 
Pradesh. Wfl know that, if any Member rises 
to speak anaything about there, he his inter
rupted by 20 members of their party. The 
injustice done by them in Himachal Pradesh 
is known to' all. 

SHRI MADAN LAL KHURANA: I have 
been allotted time. Please let me speak. At 
other places curfew had been imposed but in 
Himachal Pradesh neither section 144 im
posed nor there had been any riots, why 
when the Himachal Pradesh Government 
was dismissed. 

SHRI RAM PRAKASH CHAUDHARY 
(Ambala): Mr. Khurana, our colleagues tell 
us about the atrocities committed on them. 
What do you talk about? 

MR. SPEAKER: Please sit down. 

SHRI MADAN LAL KHURANA: I am 
sorry to state that Prime Minister has dis
missed these Governments In Panic under 
the pressure of internal pOlitics when he was 
being c~allenged by Shri Arjun Singhj. T~is 
action has been taken in a State of 
panic. (Interruptions) Prime Minister himself 
would answer it. Why are you getting in
volved in it. (Interruptions) 

Are they working under preassure or 
not. I am using the word pressure because 
West Bengal Legislative Assembly has 
passed a resolution in this regard and an
other legislative Assembly is passing a 
resolutio" that it should be dismissed. 

SHRI BASUDEB ACHARIA (Bankura): 
No, no such resolution has been passed. 

SHRI MADAN LAL KHURANA: It has 
been passed in that house. This I have come 
to know from Doordarshan News that a . 
unanimous resolution has been passed both 
by Congress and these people. 
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[English] 

SHRt BASUDEB ACHARIA: Mr. 
Speaker, Sir. I am on a point of order. 

MR. SPEAKER: What is your point of 
order? 

SHRt BASUDEB ACHARIA: Sir, the 
West Bengal Assembly never passed a 
Resolution for State Government of U.P. 
While replaying to the debate, the chief 
Minister has said that Article 356 can be 
imposed. But the West Bengal Assembly 
has not adopted any resolution recommend-

, ing imposition of Article 356. This should be 
corrected. 

MR. SPEAKER: While exonerating one, . 
you do not implicate others. Please sit down 
now.l(interruptions) 

[ Translation) 

SHRI MADAN lAL KHURANA: Mr,. 
Speaker, Sir, we ha'/e been told that RSS is 
very communal. I would request you to recall 
the history. ~nterruptions) 

AN. HON. MEMBER; You are 
wrong .... (Interruptions) 

SHRI MADAN lAl KHURANA: A 
debate should be held the discuss who is 
communal in this country--( Interruptions) 

MR. SPEAKER: Mr. Khurana, you are 
looking towards them. 

SHRI MADAN LAL KHURANA: I am 
addressing you only. 

MR. SPEAKER: They will derail you. 

SHRI MADAN LAL KHURANA: As far 
as the question of PSS is concerned, when 
Pandit Jawahar Lal Nehru was the Prime 
Minister, he. called a meeting of National 
tntergration Council after the Chinese ag
gresSion and had invited the RSS to partici
pate in the Republic Day Celeberation and 
RSS took part in Republic Day Parade with 
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its full dress on 26 January, 1963. After the 
Sh. Lal Bahadur Shastri became the Prime 
Minister-of the country and he too entrusted 
the responsibility of regulating the traffic in 
Delhi to RS.S during the Indo-Pak War. We 
still remember that Swayamsevaks of RSS 
worked with full dedication wearing their 
uniforms. At that time Jan Sangh Party was 
there. The Muslim league which had been 
responsible for the formation of Pakistan 
should not teach us the lesson of patriotism. 
(Interruptions) . 

AN HON. MEMBER: It is not respon
sible. 

SHRI ANNA JOSHI (Pune): Yes, it is. 

SHRI MADAN LAl KHURANA: In a 
democratic country we are being told to learn 
the lessons of patrotism and communalism 
from Muslim league. We don't have to learn 
from them. 

Mr. Speaker Sir, one more thing I would 
like to know from my friends from thai Con
gress Party that in the year 1989 when 
elections were held in Mizoram.1 m present
ing the photostat copy os your manilesto. 
Your party's election symbol is also in it,lhe 
heading on the lirst page is 'kristan Govem
ment '. You have said it. I wold like to know 
that is this the secularism you preach antj is 
it not the Communalism (Interruptions) This 
is the heading you have given (Interruptions) 
lhis heading is given in their language. What 
do you mean by laughing on it. I would like to 
submit it to you. Language is their's (Inter
ruptions) What do you think making fun of 
it. I would like to present it to you. This is their 
language .... (Interruptions) The Heading is 
KRIST AN SORKAR. Please tell me whether 
it is Kristan Sorkar or not. If it is not so then 
what is it? We have not written it--(Inter
ruptions) I want to submit that the Govern
ment which promises to give a Kristan Gov
ernment to a state during 1989 elections 
today the same Government is telling s about 
the Hindu nation. BJP has nevertalked about 
Hindu nation. You want to put words Into our 
months .. We have nevertalked about Hindu 
nations. Please tell me whether this Kristan 
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Govemment Is the promise of Congress 
Govemment or not? Even today you are 
having a pact with Muslim League or not in 
Kerala and running the Govemrnentthere. If 
you are running the Kerala Govemment then 
please accept this before the nation as you 
have announced that a mosque would be 
constructed and do clarify as to whether 
Muslim League is a communal party or not. 

SOME HON. MEMBERS: No, it is not. 

SHRI MADAN LAL KHURANA: You 
, please say. You say these two things that 
this the same Muslir:1 League or not which 
was responsible for the formation of Paki
stan by propagating two nation 
theory ... (lnterruptions) .... 

[English] 

MR. SPEAKER: Nothing which is said 
without my permission would go on record. 

( Interruptions) 

SHRI MADAN LAL KHURANA: You 
were responsible for misleadil)g Shri Rajiv 
Gandhji, so much was his fate. (lnterrup
tions) ..... 

SHRI EBRAH!M SULAMAN SAlT 
(Ponnani): You do not present the facts. All 
India Muslim League has its own constitu
tion, aims and obajectives..... (lnterrup-
tions) ..... . 

, [English] 

MR. SPEAKER: Mr. Reddiah, if you 
want to speak then you should see the time. 

[ Translation] 

SHRI MADAN lAL KHURANA: Mr. 
Speaker, Sir. that is why I submit that those 
who sit in glass houses should not throw 
stones on others. The members of Janata 
Dal are not present in the House. They were 
talking too much about tempie-mosque dis-

pute. During the last elections you were 
responsible for getting a ' Fatwa ' from the 
Imam of Delhi? Janata Dal had been re
sponsible for that. Today, If on the one hand 
Janata Dal says that they do not get Involved 
in the matters of religion and on the other 
hand they get' Fatwa 'from the Shahi Imam 
even then they are secular? If they talk of 
Christian Govemment even then they are 
secular? If they sign a pact with Muslim 
League in order to rule a state they call 
themselves secular and when BJP talks of 
three things only food, God and Insaf' and 
speaks about Ram, they are called 
communal....( Interruptions) 

SHRI VILAS MUTIEMWAR: What do 
you mean by' Insaf '.(lnterruptions) 

SHRI ANNA JOSHI: ' Insal ' mean 
justice .... (Interruptions) 

[English] 

MR. SPEAKER: None 01 these people 
who are interrupting will get the unit to speak 
because they have taken their time. 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir it is being said that BJP has 
cheated and betrayed the nation and mis
lead the people. ShIj Atal has already said 
about that. But one thing I have to say that 
who has not mislead the nation in respect of 
this temple from 1949? Which Prime Minis
ter did not make promises in this regard? Is 
it not a lact that a former Prime Minister had 
made promises in this regard and even then 
Mandir has not been constructed. Is it not 
true that an ex-Prime Minister made a prom
ise in this regard and even an ordinance .."as 
promulgated which was laterwithdrawn.ls it 
not a breach 01 trust? ... (lnterruptions) 

SHRI CHOTE SINGH Y ADAV (Kan
nauj): Please t.ell us the name of that Prime 
Minister •..• (Interruptions) 

SHRI MADAN LAL KHURANA: During 
the rule of a Prime Minister., the Foundation-
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stone was laid, a history had been created 
during the regime of another and an Ordi
~ance was promulgated which was with-

'1'Cirawn within twenty four hours. Then the 
third Prime Minister had made promises. He 
had promised to fulfill the task within two or 
three months ...• ( Interruptions) 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): You do not have the 
patience to wait even for four 
months .... (/nteffuptions) 

SHRI MADAN LAL KHURANA: I would 
again make a submission. I would reiterate 
that I do not lay full btame on 
you .... (Interruptions) Please listen to me 
first. 

I am confident that had the Hon. Prime 
Minister agreed and joined the hands with 
the Governemtn of Uttar Pradesh to make an 

, appeal to Allahabad High Court to deliver its 
verdict on the case of 2.77 acres of land 
before 6th then such a situation would not 
have arisen .... (Interruptions) 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, you must be aware that it was 
declared 6 days in advance that the decision 
wouid be de:ivered on 11th ... (lntBffuptions) 

SHRI MADAN LAL KHURANA: This 
made the people feel that on one side .the 
judges hold the cour. even at 10.00 P.M. on 
Sundays at their residences to decide the 
sensitive issues while on the. other hand 
these are the judges who have with held the 
judgement on the case on which entire 
country was agitated. I am making this sub
mission hearing already had ended 34-35 
days back and on which just to point out the 
reasons behind the communal 
incidents .... (lnterruptions) 

Mr. Speaker, Sir, the riots were mose 
, unfortunate .... (lnterruptions) I am coming to 
the pont of the demolition of the structure 
also. I do not considerthese riots as commu
nal. H judicial enquiry is held in regard to the 
riots that took place after 6th, It will be clear 
that these riots were not communal. These 
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were the riots In which the fundamentalists 
having a large quantity of arms and ammu
nition were in.,olved. They attacked the po
lice and Govemment establishments, and 
the Police In tum opened firing killing a large 
number of the persons. Majority of those 
killed belonged to this category. I would like 
to quote an Instanco that took place In Deihl. 
What happened In Seelampur In trans
Yamuna area? How the policemen were 
attacked, how the two policemen were killed? 
Bullets were being fired from the top of the 
houses in return to the firing being made by 
police. Rifles were also snatched from them. 
What happened in Bombay? One of the 
Ministeiwent to Dorrbay and issued a state
ment - I do not know whether it is correct or 
wrong - that the police picked up the people 
of minorities made them their targets. Then 
the hon. Minister of Home Affairs went there 
and issued a statement commending the 
action of the police. Such contradictory state
ments are being issued by the people in 
Govemment. Is it the way to improve the 
atmoshpere in the country? 

Mr. Speaker, Sir. today, I was reading 
a news-item, I would lik(! to draw your atten
tion to it. The Indian Exprussdatud 18.12.92 
has published a news item that an 80 years 
old BJP worker along with his wife save the 
lives of many Muslims. This could have 
taken their own lines. Similarly in Cuttack .... 

[English) 

80 year old Saroj Kumar Ghose, a 
staunch BJP supporter from Cuttack, and 
his wife Suama 

[ Translation) 

both of them saved the iives of people 
who were being burnt aUve. 

Mr. Speaker, Sir that is why I would like 
that an enquiry should be conducted into It .. 

As I submitted in the beginning that life 
is equally valuable for an and it does not 
matter who belongs to which community. 
Life of every Indian is valuable. Therefore, 



763 Motion of No-confidence DECEMBER 18, 1992 in the Council of Ministers 764 

• [Sh. Madan lal Khurana] 

we must feel concern forthe blood of citizens 
of every community, whether he belongs to 
Sikh, Muslim or Hindu community. It is not 
right on the part of t'l Government to be a 
silent spectator if temples are de molished in 
Kashmir or Gurudwaras are damaged in 
Amritsar. We should not react to such inci
dents by saying that the earth is bond to be 
shaken when a big tree falls. I would submit 
one thing more before I conclude. What role 
was played by TV and radio? They brought 
a bad name to the entire country and created 
problem, through out the worlq. It was pub
licised as if a very big and important mosque 
was demolished and 6th December and 
Muslims were being slaughtered. It was not 
made clear that the structure was disputed 
and it consisted a temple also where puja 
was also being performed and' Namaz . was 
not performed there since 1936. Had it been 
made clear through TV and radio that it was 
a disputed structure, the problem would not 
have taken such a turn. But it was publicised 

• as if that the mosql,;es were being demol
ished on a large scale in India, and that 
Muslims were being slaughtered. There was 
a sharp reaction to it. On the other side, BBC 
reported that a Hanuman Mandir was burnt 
down in lahore. But since the Government 
claims itself to be a sec'Jlar so it did not think 
it necessary highlight the other side.. It 
published the photograph of the disputed 
structure being pulled down but not of the 
temple, Gurudwaras being burnt in other 
countries. 

Therefore, my submissions is that TV 
and radio did not lag behind in inciting the 
feelings of people and creating communal 
tension. I would like to make another appeal. 
Yesterday it was declared that the mosque 
will certainly be reconstructed there. We do 
not have any objection on the construction of 
mosque. We are ready to participate in Kar 
Seva for the purpose, provided, it is not 
constructed within the complex of temple. If 
the Government wants to be more sure 

, about the original structure that it was a 
temple or not it may varify itfrom the remains 
that have been recovered from there during 

the excavation on 6th December. If' it is 
proved that the original structure was that of 
temple,. then only it should construct the 
temple there, and thus the dispute will be 
over for ever. This dispute has became th~ 
cause of concem for a common man in the 
country today. Everybody is agitated. The 
Government has declared that the mosque 
will be reconstructed at the same but it 
should see to it that it may not become a 
matter of dispute for future as this mosque 
built perhaps in 1527 had come a bone of 
contention. Therefore, temple should be 
constructed there to avoid such a dispute. 

Members of ruling party said that our 
number would reduce from 119to 19, news
papers also published that BJP has been 
isolated in the meeting of National Integra
tion Council. But the Chief Minister of Tamil 
Nadu rightly pointed out that we may be 
isolated in this House, but we do represent 
the feeings of the.people of the country. If the 
ruling party wants to reduce our strength 
from 119 to 19 and prove that the common 
man is not with us but with them they should 
dissolve the House and face the election. 
They have been a total failure. The BJP 
Governments have been dismissed in com
plete violation of Constitution it is virtually a 
murder of democracy. Therefore, my sub
mission to the hon. Prime Minister is that as 
he always boasts of moral values, he should 
resign and face the elections distinguish. 
This would truth from untruth. This is my 
submission. 

SI-'RI MANI SHANKAR AIYAR ( 
Mayiladuturai): Mr. Speaker, Sir, our friend 
Shri Madan lal Khurana - as per his habit 
has lJut a question to us while looking at the 
pressgallery.lwould like to give replytoth~t 
question in the very beginning. I do admit 
that we committed a mistake by demolishing 
Akal Takhat, and by reconstructing it. I would 
like to ask the BJP members who are Shri 
Khurana's friends, whetherthey are ready to 
get the Babri Masjid rebuilt if it has been 
demolished by mistake. 

Our senior member Shri Indrajit Gupta 
alleged that it was our fault that we believed 
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, the Sangh Pariwar. They betrayed us. The 
Prime Minister himseif has said that they had 

"been betrayed. But this is not the first in
stance that Sangh Pariwar has betrayed-

The history of betrayal dates back to 
1977. This ~angh Pariwar betrayed Shri 
Jaiprakash Narain, Shri Mora~i Desai, Shrl 
Suta Singh, Shri Rajiv Gandhi, Shri Vish
wanath Pratap Singh, Shri Chandra Shekhar 
and now they have betrayed the hon. Prime 
Minister Shri P. V. Na ·asimharao.1 would like 
to submit that they had betrayed even me. I 
was undertaking journey of 5000 Km. from 
Rameshwaram, to Ayodhya. (Interruptions) 

SHRI RAM KAPSE: Shri Jai Prakash 
Narain was the first to betrayed an you are 
the last. You want to get your name associ
ated with Shri Jai Prakash 
Narain .... (lnterruptions) 

SHRI VIRENDRA SINGH: You wantto 
. get your name linked with Shri Jai Prakash 
Narain .... 

[English] 

MR. SPEAKER: This is not going on 
record. (Interruptions) • 

[ Translation] 

SHRI MANI SHANKAR AIYAR: I cov
eredthe distance of 5000 km. from Ramesh
waram to Faizabad. There was no commu
nal tension any where. I had no message 
except that of love and harmony to convey. 
But it was alleged that I may violate section 
144, so I was arrested? I welcomed my 
arrest. I told the Sangh Pariwar that if they 
arrest me they would also arrest the Kar 
Sevaks when they come. I am not giving this 
statement just because I want to get my 
name associated ·,vith Shri Jai Prakash 
Narain, or I consider myself equal to him. 
Rather I am a small creature in the political 
field of this country. It was only me who was 
stopped and at that time not the Kar Sevaks. 

·Not recorded. 

Council of Ministers 
That is why I say that Sangh Pariwar has 
played foul with me. Now Shri Atal Bihari 
Vajpayee has said that the Sangh Pariwar 
has created a biggest example by betraying 
BJP. It is immaterial whether their number 
was five thousand or five hundred, but it is 
certain that they were kar sevaks and related 
to Sangh Pariwar;they demolished the Babri 
Masjid- (Interruptions) My submission to Shri 
Indrajit Gupta who had said that these per
sons wanted to take a rise on a tiger. I would 
like to say that actually it is not a tiger but it 
is a donkey. Nobody can ride on a tiger. In 
this case ileither a ride was made on the tig~r 
not it was made on the donkey, roter the 
donkey took a ride on a tiger. I do not know 
whether he can be compared to a tiger or a 
donkey, but certainly to a 
crocodile .... C Interruptions) 

PROF. PREM DHUMAl: We would 
like to use civilized language ·Clnterruptions) 

SHRI MANI SHANKAR AIYAR: That is 
why I used the words crocodile tears. be
cause the person concerned is not ready to 
condemn the unfortunate incident, he merely 
says that ii was a tragedy. Rather. he should 
not only express grief over the incident but 
also condemn the act of the people associ
ated with the Sangh Pariwar. He should 
clearly state that the act was entirely an 
unwaited one. He should also give assur
ance te reconstruct the structure demol-· 
ished by them. If the hon. Member does not 
agree, we would take it as they are neither 
tiger nor donkey, and they shed only croco
diletears. 

Here, through their impressive 
speeches they are teaching us a lesson of 
secularism. I would like to submit that what
ever way they may define secularism, B.J.P. 
is apartywhich is not.at all secular. What can 
we teach thell1. we have to learn a lot today. 
Many forces among the number 119 have 
entered Parliament which do not consider 
this institution as a supreme one. They. 
consider another institution as supreme. and 
the Sangh Pariwar has given this institution 
the name of ' Dharm Sans ad: 
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Shrl Atal Blharl VaJpayee talked of 
discipline, h. had assured to maintain disci
pline. If this pal!y had a limited number of 
members such as two arflv. orten, It would 
have been easier to maintain discipline in It. 
But when the number has Increjlsed to such 
an extent, It requires capability to maintain 
discipline In the Party and the hon. Member 
Is not capable to that extent either Inside the 
House or outside the House. Even the saints 
and sanyasls have been elected as B.J.P. 
members and they are here In the House, 
Sadhwl JI has also been 
.1ected .... (lnterfUptions)· 

• [English) 

MR. SPEAKER: This Is not going on 
record. 

[ Translation) 

SHRI MANI SHANKAR AIYAR: Th. 
slogan of • Jal Shri Ram ' Is raised In our 
Parllament,l am worried what will be the fate 
of the country if such religious slogans as ' 
Allah 0' Akbar· are also raJseclln the House. 
J would like .Iogan Ilk. Jal Bharat and Jal 
Hind to be raised and not a single religion or 
a single man oriented slogans ~o be raised. 

What lasson we should leam from this 
.xperlence. We should learn a lesson nel
therto support norto take support from these 
communal forces at any cost or condition. I 
can say it with pride that Congress is a party 
which has never socghtthe support of B.J.P. 
in any State or at centre. We did keep faith in 
them but not sought their support. Shri 
Chand" Shekhar is not here atthe moment, . 

, hbwever his companions are present. They 
should remember that Shri Chandra Shekhar 
was the leaser of that party which merged 
these forces into Itself, Shrl Chandra Shekhar 
was the President of that party and as a 
PresiCfent he never took an individual stand 
against the dual; membership. Shrl Vlsh
wanath Prat~ Singh is also there, he first 
cheated Shri Chandra Shekhar and then 

·Not recOrded. 

sought the cooperation of the same commu
nal fol'C8l to become Prime Minlsterdesplte 
his open declaration that he would not stand 
with th.se forces on the same stage. Only II' 
month ago just remember the behaviour of 
that person who was not ready eYen to stand 
at the Silme.stage, wllatdld hedo?Onlydu. 
to his seat adjustment polley made by him In 
February, 1990, we have handed over the 
power in four States to these forces, And 
today w. are compelled to snatch power 
from them to save the country. I would like to 
submit to Shrl Somnath Chatte~ee, Shri 
Indrajlt Gupta and their associates that they 
supported these forces in 1977. When these 
forces boycotted the membership of the 
house In 1989 you followed them. In 1990, 
too, when the Rath Yatra of Shrl Advaniji 
arrived at Samastipur from Somnath the 
Communists were wUh the yatra throughout 
the entire way ... 

SHRI BHOGENDRAJHA(Maolhobani): 
Mr. Speaker, Sir, he should explain what he 
has said in regard to the communlts .... 

SHRI MAN I SHANKAR AIYAR: When 
Shrl Advarii started his Ratll Yatra, they did 
not condemn the act and never said that they 
did not want their cooperat:on.1t was only on 
7th November that they condemned 
It .... ( Interruptions) 

[English] 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir, realising that the country Is 
facing a grave crisis. I am not joining issue 
with ShTi Mani Shankar Aiyar. 

[ Translation] 

SHRI MANI SHANKAR AIYAR: How
ever, I would like to give an assurance. ~ou 
may enqUire from Shri Indrajit Gupta he had 

. asked·to seek their support ... 

[English] 

MR. SPEAKER: " is all right. Every 
point need not be rebutted. 
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[Translation) 

SHRI MANI SHANKAR AIYAR: I was 
speaking In regard to the economic polices, 
I would like tq repeat that when ShriJaswant 
Singh offered their support last year, I had 
suggested to the hon. Minister of Finance at 
that time not to accept It. ~ecause 

(English) 

• It Is a kiss of death ". 

( Translation) 

In the end I would make three requests 
before I conclude. My lirst request is to the 
Hon. Prime Ministerthat a trust should be sot 
up and It should be known as the ' Ram 
Rahim Trust '. It should be entrusted the 
responsibility to construct both the temple 

'and the mosque. Noithortho Ilindus norlho 
Muslims should know where their contribu
tion is being untitled. The Supreme Court 
should decide tho only matter whether there 
was a temple or not and this should be 
decided undor Section 138. It the Supreme 
Court gives the vcrdictlhatthe original struc
ture was a temple which was demolished 
later on by Mir Baqui we and AIBMC will 
agree that the temple be constructed at the 
same site and mosque somewhere near It. 
But It the Supreme Court decides that there 
was no temple, the mosque should be recon
structed at the site ard a temple somewhere 
near that structure. 

At. the same time I would submit to the 
Hon. Prime Minister that we should set up a 
goodWill force so that a movement can be 
launched against the Communalism and In 
this ..-0C8SS. , would Hke to reque.t our 
colleagu .. 1rom the left front and the Na
tional front that they should join hands with 
us to enabtl us to challenge the communal 

,forces. 

Above all, the members of leftist parties 
and National Front should take a pledge in 
this House that thel would never support 
the .. communal forces. lastly I would like 

CouncH of Min.,." 
to urge Atal Biharl VaJpayee to take the 
leadership of B.J.P. again, ~LIIe the 
leadership of Shrl Advanl has benefited 
Pakistan was sent to Kashmir, that II why 
Kashmir was separated. Similarly, It w. 
due to Shit Joshi that I.S.S. was formed In 
Karata. This trend should be stopped and the 
patriots who are In a f.w number In the party 
Ihould t8k. over th.leadershlp of the R8I1Y. 

(English) .. 

SHRI RAM KAPSE (Than.): Sir, please 
decide whether reference to Mr. Jagmohan 
forms pat 01 the record or not. 

MR. SPEAKER: I will look into it. 

MR. SPEAKER: Maliniji, I need not 
request you to keep the avai!abllity of time in 
mind. 

SHRIMATI MALIN I BHATIACHARAYA 
(Jadavpur): Many people have had thEllr say 
in this House and since very few women 
have spoken I request you that let the Parlia· 
ment spare some time to Jisten women voic
ing their views. (Interruptions) 

MR. SPEAKER: I wlU give you as much 
time as you need provided yOu are making a 
new point. About old points I will Just poln! out 
that pOint has been made. 

SIIRIMATI MALINI BHATTACHAR
AYA: Certainly. 

Sir, 36 hours aftor the demolition of the 
mosque, the Central forces were entering 
and taking control oftha Ram.JanmabhoomJ. 
Babrl Masjid site. At that time, I WIS In 
Calcutta and I kept on hearing hOW thle 
flushing out operation wu being done ablo
lutely peacefully, not a bullet had to be used, 
no blood shed, nothillt1, And a very senior . 
Muillm citizen whQ was standing nexl to met 
at the peace rally in CaIuctt •• aid Shet they 
have done this In only 45 mlnltues; It only 
these 4S minutes had been spent earlier 
before the demolilion of the motqU •••• 
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Sir,. this question has been in our minds 
all the time: Why no! earlier? The situation 
that we have been plunged into today, does 
not just involve the destruction of a mosque, 
of a religious stricturl:' but it also means wide
spread riots, terror, aimed gangsterism in 
the name of religion, wise-spread sense of 
insecurity in the minds of the minorities. The 
seriousness of the situation is something 
that we can hardly gague. If one things that 
now that the mosque has. been demolished 
now we are rid of that ghost of communal
ism, they are wrong. We have unleashed, 
these people have unleashed an unholy 
force through the demolition 01 this structure. 
The seriousness of the situation is also re
flected. Ithink, in the way, in which these two 
sides Cong (I) and B.J.P. are now. trading 
charges against each other. 

Only a.few days back. before the 6th of 
December, the situation had been different. 
I have the Rajya Sabha proceedings here of 
November 4 when the Home Minister him
self had said very definitely that Mr. Advani 
had not made any stat~ment saying the kar 
sewa will not be confined to Bhajans and 
Kirtans. How did he know? Had Mr. Advani 
contradicated himself? The statement of the 
Home Minister says that even without that 
contradiction, he was sure that Mr. Advani 
had not said it. Even if Mr. Advani had not 
said it, for a responsible opposition leader, 
would it not have been right to contradict that 
statement which came out in the newspa
pers because when such an eminent leader 
is supposed to make such a statement even 
that has a reaction all over the country., He 

, did not contradict that statement that ~as 
attributed to him in the newspapers, but was 
exonerated by the Home Minister. 

Then subsequentlywefoundthatwhen 
the mosque had been demolished, Vajpay
eeji has said .• why was not the President's 
rule imposed after 1230 hours on that day? 
Why did the Central force not move in? Well, 
does Sri Vajpayee r.ot know very well why 
the central forces did not move in when there 
was still time? Does he not know that the 

Presidents' rule was not imposed because 
his party had managed to pressurise the 
Government into not taking any action what
soever on this pOint? We also fond that the 
Prime Minister was very much disturbed 
after the deinolition of the mosque. He said: 
It was a betrayal. He said that it is like a child 
stabbing the father. 

20.00 hrs. 

I must say that this is a very curious 
statement an acknowledgement paternity. I 
must say that when parents have such chil
dren who can stab them on their backs, then 
the .parents also must bear the onus for 

. having such children and for nurturning such 
children. Even Dhristrashtra had to pay. 

[ Translation] 

The price for all deeds committed by his 
children like Duryodham and Dushashan. 

[English] 

Sir,.! am not going back to 1986,1 am not 
going back to the·period before that and all 
that has been said at that time. I am only 
talking of the mysterious inaction of the 
Government fromlhe beginning of his year 
when, again and again, in this House and 
outside, we have tried to point out the way in 
which the court orders were being violated, 
the way in which an atmosphere of poison
ous communalism was being created in the 
country, the way in which minorities were 
being terrorised into a situation of fear psy
chosis, where fanaticism from both sides 
might emerge. And, yet, no one heard us. 

After the event,Vajpayee ji said: "Why 
did not the Government take action after 
12.30 p.m.?" Vajpayaee ji if you had an 
inkling of the fact that among those people in 
the Babri-Masjid area, there were hoolli
gans, who might take over, who might do 
something, that is, to destroy the mosque, 
then why did you not join your voice our 
voices with atthattime? The govemmentdid 
not listen to us. If the BJP had joined their 
voices with others, at that time, maya be the 
Government would have heard us. 
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[ Translation1 

Sir, we fell that. .. ·cuch an old man can 
never do't and it is n:'t only ... ~ 

( Interruptions) 

MR. SPEAKE8: Do you like this word 
very much? 

[English1 

SHRIMATI MALlIJI BHATTACHAR
A VA: We cannot believe that this was a 
failure of undertaking. We believe ratherthat 
there was connivance. 

MR. SPEAKER That word will not go on 
record. 

SHRIMATI MJ\L1rJI BHATTACHAR
AVA: Sir, this word lJI'as used by the Minister 
of Parliamentary Ai:airs himself. I do not 
know whether it is unp3rtiamentary He should 
know, 

MR. SPEAKER: It is ungentle womanly. 

(Inte(/ :;ptions)· 

MR. SPEAKEFl: lhat is not going on 
record. . 

SHRIMATI ~.1J .L1IJI BHATTACHAR
AVA: In spite of all t,lis. in spite of our often 
repeated warning as to what was going to 
happen .... 

MR. SPEAKER. Is that a new point that 
you are making? Th3t ,:oint has been made 
by everybody. Also, , "ave to consider the 
letters that I have re ~ei'/ed here. 

SHRI ANIL BASU (Ararmbagh): She is 
pinpointing the poim. 

SHRIMATI MALINI BHATTACHAR
AVA: I am only trying to point out, why in spite 
of.... 

MR. SPEAKEF: Tile only request that I 

·Not recorded. 

Council of Ministers 
am making is that your speech should not 
disappoint us. 

SHRIMATI MALIN I BHATTACHAR
AVA· Sir, I do not know whether what I am 
saying is going to disappoint some people or 
hurt some people. But whatever I am saying, 
I am saying it from my heart. That is all. 

I was saying that in spite of ourcriticism 
of the Government's inaction, their possible 
connivance, in spite of that, we are not with 
this No-Confidence Motion, brought by our 
BJP friends. Why? Once before, they had 
brought by our BJP friends. Why? Once 
before, they had brought a No-Confidence 
Motion against the V.P. Singh Government. 
We afl know that the \/.P. Singh Government 
may ha'le many shortcomings but it was not 
on account of those shortcomings that the 
No·Confidence Motion was brought. That 
Motion was brought exactly at a time when 
the V.P. Singh Government was about to . 
take some very firm action againstthe spread 
of communal forces., Nowwhat is the moment 
that the BJP chooses for brining a No·Con
fidence Motion? It seems as if everything 
was all (ight until the arrest of people who 
were involved in the demolition of the mosque. 
It is as if this business of No Confidence 
sta:1ed only when the Government finally 
em~ging out of its paralytic state started to 
take some strong action. It is at this very 
point that they brought this Confidence 
Motion. That is why we are not with this 
Motion. 

We also feel that by brining this No 
confidence Motion what the BJP is actually 
doing is to divert our attention from the real 
disease that affects this Government. On the 
25th November,; everyone will remember, it 
is an event to be remembered; at the Boat 
Club the.re was a rally of lakhs of people; 
peasants, workers. middle-class people, 
women had gathered there to protest against 
the economic and the industrial policies of 
the Government, against massive retrench
ment, against unemployment, against price. 
But rise, against capit:Jlation to the IMF and 
the worlj Bank. But af:erthat we find that this 
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massive upsurge of popular opinion was 
sought to be selected by the changed force 
of events that followed after that an every
thing else took a back seat while Ayodhya 
came to the fore'ront. So, we 'eel that this No 
Confidence Motion is not the right kind of No 
Confidence Motion at ell; It is meant to cover 
up the real d8fects of the Govemment and it 
pinpoints an area where we believe that the 
Govemment may still salvage the situation, 
a very difficult situation that we are in. 

The BJP has spoken; they have said 
that they have brought this No Confidence 
Motion because their leaders were arreste.1t 
is of course a very sad thing ifthe Leader of 
the Opposition In this highest House of India 
In democracy is arrested. However, neither 
the Leaser of the Opposition nor the Prime 
Minister nor even the first citizen of this 
country; no one is exempt from the constitu
tion obligations. Those 19aders who, instead 
of restraining the kar sevaks, incited them 

, with speeches have lost their Immunity as 
leaders of the people. As such their arrest is 
something that should have been done 
before, when the demolition of the mosque 
started. That was the time. Before that, that 
process should have started. It came late; 
but nonetheless It was something which has 
to be done. 

Time and again we have heard even 
today one of our BJP friends said what is the 
character of a Ram Bhakt. 

MR. SPEAKER: These things are In
grained In our understanding •• 

There are many ma'1Y members. This is 
8.10 p.m. now. I have a list of about 20-25 
Men'Ders who want to speak, which Ic~not 
accommodate. Some of them I will accom
modal. today and some of them afterwards. 
Please leawlhat. 

SHRIMATI MALIN I BHATIACHAR-
• AVA: I only want to say that they would have 
proved 1h8tnl81ves as better Ram Bhaktas, 
as true Ram Bhaktas If on that day hey had 

stood between that surging violent mob and 
the structure and they had protected that 
structure even at·the risk of their lives. Then 
I would have said: They have proved the~ 
faith in the saying, • PranJaYlilm ParVachan 
na JE.yjeen •• 

We are not fond of Article 356. 

MR. SPEAKER: That point has been 
made very clear by our leader, I believe. 

SHRIMATI MALIN I BHATIACHAR
AVA: All right, Sir., I will leave It. 

SHRI ANIL BASU: Sir, allow her to 
conclude. 

MR. SPEAKER: Well, she knows the 
pangs of sitting in this Chair. 

SHRIMATI MALIN I BHATIACHAR
AVA: At least you should some what recom
pense me for the time for which I have 
waited. 

When we find that in the States con
cerned, the State machinery Is allowed to be 
used in such a way that dangerous things 
happened in the country, that people are 
deliberately. sent from the States to demol
ish mosques, that communal organisations 
are allowed to acquire very large properties, 
I think, that is when the constitutional break
down occurs. Therefore, although we are 
opposed to Article 356, this time, we have 
not opposed it. 

MR. S~EAKER: Thank you, Madam. 

SHRIMATI MALINI BHATIACHAR
A VA: It is not fair. I am coming to my final 
point. When we say that we are opposed to 
this no-confidence motion, that does not 
mean that we ar opposed to this no-confl
dence motion because we support what the 
Govemment has done in Ayodhya. But it is 

. for the sake of national unity. We have said 
this again and again. This is nothing new that 
if the Government acts like a Government, If 
the Govemment acts firmly to stem this tide 
of communalism. then however much w" 
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are opposed to them, on every other Issue 
we are going to stand by them on this Issue. 
We have said It before and we are saying It 
now. 

RnaRy, I would say that we cannot 
support this motion. We have 'to ,oppose It 
because It Is only a pretext for enforcing an 
implicit sanction forwhat Is not only unlawful 
but also criminal. 

Shrl Atal Blharl Valpayee and others 
have virtually denounced the destruction of 
minorities places of wOrhslp In other coun
tries -In Pakistan and Bangladesh. But now 
they are proceeding to justify it here. If It 
happens In India and If these people do It, 
that is justlfled.,You cannot right awrong by 
a second wron~. 

PROF. PREM DHUMAL: They have 
done two hundred wrongs, Madam. 

SHRIMATI MALINI BHATTACHAR
AYA: Yes, i" am sure you have done more 
than that. They have said again and again. 
They have spoken against and again about 
the possibility of a Aid again and again. 
They have temple being there; Now If a 
temple had been there four hundred years 
before even If It was demolished, Is It either 
to replace that by demolishing a mosque? Is 
It right to go back to any barbai1c act that 
happened 400 years before or 1,000 years 
before or 2,000 years before. Majorltyfanatl
cism of this kind finds Its mirror Image also in 
minority fundamantalism and both kinds of 
fundamentalism must be fought. Therefore, 
we fell that to support this no-confidence 
motion would mean acqulslng implicitly with 
all these unsavoury under-hand games that 
B.J.P. have been playing with the conscience 
of the people, with the sentiments of the 
people. 

I wHI end with this. Only.day before 
yesterday a memmorandum came to your 
officer signed by 30,000 women from Delhi 
who had said that they do not want the 
demolition of the mosque. they had not 
wanted the demolition olthe mosque -Hindu 

CouncR of Ministers 
women, many of them- they had not wanted 
these riots, they had not wanted spread of 
this poisonous communalism. 

MR. SPEAKER: That Is really a new 
point which you have made. 

Please conclude. 

SHRIMATI MALIN I BHATTACHAR
AY A: The voice of reason that has spoken 
through that memorandum should be heard 
and amends must be made both by that side 
and by the other side also for all the damage 
that has been done. 

20.15 hr •• 

BUSINESS ADVISORY COMMITTEE 

Twenty-fourth Report 

(English) 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir. I beg to present the twenty
fourth Report 01 the Business Advisory Com
mittee. 

2O.15hrs 

MOTION OF NO-CONFIDENCE IN THE 
COUNCIL OF MINISTERS- CONTD. 

[MR. SPEAKER In ,tis Chaltl. 

SHRI SRIKANTAJENA(Cuttack): The 
Govemment had announced that a white 
Paper would be laid. It will be proper to have 
a discussion on it after the issue of White 
Paper: Otherwise it would be a great mess if 
there is no white Paper. 

[English] 

MR. SPEAKER: White Paper should be 
a correct paper also. 


